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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
0.A. NO. 1191 OF 2024

IN THE MATTER OF:

Narendra Kumar Goswami ..Applicant
Versus

State of Uttar Pradesh & Ors. ..Respondent(s)
INDEX

S. NO. PARTICULERS i P. NO.

1. RESPONSE ON BEHALF OF RESPONDENT NO(S). 4
AND 5 IN COMPLIANCE OF THE ORDER DATED
30.09.2024.

2. |True copy of the Letter No. 1852/33-1 dated
28.10.2024 has been annexed herein as ANNEXURE
R-1. ) -
3. | True copy of the Hon’ble Subreme Court’s order
dated 08.05.2015 in I.A. No. 527 in W.P. No.
13381/1984 has been annexed herein as
] ANNEXURE R-2. B

4. |True copy of the FIR No. 0413/2024 dated

19.09.2024 has been annexed herein as ANNEXURE

R-3.
5.: True copy of the Range Cases lodged have been
annexed herein as ANNEXURE R-4. 7
6 True copy of the proceedings against 42 individuals |
has been annexed herein as ANNEXURE R-5.

7. True copy of the request letter has been annexed
herein as ANNEXURE R-6. -

g, |True copy of the FIR No.(s) 0428, 0415, 0417 have
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5 T ]
een annexed herein as ANNEXURE R-7. IS

9. |True copy of the Hon’ble Supreme Court orders
dated 29.11.2024 and 16.12.2024 in Writ Petition
No. 13381/1984 have been annexed herein as
ANNEXURE R-8.

10. | AFFIDAVIT ]

FILED THROUGH

(ope™

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.
NATIONAL GREEN TRIBUNAL

DATE: 20.01.2025
PLACE: NOIDA
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
O.A. NO. 1191 OF 2024

IN THE MATTER OF:

Narendra Kumar Goswami ..Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondent(s)

RESPONSE ON BEHALF OF RESPONDENT NO(S). 4 AND 5 IN
COMPLIANCE OF THE ORDER DATED 30.09.2024.

1. That in the original application, the applicant has raised
allegations regarding the illegal felling of 454 trees at Dalmia
Farms, located on Chhatikara-Vrindavan Road, Mathura, Uttar
Pradesh, within the Taj Trapezium Zone (TTZ). The alleged act
violates the Indian Forest Act, 1927 (as amended in 2000), the
Taj Trapezium Zone Guidelines, and the Uttar Pradesh Tree
Protection Act, 1976. The applicant cites the Hon’ble Supreme
Court’s order in M.C. Mehta vs. Union of India (WP No.
13381/1984), which restricts activities adversely affecting the
environmental balance in the TTZ, including tree felling.

2. It is alleged that the illegal felling occurred on 18th and 19th
September 2024, involving various tree species such as neem,
peepal, amla, kadamb, and jamun. An FIR dated 19.09.2024 has
been registered at Police Station Jait, District Mathura, against
unidentified individuals. The applicant has submitted a copy of
the FIR and relevant newspaper reports highlighting the
incident and the criminal actions initiated. The applicant

(2,,2«/
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contends that due to alleged collusion between local
authorities and those responsible for the tree felling, effective
action is unlikely to be taken.

. That the Hon’ble Tribunal in the order dated 30.09.2024,
considering the gravity of the matter, directed the deponent to
take appropriate action by analysing the true state of the land
in question. That the deponent was also made part of the Joint
Committee formed by the Hon’ble Tribunal. That the relevant
part of the order dated 30.09.2024 is given as under:
“4, Issue notice to the respondents. Ms. Priyanka Swami,
Advocate accepts notice on behalf of Respondent No. 1, 2,
5 & 6 and Mr. Rahul Kumar accepts notice on behalf of
Respondent No. 10. Let notice be issued to all the other
respondents. Applicant is directed to serve the other
respondents and file the affidavit of service at least one
week before the next hearing date. Respondents are
directed to file their response/reply by way of affidavit at
least one week before the next date of hearing through e-
filing. If any respondent directly files the reply without
routing it through his advocate, then the said respondent
will remain virtually present to assist the Tribunal.
5. Having regard to the seriousness of allegations made in
the OA we deem it proper to form a Joint Committee
comprising of (1) the Representative of the Central
Pollution Control Board (CPCB), (2)Regional Office, MoEF&
CC,  Lucknow, (3)Principal ~ Chief  Conservator  of
Forests,Lucknow, (4)District Magistrate, Mathura and
(5)Director, Forest Survey of India. District Magistrate,
Mathura will act as a nodal agency.
6. Joint Committee will carry out the spot inspection,
ascertain the number of trees that have been illegally cut
in the area concerned and also the persons responsible for

e
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the same. In this exercise, the Director, of Forest Sur Yey of
India will also provide satellite images to ascertain the
extent of the illegal felling of trees. The Joint Committee
will complete the aforesaid exercise within a period of two
months and submit the report before the Tribunal
immediately thereafter.”

4. It is important to mention here that the action taken by the
deponent as per the directions of the Hon’ble Tribunal are
elaborated below:

a. Compliance and Inspection:
That a meeting was convened by the nodal agency, the District
Magistrate (DM), Mathura, on 08.11.2024, vide Letter No.
1852/33-1 dated 28.10.2024, for compliance with the
directions of the Hon’ble Tribunal. Field inspections were
carried out by the Joint Committee members after the meeting
mentioned above. Since Mr. Pranay Mishra, AIGF, RO,
MOEF&CC, could not visit the site on 08.11.2024, he conducted
a site visit on 18.11.2024. A report was prepared and is
submitted by the said Committee.
Participants in the Meeting were:
e Mr. Ankur Tiwari, Scientist-E/In-charge, Project Office,
Agra
Representative of CPCB/Member
e Dr. Anil Kumar Patel, CF  Agra Circle, Agra
Representative of PCCF/Member

e Mr Pranay Mishra, AIGF (Central)
Representative of RO, MOEF&CC/Member (via VC)
o M. Nagaraja SV, Assistant Director

Representative of Director, FSI/Member
e Mr. Shailendra  Kumar Singh, DM, Mathura
Nodal Officer/Member
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Additionally, district officers, including SSP, Mathura; Municipal
Commissioner, Nagar Nigam Mathura-Vrindavan; VG, MVDA;
Divisional Director, Social Forestry Division; Executive Engineer,
Hydal (Rural); RO PCB; and SDM Mathura, were present O

assist the Joint Committee.
True copy of the Letter No. 1852/33-1 dated 28.10.2024 has

been annexed herein as ANNEXURE R-1.

b. Details of the Incident:

e lllegal Tree Felling: On intervening night of 18.09.2024
and 19.09.2024, large-scale illegal felling of trees was
carried out on private land, namely Dalmia Baag and
nearby road strip, located on Vrindavan-Chhatikara
Road, Mathura. The felling, which involved 454 trees
(422 on private land and 32in a roadside strip), caused
severe environmental damage and destruction of
habitat. The area falls within the Taj Trapezium Zone
(TTZ). As per the Hon’ble Supreme Court’s order dated
08.05.2015 in I.A. No. 527 in W.P. No. 13381/1984, no
tree felling is permitted in the TTZ without prior
approval.

True copy of the Hon’ble Supreme Court’s order dated
08.05.2015 in I.A. No. 527 in W.P. No. 13381/1984 has
been annexed herein as ANNEXURE R-2.

e Modus Operandi: As mentioned in F.I.R. (No.
0413/2024), the act was executed in a planned and
deliberate manner after disrupting high-tension
electricity lines. Approximately 100 individuals, using
JCBs, Poclain machines, and power saws, executed the
felling during nighttime under the cover of rain and an

electricity outage.
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c. Action Taken:

 Forest Department Investigation: On receiving the
information, the then Divisional Director (Social
Forestry), Mathura/Agra, inspected the site on
19.09.2024 itself. FIR No. 0413/2024 dated 19.09.2024
was lodged against six named and unidentified
individuals under the Uttar Pradesh Tree Protection
Act, 1976; Indian Forest Act, 1927; and relevant orders
of the Hon’ble Supreme Court. Additional sections of
the Wildlife Protection Act, 1972, and the Damage to
Public Property Act were included as investigations
progressed. Later on, inspections were carried out by
Divisional director, Mathura, Conservator of Forests,
Agra circle, Additional PCCF, Agra Zone and Forest
Department Inquiry Committee and instructions were
issued for necessary action.
True copy of the FIR No. 0413/2024 dated 19.09.2024
has been annexed herein as ANNEXURE R-3.

e Departmental Cases: Three departmental cases were
registered:

1. Range Case No. 10/Mathura/2024-25 — Violation of
the Hon’ble Supreme Court’s order and the U.P. Tree
Protection Act.

2. Range Case No. 11/Mathura/2024-25 — Violation of
the Indian Forest Act.

3. Range Case No. 12/Mathura/2024-25 — Destruction
of wildlife and habitat.

After investigation, the complaint cases for Range
case no. 10 and 11 referred above have been filed in
Hon’ble ACJM court, Mathura requesting necessary
punishment for the culprits. The complaint case for
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range case 12 will be filed after completion of
investigation.
True copy of the Range Cases lodged have been
annexed herein as ANNEXURE R-4.

Seizures and Arrests: A five-member team collected
intelligence using CCTV footage and identified suspects.
Police arrested 42 individuals and seized three JCBS and
one Thar Jeep. With regard to these seized three JCBs
and one Thar Jeep, confiscation proceedings under
Section 52(A) of the Indian Forest Act, 1927, have been
initiated.

True copy of the proceedings against 42 individuals has
been annexed herein as ANNEXURE R-5.

Protective Measures: Timber from felled trees in
Protected Forests was seized and secured in the Forest
Department’s campus. Safety teams were deployed,
and information boards were installed at the site.

Punitive Actions by MVDA: The Mathura-Vrindavan
Development Authority (MVDA) has been requested to
declare the site as a green area and refrain from
approving construction maps.

True copy of the request letter has been annexed
herein as ANNEXURE R-6.

Initiative by TTZA Chairperson: That the Taj Trapezium
Zone Authority (TTZA) Chairperson has instructed
MVDA not to allow any construction on the spot and
has instructed for plantation of 10 times saplings vis-a-
vis fallen trees at the cost of accused. Accordingly, DM,
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Mathura has instructed the owners of the land parcel
to plant 10 times saplings.
Other Departmental Actions:

1. The RO, PCB, was directed to take strict punitive
action under the Environment Protection Act,
1986.

2. Fines for damage to public property have been
pursued through relevant FIRs filed by Nagar
Nigam, MVDA, and the Electricity Department.

True copy of the FIR No.(s) 0428, 0415, 0417 have been
annexed herein as ANNEXURE R-7.

. Conclusion/Prayer:Based on the above, it is respectfully

submitted that:

i The illegal felling of 454 trees (422 on private land and
32 in a roadside strip) occurred on intervening night of
18.09.2024 and 19.09.2024.

ii. Due punitive actions under various laws have been
initiated by concerned authorities.

iii. Investigations and further actions are underway,
including confiscation proceedings of seized vehicles
under Section 52(A) of the Indian Forest Act, 1927.

iv. Arrests have been made, and bail applications of 42
accused were rejected by the Hon’ble ACIM Court,
Mathura. Later on, 31 of the accused were granted bail
by Hon’ble District Judge court.

v. Two Interlocutory Applications (IA Nos. 237739/2024
and 237765/2024) were filed in Writ Petition No.
13381/1984 before the Hon’ble Supreme Court of
India. Following a site inspection conducted by the
Central Empowered Committee (CEC), the Court issued
orders dated 29.11.2024 and 16.12.2024, providing
comprehensive directives to address the illegal felling
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of trees. These directions include the confiscation of
timber from the unlawfully felled trees and the
undertaking of afforestation efforts. specifically, the
Court has mandated the plantation of 10 times .the
number of felled trees as compensatory afforestation,
along with an additional 10 times afforestation as penal
compensatory  afforestation.  Both afforestation
initiatives are to be carried out at the expense of the
landowners, who must provide nearby land for this
purpose.

vi. Additionally, the Court directed the initiation of
punitive actions under applicable laws, including the
Indian Forest Act, 1927, the Uttar Pradesh Tree
Protection Act, 1976, and the Forest Conservation Act,
1980, to address the violations. The date for the
compliance hearing in the matter has been scheduled
for 24.01.2025. These measures underscore the
Hon’ble Supreme Court’s commitment to ensuring
environmental protection and accountability for illegal
activities impacting forests and natural resources.

vii. The act appears deliberate, motivated by economic
gains for unauthorized construction, warranting harsh
deterrent measures.

viii. A direction to declare the site as a Green Area/Belt
would serve as an effective deterrent and protect the
ecological sanctity of Vrindavan, a religious and
ecological hub.

True copy of the Hon’ble Supreme Court orders dated
29.11.2024 and 16.12.2024 in Writ Petition No. 13381/1984
have been annexed herein as ANNEXURE R-8.

5. It is pertinent to mention that the deponent has taken up the
matter with utmost sincerity and seriousness. That the

T
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deponent has made fyl| compliance of the order of the Ho

Tribunal dated 30.09.2024 and taken effective measure
resolve the situation.

n’ble
s to

- That, the deponent has taken action with sincere respect and

regard to this Hon’ble Tribunal. That, due punitive actions have
been taken by various agencies under various acts applicable
including issuing Forest offence cases/H2 cases by forest
department and lodging of F.I.R.s by forest department, MVDA,
Electricity department and Nagar Nigam. Further investigation
is going on.

FILED THROUGH

G

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.
NATIONAL GREEN TRIBUNAL
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EENT
PRINCIPAL BENCH, AT NEW DELHI
0.A. NO. 1191 OF 2024

N THE MATTER oF:
Narendra Kumar Goswami
7 Versus
State\of Uttar Pradesh & Ors. .Respondent(s)
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¥ .ﬁ&}?ﬁ'?ﬁ'@r_{%%@}gdrest'ry Division, Mathura, State of Uttar Pra
Mathura, do hereby most solemnly state and affirm
Mathura, State of Uttar
he present
pliance of

mesh Chand Gupta, Divisional
desh presently at

as under;

1. 1 am the Divisional Director, Social Forestry Division,
Pradesh and fully conversant with the facts and circumstances of t
fase. | affirm that this Affidavit is being filed by the Deponent in com

Qd\er dated 30.09.2024 of this Hon’ble Tribunal.
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Jst S\that everything stated above has been stated by me In my official
rived from the official records and | state that nothing
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teri | has been concealed therefrom.
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VERIFICATION
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% Verified at %a Jhms - on this P» 4 day of January, 2025, that the contents of
\  the above Afftdavit from paragraphs 1 to 3 are believed to be true and correct to
E% the best of my knowledge and belief. No part of it is false and nothing material

as.b. e&p concealed therefrom.
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Annexure No.1
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“5. Having regard to the seriousness of allegations made in the OA we deem it proper to form a
Joint Committee comprising of (1)the Representative of the Central Pollution Control Board (CPCB),
_(2)Regional Office, MoEF & CC, Lucknow, (3)Principal Chief Conservator of Forests,Lucknow,
(4)District Magistrate, Mathura and (5)Director, Forest Survey of India. District Magistrate, Mathura
. will act as a nodal agency.
6. Joint Committee will carry out the spot inspection, ascertain the number of trees that have been
illegally cut in the area concerned and also the persons responsible for the same. In this exercise,
the Director, of Forest Survey of India will also provide satellite images to ascertain the extent of the
illegal' felling of trees. The Joint Committee will complete the aforesaid exercise within a period of
two months and submit the report before the Tribunal immediately thereafter.”
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11 111 Annexure No.2

ITEM NO.301 COURT NO.2 SECTION PIL

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A. No. 460,470,478-481,486,487,517-518,527,528-530,532,533-534

in

Writ Petition(s) (Civil) No(s). 13381/1984

M.C. MEHTA Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent (s)

(for directions, permission to file rejoinder affidavit and
exemption from filing O.T. and seeking permission for
cutting/felling of trees and office report)

Date: 08/05/2015 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE T.S. THAKUR
HON'BLE MR. JUSTICE C. NAGAPPAN

For Petitioner (s) Mr. M.C.Mehta, petitioner-in-person

For Respondent (s)

(C.E.C.) Mr. Annam D. N. Rao,Adv.
Mr. Sudipto Sircar,Adv.
Ms. Vaishali R. ,Adv.
Mr. Annam Venkatesh,Adv.
Ms. Neelam Jain, Adv.

(C.P.C.B) Mr. Vijay Panjwani, Adv.
Ms. Madhur Panjwani, Adv.

Ms. Madhvi Diwan,Adv.
Ms. Sunita Sharma,Adv.
Mr. W.A. Qadri,Adv.
Mr. D.S. Mahara,Adv.

(MOEF) Mr. Maninder Singh,ASG
g Ms. Kiran Bhardwaj,Adv.
%ﬁ%%b Mr. R. Balasubramanian,Adv.
Resson =1 Mr. S.A. Haseeb,Adv.

Mrs. Vimla Sinha,Adv.
Mr. S.N. Terdal, Adv.
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(CBI) Mr. Rajiv Nanda,Adv.
Mr. Sanjiv Das, Adv.
Mr. Wasim Qadri, Adv.
Mr. Shailnder Saini,Adv.
Mr. B.V. Balaramdas,Adv.
Mr. Pranav Kumar, Adv.

St. of U.P. Mr. Vijay Bahadur Singh,A.G.,U.P.
Mr. Gaurav Bhatia,AAG,U.P.
Mr. Ravi Prakash Mehrotra,Adv.
Mr. Abhishek Chaudhary,Adv.
Mr. Gaurav Srivastava, Adv.

(U.P.P.C.B) Mr. Pradeep Misra,Adv.
Mr. T. Mahipal, Adv.
Mr. Surat Singh,Adv.

Mr. M.C. Dhingra,Adv.
Mr. Piyush Kant Roy,Adv.

Mr. S. Wasim A.Qadri,Adv.

Mr. Zaid Ali,Adv.

Mr. Saurabh Chopra,Adv.

Mr. L.R. Singh,Adv.

Mr. S. Guru Krishna Kumar,Sr.Adv.

Mr. M.P. Shorawala,Adv.
Ms. Shruti Sen,Adv.

UPON hearing the counsel the Court made the following
ORDER

I.A. No. 460:

An additional affidavit has Dbeen filed by the
Conservator of Forests, Agra, State of U.P. pursuant to our order
dated 9.03.2015. The affidavit explains the position in regard to
the three queries that we had formulated in the said order. We
have been taken through the contents of the affidavit by the
learned Advocate General for the State of U.P. who submits that

the State has no matter belatedly, taken effective steps for
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identifying a total extent of 860.82 hectares of land for purposes
of compensatory afforestation. This land has been according to
the learned Advocate General identified in six districts namely
Agra, Mathura, Firozabad, Hathrath, Kasganj and Aligarh in the
State of U.P.. He has by reference to Annexure A 4 of the
affidavit submitted that not only does the State plan to use the
land identified 1in the said districts for compensatory
afforestation but even to provide for its fencing and watering of
the area to prevent plant mortality. It is submitted that the
State Government has for the present set part a sum of Rs.
20,00,00,000/- (Rupees Twenty Crores only) for the purpose of
compensatory afforestation plan which will spread over a period of
two years i.e. 2015-2016 and 2016-2017. He urged that by the end
of 31.08.2015 the State Government is committed to plant a
minimum of 6 lakhs saplings in the area identified in Annexure 4
of the affidavit.

On behalf of the respondents it was submitted by Mr.
A.D.N.Rao, learned counsel appearing for the CEC that further
progress on the proposed afforestation projects set out in the
affidavit in the documents enclosed therewith should be properly
monitored and that a direction could be issued to the Chief
Secretary, State of U.P. to submit quarterly progress reports. It
was further submitted that the Regional Office, MOEF Lucknow could
also be directed to associate with and monitor the progress made

in the implementation of the proposed project.



1114

Mr. Mehta, petitioner in person submitted that the
identification of the land set out in Annexure A-4 itself is a
matter that needs to be verified as there is nothing apart from
the particulars given in the said Annexure to suggest that the
land mentioned therein is actually available with the State
Government for purposes of plantation.

We do not for the present see any reason to disbelieve the
affidavit filed on behalf of the State Government that it has a
comprehensive plan for carrying out the afforestation work in the
districts mentioned earlier. We also see no reason to disbelieve
the statement made at the Bar by learned Advocate General that by
the end of August, 2015 at least 6 lakhs saplings shall be planted
in the districts identified for the purpose. This would include
proper identification of the area for such afforestation and
irrigation and watering arrangements for the trees to prevent
mortality. Even so we see no reason why the Secretary to
Government of U.P., Department of Forest should not be asked to
submit a progress report every three months as to the progress
achieved in the implementation of the afforestation program set
out in the affidavit. In addition we direct the Additional/
Principal Chief Conservator Forest (Central), Regional Office,
MoEF, CC, Lucknow shall be free to associate himself with the
process of afforestation and monitor the steps taken and to submit
a report as to the progress made to this Court every quarter.

We may also at this stage mention that according to the road
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map provided by the State Government in the affidavit, the
Government proposes to encourage public participation in the
on-going afforestation project. Learned Advocate General was not
averse to associating school children from schools in the vicinity
of the areas identified for afforestation and other governmental
and non-governmental organisations operating in that area. He was
also not averse to associating at some level the State Legal
Services Authorities for the purpose of encouraging afforestation
work and also to keep an eye on the progress made in that
direction. We hope and trust that the State Government will take
suitable steps in that direction and also submit an affidavit by
the next date as to the measures adopted to encourage
participation of the local residents of the area including school
children with the on-going afforestation effort.
Post for further directions on 14.09.2015.

I.A. No. 528-530:

Heard.

Application for impleadment is allowed.

CEC has recommended grant of permission for cutting
of 517 trees in connection with the expansion of 50-independent
parachute Brigade,Government of India, Ministry of Defence. The
permission could be subject to the following conditions:

I. Compensatory planting of 5320 plants will
be undertaken
IT. A detailed scheme for Compenatory

Plating will be prepared and filed before this
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Hon'ble Court within four weeks and which will inter
alia include the details of the area where planting
will be done, species that will be planted, the
period of planting, details for maintenance works
including provision for watering, watch and ward and
casuality replacement and monitoring mechanism

IIT. The U.P.Forest Department will provide
necessary technical inputs to the Applicant in

preparing and implementing the scheme.

Having heard learned counsel for the parties, we are
inclined to permit felling of 517 trees subject to the conditions
stipulated by the CEC and extracted hereinabove. Needless to say
that the applicant shall plant 10 times the number of trees
within the precints/campus area of the project in question.
Needful shall be done by the next date of hearing and a report

submitted to this Court by Mr. S.W.A.Qadri, Adv. on affidavit.

IA 527
Heard.
CEC has recommended grant of permission for felling of
444 tress in connection with modernisation of COD Agra. The
recommendation is however subject to certain conditions which read
as under:

1) for 2,194 trees earlier felled compensatory
planting of ten time i.e.21,940 plants and penal
compensatory plaint of 20 times i.e. 43,880 plants
will be undertaken by the Applicant.

II) for 444 trees sought to be felled compensatory
planting of ten times i.e. 4440 plants will be
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undertaken by the Applicant.

ITT) A detailed scheme for compensatory planting
and Penal compensatory planting will be prepared and
filed before this Hon'ble Court and which will inter
alia include details of the area identified for plaint
within the TTZ, species that will be planted, period
of planting, provision for maintenance including for
watering, watch and ward and casuality replacement and
monitoring mechanism. In case adequate area for the
compensatory planting and penal compensatory planting
is not found to be available within COD, Agra then in
that case the Applicant may undertake plantation in
other identified areas within TTZ.

iv) the felling of 444 trees will be undertaken

only after the compensatory planting and penal
compensatory planting for 2,194 trees felled earlier
is undertaken;
(v) The Additional Principal Chief Conservator of
Forests (Central) Regional Office, MEF, Lucknow will
be responsible to monitor the implementation of the
compensatory planting and penal compensatory planting
scheme. The U.P. Forest Department will provide
necessary technical input to the Applicant, COD Agra
in preparing and implementing the scheme;

VI) the Chairman, TTZ Authority (Divisional
Commissioner, Agra is the ex-officiai Chairman) will
taken effective steps to ensure that no felling of
trees within the areas falling in TTZ takes place
without first obtaining permission of this Hon'ble

Court.

We accordingly allow the application subject to the
above conditions being complied with. Mr. R.Balasubramanian, Adv.

submits that the afforestation campaign for planting of 60,000
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tress towards compensatory afforestation shall be undertaken in
right earnest. Mr. R.Balasubramanian shall ensure that a report
regarding compliance with this condition is submitted by him
within a period of six weeks from today.

I.A. No. 533:

CEC to examine the prayer made in this application and

make its recommendations within two months.

(Shashi Sareen) (Veena Khera)
Court Master Court Master
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N.C.R.B (T+.91.3me 1)

I.I.F.-1 (Tshtepa e & -I)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

yaH a1 e
(e 173 &ft T T 7H & dga)

1. District/Unit (ReT1/s@Ts): A
P.S. (am€1): 99 Year (a¥): 2024
FIR No.(79.9.X. §.): 0413
Date &Time of FIR(Y.9.fX. & feaisw/awa): 19/09/2024 21:31

2., S.No. |Acts (3rfarf=zm) Sections (¢RT(T))
(3.9.)
1 |YRCT o+ 3rfei=am, 1927 29
2  |9RAT aF sifeREm, 1927 33
3 |YRA aq ez, 1927 41
4  |9RCT a4 3rfa=am, 1927 42
5 |9 o= faaw, 1927 51
3.(a) Occurrence of offence (3raXTer &t &A1) :
1. Day TEdAR Date From 19/09/2024 Date To  19/09/2024
(fe=1): (fe=ria & ): (fe=Tie e ):
Time Period TaY 3 Time From 08:00s< Time To 08:00

(Fw 3ratd): (T g ): (Gua d®): o
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)

(b)Information received at P.S. (JTAT SIgT AT UTd §T.=§ ):

Date 19/09/2024 Time (§97):21:12 &
(feai® ):

(c) General Diary Reference (TS T1HaT Geef ):

Entry No. 047 Date & Time 19/09/2024 21:12 I
(wtat® €.): (Teai® 3N} 9u3):

4. Type of Information (§a-T1 &1 y&R): fifEd
5.Place of Occurrence (YZHATET):

Direction and distance from P.S. Beat No.
1. (a) (Jm41 @ O 3 feam): gd, 2 fadt (she €.):
(b) Address @O T&T 107/242/43,3N1¢ SR
(Td):

(c) In case, outside the limit of this Police Station, then

(T am=T HAT & 18T § a):
Name of P.S. District(State)
(ATAT T ATH): (et (T=3)):
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)
6.Complainant / Informant (T raasat/ga=Tadt ):
(a) Name (ATH): 4t 3ot fdamt
(b) Father's Name (TUdT @7 A1H) : AT [damd
(c) Date/Year of Birth (5=x faf2r / adf ): 1985
(d) Nationality (XT81adT): 9Rd
(e) UID No. (Z3ME&l §.):
(f) Passport No.(aTguié §.):
Date of Issue (ST &XA &Y f[ATY):
Place of Issue (ST XA &T €A ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
S.No.(3.9.) Id Type (4gaTH U7 &1 Yh1R) |ld Number (IgaTH TEI)
1
(h) Address (ddT):
S.No. | Address Type Address (UdT)

(sh.9.) |(UAT T YhIT)
1 | gc|e gar &A1 I SRR AYRT & ST, HY, IR IS, HRA

2 | it uar &A1 I TR AL S S, 7Y, I TS A, 9’

(i) Occupation (Ja9T1Y):
(j)Phone number (T9TY §.):

Mobile (AIET8e §.): 91-8081570309
7.Details of known/suspected/unknown accused with full particulars

(STar [ Eiere | 3T ey 1 QR e afga aufa):
Accused More Than (3<ITd 3MRIYY U @ TS gi af G&€I1):
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)

'S.No.Name (ATH) Alias (3udTH) Relative's Name Present Address
(3.9.) (RedeR &1 9149) (adATH UdT)
1 |ATfeid Aad 1. 10/4 SATATCTSIYARTT T
T SITHETYR, ShleTehTalT SI&T
2 |9 uEe T &1 9 1.10/4maf§f;ﬁl1$m
T T TeTehTT T,
ufsem sTmer, TR
3 |dfaee PAR o &1 9 1. 10/4 STelTelSIq TG G
eITTeRT SRATET ST IR I FET
e © geft g, ufserd srer, TR
4  |sfwcY sreum 1. 14 FIs TEIC DIcADTT
&ITIT hIcTeTaT I Geft UeTT,
ufsem et TRa
5 |qTich YTenT AT dram : o< 1. 14 @S &I Dietehrar,
® e SPIGTEhTAT CI&T T T,
A ufsem sTmer, TR
6 |TT& Ul aula= 1. geeTaa S, AT, T
BT B R
Aifeidh
7 A g 1. 3T [ Sief, W, FE e,
iao@i HRT
8 |Sidielt @ ATfeisd 1. 3T S, AR, IR o,
R
9 |Uihie @ 1. 31T [ Sief, W, JER o,
arici IR
10 |9t 1. 3T [ Sief, W, FTR e,
AR

8.Reasons for delay in reporting by the complainant/informant

(Fpraasal | ga=maal gRT Fure SO @ S daA & H):
9.Particulars of properties of interest (daf=2ra grufa &1 forewon):
S.No. Property Property Type Description Value
(sn.9.)/Category (Tvufy &1 yarR) | (foraw) (In Rs/-)
(@f g (7 (2 )
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N.C.R.B (TH.9.3me &)
I.L.F.-l (Thipa STTer whrd -l)

10.Total value of property (In Rs/-)-8¥Uftl &T Hel oI (%

11.Inquest Report / U.D. case No., if any (¢ a#ign aré / g.&Y.uaw €., i
HIS gl ):

S.No. UIDB Number

12.First Information contents (WJH AT 72T ):

Tehel AR Tgmel arel e N ATINETE AT Sl Fiefl 7RI Agled 3 i
19/9/2024 &1 T 7 UTe: 8 < H@N & YT UTH s foh DIl Jrale AN
TR STATRYT ATHS URER MeT €0 107 F 242 T 243 T 244 T 246 T 243 T
248 249 9 253 T 254 9 255,256 A T 300 gX @S AW g, Uiuet I
37T USTTIA & UST Y ATThAT U et & gy S d).dY 7<= uter o difeers
Asf a AhS] AN Dl ol e TeaT 7T B, AT fAerd g1 A &A1 dremd
IREH AR [4g T o= ST &0 &g @l Hich W UgaH 3R HRiaTg! ded
&1 e e, gam fiem & wwa & [N faferes dar wiiereor & afea & 9
g T e W HUET & 98 arat o @l AT A1 379 Toe] oa <oF &
HET HHAT I FTY okt T Hieh UX UgIeht TTATHE STier i Hich TR HITHD
ﬁ?ﬁﬂﬁhﬁﬁm%mwgm%wmmaﬁﬁw
g M & TaTTHca & Ta-ad Hrgedhd @drHl dl Ui Heid g 3R T
TOee A 29 W W TATTeT 3Mic St TISHT a7 off § ,Hich W T ah 39
JiH &1 Aot Wi Ieteel HUdT § SEeT A1 TT& $HuT quiad 3ifdd g | T
ST TS i 2t TR Hacadd 13 JNiicelTd Alhe e ATAT axell
&t HIge &t § I 1D Dt GERIAT & e €9 & B T T TR 73 vt
&t g R T @drs Tt AT & 31ER 263 Us SRt AT TRE
i # U 35 U BEhY Jrarad AN @t Iidt Ued & Si&d i W A1 T g
JHleh TR 38 TUeT W UTHT 7 §37T g U SMTSAT g 919 a1g & §9 35 il @l
g1 ST Gl g [SiTeht oA ST SXeh 3reTd HUrAT TR 3rdel dIe T g&i i
3T TTUHT it ot T foreror germen g 31 3R g foh Srefmar ufea
& W & ATlct, 1. AGE STAHAT QU8 €9 10/4 ATATATSTIT TF T
&mz.wmmgmﬁmmm&
~C, PAR TN TF AReATe eTeht 14 Hetl 4. S LUl
PR ETJenT (M0 IWIdH 5. FTieh eTenT M0 IuRNdh 5.7[FHUT TUIe BT
TR <o i FriaTar ¥ T Atierds, Resd, uréa S0, uTer 4 |
e Ashe & gger ,wifeis Ta gife & foeg R a= aifafFaw 1927
Z2T Genfe 2000 i ey 29/33/41/42/51 T AT GaTg ~ARITed oot
7 yateld e Tuétem 90 13381/1984 & 3Msy @&ar 527 # feAi® 8/5/20215

5
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)

O o T M T SeereA § T g TR AT 1976 TAT Henferd &
3T HOR HIRIAT! el hl HUT e Hich U Ith YA o ATieieh! & FraIf=erd
Tl G ﬂﬁ%wﬁmmaﬁaﬁﬁﬁﬂﬁﬁ qATTGAT & 9|
w%mqq%&tﬂz%% Gﬁ@'{—cré’rsaammsrraﬁaﬁ mm@ralﬂﬁsr
MY 30 TR  Ih BT BT UdT oY T TIUTT o) GiEiciet HAst i
Stra e Sae $i 29 e | foid cafha) & grat=ard ga=T UTd g1, Hidh 0X
3ITERAY UST & 35 T e Dl cAshl UST g 8T g o T & 37k A & Ut
dh FhS] DI g T &S TS X Dl Il Geih HATdd YATE [T ST FehelT
2,31 i W Ve P TRaT T 33 B 7 §eT F 917 qiord aet o it g
R FUNh S AR GRT a1 HIAAT U TST-IH1I STHAV Td ARYIE HT 9
g 3Id: 3ITUH 3T § I UhTUT H YT THeht RUIE gt et ht ouT e TTt
TES! WSt 3T 31l Idamt s/o JRelt #AIge faamd &1 a= sifderd
HoRT ¥ mOb-808157030 e & B0I0 1560 ATELHHR FHITII et g
dGUR i et Wec, T e, T Hi Mt §

13. Action taken: Since the above information reveals commission of

offence(s) u/s as mentioned at Item No. 2.

(&t AT b aTg! : g IuUE TEHI | U1 TeAdT g Th UL HXA Bl
AURT AC €. 2§ Iedi@ URTH dgd g |)

(1) Registered the case and took up or
the investigation: (YU & fhaT ()
T 3R ST & ferg forar mar ):

(2) Directed (Name of .O.) NARESH KUMAR  Rank S| (Sub-Inspector)

(ST SrferdTd @1 A™): - BHATI (Te):

No. 972292856 to take up the Investigation
(9.): (T ST 3rU= 9T # &A@ ferg M fear man) or (am)

(3) Refused investigation due to (9 & a7 ):
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)

or (%h HRYT SHR fHAT AT)
(4) Transferred to P.S. District
(am=): (Sre):

on point of jurisdiction (#T &FTIEAR & HRT gEATAI) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(IQrpTadedl | gaTedl S qTaiAs ug HY gA1s MY, 981 &S ge AT 3
U Hidt FAged fAmraasnal @ & 7l |)

R.0.A.C.(3MX. 3 .7 .4€1.)

14 Signature/Thumb impression of the
complainant / informant.(frsTaasat /
gaAATHd! S FEATET / AT[S &1 FALT):
15Date and time of dispatch to the court
(3reTera # wwur Y feTiw 3N gHY):
Signature of Officer in charge,
Police Station
(TTET GUT & gEATER)
Name PS JAIT
Rank | (Inspector)
No. 9454403955
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)

Attachment to item 7 of First Information Report

(T| a1 KUl & 7¢ 7 Gru):

Physical features, deformities and other details of the suspect/accused:
( If known / seen )

(FfeTer 1 rfdrgs &t ariia fAdwary, Rpiaar iR 3wg e :

(afe 9 | &&T )

S.No.(sr.4.) Sex Date/Year Build Height Complexion Identification Mark

(fefm)  of Birth (sFTae (cms.) (&) (s) (uga™ ==g)
(s=a fafas ) (P2

o ah @) |
1 | 2 | 3 | 4 | 5 6 7
1 T
2 g
3 gy
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N.C.R.B (T..3me 1)

I.L.F.-l (Thipa STTer whrd -l)
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)

8 gey
9 ey
10
Deformities/ Teeth Hair  Eyes (37®€) Habit(s) Dress Habit(s)
Peculiarities (cid) (aT1e) (3Mmed) (TgTa)
8 9

10 11 12 13

10
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N.C.R.B (TH.d.3me &)

I.L.F.-l (Thipa STTer whrd -l)

Language Place Of (T TT) Others (3173)

/IDialect : : ;
(ﬂTuTIEﬁFﬁ) Burn Leucoder Mole Scar Tattoo

Mark ma (AE9T) (A7) (T[S U T

(et gU  (FTdrHT )
T (9
Fam) eed))

14 15 16 17 18 19 20

11
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N.C.R.B (TH.d.3me &)
I.L.F.-l (Thipa STTer whrd -l)

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(7g &5 a+i & Ty san afe [amraasal | ga=msal dfere / sifvgs S ane &
IS Th IT IGQ 3TAH IR SdT ¢ |)

12
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Dealer's Name & Address
Owner Name

Full Address: (Permanent)
Full Address: (Temporary)
Nominee Name

Mobile No.
RC Cancel Details:

a) Date
Hypothecation Details:

a) Financer Name

LT VTt~ veINLLE REVID | EK)

UTTAR PRADESH TRANﬁPOA?TEWRTMENT AUTHORITY - MATHURA

I
: UP85CT0698

140

Date of Registration.

: 20-Feb-2020

: PREM VEHICLES PVT LTD,1336, BAINPUR, SIKANDARA,AGRA

: M/S KANHAIYA EARTH
MOHVERS

Son/wife/daughter of

: JAI SINGH PURAMATHURA,  Mathura, 281001
: JAI SINGH PURAMATHURA, Mathura, 281001

: 9837048400

Relationship with the

nominee
Old Registration No

b) Cancel Reason

: MANAPPURAM FINANCE LTD b) Financer Type
- KAMLA NAGAR,™ AGRA,282004,"UTTAR PRADESH"

:NA

: HIRE-PURCHASE .

c) Financer Address

The Motor Vehicle is. :NEW (NON TRANSPORT) Sale Amount : 2525000

Class of Vehicle : Construction Equipment Month and Year of :1/2020

Vehicle(MMV) Manufacture

No. Of Cylinders :4 Norms : Bharat Stage IIl (CEV)

Chassis No : HAR3DXSSV02817835 Colour : YELLOW

Engine No. 1 H00251593 Type Of body : SIDE SHIFT BACKHOE

LOADER
Maker's Name : JCB INDIA LIMITED Model Name : JCB 3DX
Fuel Used in Engine : DIESEL Horse Power(B.H.P) 1 75.04
Cubic Capacity 1 4765.00 Wheel Base 12171
Seating Capacity 1 Standing Capacity :0
Sleeper Capacity :0 Length :0
Width :0 Height :0
laden Wt :0Kg Unladen Wt : 7510 Kg
Gross Vehicle Wt :0Kg Owner Sr. sl
Number & Description of size of tyres :

a) Front: b) Rear: c) Other: d) Tandem:
Registered Axle Weight (In respect of each axle):

a) Front: b) Rear: c) Other: d) Tandem:
Insurance Details :

Purchase Date : 27-Jan-2020 Policy No. : 3008/332712039/00/B00

INSURANCE TYPE : THIRD PARTY Insurance Validity : Fr 03-Mar-2024 To 02-Mar-2025

INSURANCE COMPANY : ICICI LOMBARD

Fee Details:

Appl No. : UP20021478610588 Fee/Tax Receipt l\!ov. - : UP241115C7372535
Gadbmbr Amount | Penalty | Total
Fitness lnspebﬁrrmar?iﬁéaie 800 =0 7 800
MV Tax(Tax Upto 31-Jan-2025) 4200 0 4200

Registration valid upto 27-Jul-2025

GRAND TOTAL (in Rs): 5000 /-

Name and Designation of the Inspecting Officer who certifies the vehicle as fit for registration:

(FIVE THOUSAND ONLY)

Fitness valid upto 27~Jul-2025

e

Inspector Name
Owner Signature

isteri Pemhonty
ks

12
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ull Address: (Temporary)
Nominee Name

Mobile No.
RC Cancel Details:

a) Date
Hypothecation Details:

a) Financer Name

c) Financer Address

The Motor Vehicle is.
Class of Vehicle

No. Of Cylinders
Chassis No
Engine No.
Maker's Name
Fuel Used in Engine
Cubic Capacity
Seating Capacity
Sleeper Capacity
Width

laden Wt

Gross Vehicle Wt

""vnm £4 (MOTOR VEHICLE REGISTER)

UTTAR PRADESH TRANSPO'TBI_E&EWENT AUTHORITY - MATHURA
|

: UPB5ET3476 Date of Registration, 1 13-Apr-2024
: PREM VEHICLES PVT LTD,1336, BAINPUR, SIKANDARA,AGRA

: MR DHIRENDRA Son/wife/daughter of : BANKE LAL
: BAAD, BAAD, RIFAINARIADUKI, ADOOKI..Malhura.281 006 .
: BAAD, BAAD, RIFAINARIADUKI, ADOOKI,,Mathura,281006
: Relationship with the
nominee
19917311609 Old Registration No
b) Cancel Reason
- HDB FINANCIAL SERVICES b) Financer Type : HYPOTHECATION

LIMITED

: "3RD FLOOR SANJAY PLAZA BLOCK NO 115","SANJAY PLACE"," ,AGRA,282002,"UTTAR
PRADESH"

Number & Description of size of tyres :

a) Front: 9.00*16

:NEW (TRANSPORT) Sale Amount : 3337917

: Conslruction Equipment Vehicle Month and Year of 13/ 2024
(Commercial)(OTH) Manufacture

4 Norms : CEV STAGE IV

- HAR3DXS4K03386503 Colour : YELLOW ‘
: H00418705 Type Of body : BACKHOE LOADER
: JCB INDIA LIMITED Model Name : 3DX PLUS-2WD

: DIESEL Horse Power(B.H.P) 1 73.70

14399.00 Wheel Base 12170

1 Standing Capacity :0

:0 Length :0

:0 Height ' :0

:0Kg Unladen Wt 17510 Kg

:0Kg Owner Sr. ’ 01 .

b) Rear: 14.00*25-12PR c) Other: d) Tandem:

Registered Axle Weight (In respect of each axle):

a) Front: 1630 kgs
Insurance Details :

b) Rear: 5880 kgs d) Tandem: 0 kgs

c) Other: 0 kgs

Purchase Date : 10-Apr-2024 Policy No. :2316206317767000000

INSURANCE TYPE : THIRD PARTY Insurance Validity : Fr10-Apr-2024 To 09-Apr2025 -

INSURANCE COMPANY  HDFC ERGO General Insurance Company Ltd -

Fee Details:

Appl No. 1 UP24041126471242 Fee/Tax Receipt No. - UP85D24040002263

' Particular Amount Penalty Total
Hypothecation Addition o 3000 5 W
New Registration : 3000 0 3000
MV Tax(Tax Upto 31-Mar-2025) 15120 0 15120

Registration valid upto 12-Apr-2039
GRAND TOTAL (in Rs): 21120 /-

Fitness valid upto 12-Apr-2026

(TWENTY ONE THOUSAND ONE HUNDRED AND TWENTY ONLY)

Name and Designation of the Inspecting Officer who certifies the vehicle as fit for registration:

Inspector Name
Owner Signature

12
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pull Address: (Permanent)
Full Address: (Temporary)

Nominee Name

Mobile No.
RC Cancel Details:

a) 63(0
Hypothecation Details:

a)bFinancer Name

¢) Financer Address
The Motor Vehicle is.
Class of Vehicle

No. Of Cylinders
Chassis No
Engine No.
Maker's Name
Fuel Used in Engine
Cubic Capacity
Seating Capacity
Sleeper Capacity
Width

laden Wt

Gross Vehicle Wt

LTV YEMILLE REGISTER)

UTTAR PRADESH T
uT RANS%EEF ggTMENT AUTHORITY - MATHURA

: UP85DT1728

: PREM VEHICLES PVT LTD,133

: SOHAN SINGH
: 20 BARARI, Mathura, 281005
: 20 BARARI, . Mathura,281005

19917930089

:YES BANK LTD

: "SANJAY PLACE",™,"™ AGRA,282002,"UTTAR PRADESH"

: NEW (TRANSPORT)

Date of Registration,

Sonlwifeldaughler of

Relationship with the
nominee

Old Registration No
b) Cancel Reason

b) Financer Type

Sale Amount

: Construction Equipment Vehicle Month and Year of

(Commercial)(OTH)
o4

: RAJ3DXINJ03232089
1 H00362283

1 JCB INDIA LIMITED
: DIESEL

: 4765.00

i

:0

:0

:0Kg

:0Kg

Number & Description of size of tyres :

a) Front: 9.00*16

b) Rear: 14.00*25-12 PR

Registered Axle Weight (In respect of each axle):

a) Front: 2150 kgs
Insurance Details :

Purchase Date
INSURANCE TYPE
INSURANCE COMPANY

b) Rear: 5370 kgs

: 13-Jan-2023
: THIRD PARTY

Manufacture
Norms

Colour

Type Of body
Model Name
Horse Power(B.H.P)
Wheel Base
Standing Capacity
Length

Height

Unladen Wt
Owner Sr.

c) Other:
c) Other: 0 kgs

Policy No.
Insurance Validity

- HDFC ERGO General Insurance Company Ltd

1 19-Jan-2023 !

6. BAINPUR, SIKANDARA AGRA

" KANHAIYA LAL

: HYPOTHECATION

13018816
:1/2023

- Bharat Stage Ill (CEV)
: YELLOW

- BACKHOE LOADER
: 3DX

:48.24

:2170

:0

:0

:0

: 7520 Kg

P

d) Tandem:
d) Tandem: 0 kgs

: 2316205174525601000
: Fr 13-Jan-2024 To 12-Jan-2025

Fee Details:
Appl No. : UP23011344028080 Fee/Tax Receipt No. :UP240618C5105498
Particular ' Amount | Penalty Total
I ';’potﬁccation Addition B 3000 ‘o 3000
New Registration 3000 0 3000
MV Tax(Tax Upto 31-Dec-2024) 15120 4536 19656
Registration valid upto 18-Jan-2038 Fitness valid upto 18-Jan-2025
GRAND TOTAL (in Rs): 25656 /- (TWENTY FIVE THOUSAND SIX HUNDRED AND FIFTY SIX ONLY)
Name and Designation of the Inspecting Officer who certifies the vehicle as fit for registration: p
Inspector Name = Nﬁmﬂ
eringAfRorty

Owner Signature

Egat

G Scanned with OKEN Scanner



—-y

~ AN FRAULES 7
H TRA%SPORT DEPARTMENT AUTHORITY . MATHURA.
- UP85CA6868 l

Date of Registration, : 06-Mar;2022
ES,DELH| MATHURA ROAD,MATHURA, U.P.

tion NO-
ame & Address :ATMA RAM AUTO ENTERPRIS

. OMI
or Name _— ShR Sonlwife/daughter of - VEER|
i Address: (Perma - SHRI JI KUNJ COLONYDEVIPURA POST KRispia NA : ——
BANGAR Mathura 281004 GAR MATHURA

Full dress: (Temporary) - SHRI J| KUNJ COLONYDEVIPURA POST-Krys
"KRISHN
BANGAR Mathura, 281004 ANAGAR MATHURA

Nominee Name : Relationship with the
. nominee
Mobile No. . .- 8476877771 Old Registration No
RC Cancel Details:
f) Pt : b) Cancel Reason
Hypothecation Details:
%) Financer Naiis - MMFSL b) Financer Type - HYPOTHECATION
c) Financer Address - MATHURA,™," MATHURA,281001,"UTTAR PRADESH"
The Motor Vehicle is. :NEW (NON TRANSPORT)  Sale Amount £ 1410077
Ciass of Vehicle $Mlor Car(LMV) Month and Year of :1/2022
Manufacture
No. Of Cylinders 4 Norms : BHARAT STAGE VI
Chassis No : MA1UJ4YC2N2A18662 Colour : NEPOLI BLACK
Engine No. : YCN4A52201 Type Of body : HARD TOP
Maker's Name : MAHINDRA & MAHINDRA Model Name : THAR LX D MT 4WD 4S HT
LIMITED
Fuel Used in Engine : DIESEL Horse Power(B.H.P) :129.98
Cubic Capacity :2184.00 ~W\heel Base 12450
Seating Capacity 14 Standing Capacity :0
Sleeper Capacity :0 Length : 3985
Width : 1855 Height : 1844
laden Wt 12214 Kg Unladen Wt 11774 Kg
Gross Vehicle Wt :0Kg Owner Sr. ¥
Number & Description of size of tyres :
a) Front: b) Rear: c) Other: d) Tandem:
Registered Axle Weight (In respect of each axle): ¢
a) Front: b) Rear: c) Other: d) Tandem:
Insurance Details :
Purchase Date : 28-Feb-2022 Policy No. : MIB/1048335
INSURANCE TYPE : THIRD PARTY Insurance Validity : Fr 28-Feb-2022 To 27-Feb-2025
INSURANCE COMPANY : SBI GENERAL INS CO LTD
Fee Details:
Appl No. : UP22030232509724 Fee/Tax Receipt No. : UP85D22030000641
Particular y Amount I Penalty ] Total
Hypothegéﬁon Addition T 1500 | \0 == T
New Registration 600 0 600 |
MV Tax (LIFE TIME) 141008 0 141008

.Registration valid upto 05-Mar-2037 Fitness valid upto 05-Mar-2037
GRAND TOTAL (in Rs): 143108 /- (ONE LAKH FORTY THREE THOUSAND ONE HUNDRED AND EIGHT ONLY)

Name and Designation of the Inspecting Officer who certifies the vehicle as fit for registration:

Inspector Name 5

Owner Signature ' Zegis erirlg it
\! 12
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ANNEXURE R7
1155 N.C.R.B (U913 a)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

woreT {Ee R
(aRT 173 &t T TH TH & dEd)

L. District/Unit (Fre/gsr$): 7Y P.S. (¥rm): A Year (a¥): 2024

FIR No. (7.g.R. ¥.): 0428 Date and Time of FIR (T.H.R. #T Rt
3 |77): 30/09/2024 21:30 T

2. :S.Noo. | Acts (rfafag) Sections (4RY(T))

](3'7.3'.)7
I ord =amg d@fgar @ 3030)
T ), 2023
2 et "Ry e 3
faror afafags, 1984
3 |ledeifes @ufy e P
ﬁa'ITUT AT, 1984

3. (@ QOccurrence of offence (3T9TEr &I E<):

1 pay (=) AR Date from (@s1T® ®):  Date To (Retis
18/09/2024 de): 18/09/2024
Time Period (AT Time From (97 ®): Time To (¥
3rafe): 9eT 8 23:45 o aF): 23:45 FoF
(b) Information received at P.S. (9TeIT Date (f&=TT): Time (FHY):
STgT AT gred g‘é‘): 30/09/2024 21:19 s
(c) General Diary Reference Entry No. (m Date and Time
(ST Hes): §): 048 (et 3ikx
qHI):
30/09/2024
21:19 s

4. Type of Information (Y= T THR): IGIECG

1
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3. Place of Occurrence (TSATET):

1.

(a) Direction and distance from P.S. (4TT q {ﬁ IR Beat No. (Eﬁf
fgam): qg, 2 . . q.):
(b) Address (9dT): STAHAT B 3T TR

(c) In case, outside the limit of this Police Station, then Name of P.S. (ﬂﬁ'
41T HAT & 98T § dY U1 FT ATH):

District (State) (FreIT (I59)):

6. Complainant / Informant (FRISrRIaHdr / Hjﬂ'lﬁ‘f):

N’

(a
(b)
(¢

(e)
()

(2)

(h)
(i)

Name (ATH): 2 gHeg Jldd

Father's/Husband's Name (Ram/afa &1 s1me7):

Date/Year of Birth (ST=e7 faf¥ / (d) Nationality (XSEIIdT): HRA
a¥): 1984

UID No. (T33! H.):

Passport No. (qrHYIE H.):

Date of Issue (STRY & #T @ATF):  Place of Issue (Y FIA HT TAE):

ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (989TsT faavor (et &1 ,AdGr &1 ,ITH9IE, I3Mgs

H., sefaer asdy, 49 F18))

S.No. 1D Type (98Tt T3 &1 ID Number (TE9T= FEAT)
FH) g

Occupation (CIdHMI):

Address (9dT):
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9.

10.

11.

S.No. Address Type (9T  Address (9dT)

(F.9.) T TR
I gdee gar HE TR AL ST FIR , RO AU
S, HYIT, I TR, HRA
2 TRl e HE TR AT YT TR, R 7Y
Sfd, HYIT, I TR, HRA
0) Phone number (I8 ¥.): Mobile (RYETSe H.): 91-63965XXXXX

Details of known / suspected / unknown accused with full particulars (FITd /

|feer / e HiFgFd w1 Q @Aawor wiga aokn):

Accused More Than (F#Td 3RAW v & 3710« g af FEdn): 0

S.No.  Name (arsr)  Alias Relative's Present Address(TdHTT
(+.9.) (3YTTH) Name (R2aeR )
&1 ATH)

Reasons for delay in reporting by the complainant / informant (m /
FEATHRAT garT R & & o FIA & FRON):

Particulars of properties of interest (Fafetd gFafar &1 fagwon):

S. No. Propertty Category  Property Type Description Value(In
(F.9.) (& (FFafa & (faorn) Rs/-) (eF
syofY) Y&HR) ¥ #)

Total value of property (In Rs/-) (§&qfe T hel HAeA(F H)):

Inquest Report / U.D. case No., if any (31?{1" gatam Raie / II"\.?LWUT 9., afe
g B):

S.No. UIDB Number (Z.2.9&0T ¥.)
(F.9.)
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12.

13.

First Information contents (YIH FIAT TLY):

oTehel TEUR TIg9R[er fewararer /I e - HgIeeteh (7o)
STolehel fa8TaT, TR fA9T FYRT-gererae, HYIT FTeX IR FHFAI3US, $A,
AYL - 281001 Email: mathurajalkal @ gmail.com ASEICT
958/GEN/GM/MTR/2024-25 f&aiter 30.09.2024 TaT #H, AT YHRT ATAT-o1d,
HYYT HGIeY, HIeX 3add el ¢ foh faetion 18.09.2024 T IE 11:45 oot
SITHAT AT S9Nl SaRT STTAT BTH I3 H U8 Flead & Gl §AN &l
ool Afgd oSe dig & & TUr 02 &9r S 70 are & 9y @ S §1 3
MUY ITTE & T HUAT I FohOT I S ept AT Hrddrgl
STiel T T Y| Holdoteh: AR HEAT| THST HUTS |
30/09/2024(gF=g Id#) TS JATHI=AT (STef) TG THNT HART ThIem IR
foae FAYI-geeraeT 63965XXXXX |.AlC # g0H0 1560 A HAR FHATOIA
AT § o eI} T oFehel s T Use; 3HTohd T AT § |

Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(F Tl FREE : 9fF IWFT TEER F gaT ToAaqr g F IR F=
FT dFT A . 2 H Ioa@ URT & ded &.):

@) Registered the case and took up the investigation (Y&h9T &<t T 4T
IR F= F v ™" =): /0 oor (A

() Directed (Name of 1.O.) (IITT HTASNT HT Rank (I5): 3ufreTs/

sT): NARESH KUMAR BHATI 3R et
No. (H.): 972292856 to take up the Investigation (Y ST
A 9 7 o & v @Ader I a=m) or (M)

)  Refused investigation due to (SITT & fa0): or (¥ HROT
SR fRaT 4m)

4)  Transferred to P.S. (YTetT): District (Tore):

on point of jurisdiction (Y AAMAPR F HFRUT FEATAR).
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14.

15.

F.I.R. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(ﬁmﬂ/@mﬁmﬁwwwmwﬁﬁgj
AT AR o F Arew AFmawrar & =)

R.0.A.C. (3TR.31.T.4Y)

Signature of Officer in charge,
Police Station (YTIT 3T &

gEANEN)

Signature / Thumb impression Name (1H): PS JAIT

of the complainant / informant

(Rrerrasar / Faaraar &
FEATE /30975 T fovereT) No. (¥.): 9454403955

Rank (9<): I (Inspector)

Date and time of dispatch to the court (3TSTeld # vor & aF 3T
qHY):
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FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

woreT gEe R
(aRT 173 &t T T TH & d8d)

District/Unit (TIe/gsT1§): FYT  P.S. (W) Sid Year (a¥): 2024
FIR No. (7.g.R. ¥.): 0415 Date and Time of FIR (T.H.R. #T Rt
3l @A) 20/09/2024 14:14 e
. SNo. |Acts (srferfre) Sections (TRT(¥))
(.9

I faya sfofowm, 2003 (136

(@) Occurrence of offence (3T9IITEr C ) HcHl):

1 Day (f&=1): FREIN Date from (&= ®): Date To (=T
18/09/2024 d): 18/09/2024
Time Period (FHY Time From (¥ {): Time To (4HAT
3rafe): 9eT 8 23:50 S a%): 23:50 SO
(B) Information received at P.S. (9TeIT Date (fe=T): Time (AAY):
STgl eIl 9o §'§»’): 20/09/2024 14:14 St
(c) General Diary Reference Entry No. (qﬁ‘ﬁ? Date and Time
(ST HeH): §): 032 (fe=tier 3ix
qHAA):
20/09/2024
14:14 s

Type of Information (YT« T THR): faf@a

Place of Occurrence (SaEId):

L (a) Direction and distance from P.S. (JTT & @ 3R Beat No. (die
fam): 4@, 2 f. . .):

(b) Address (9dT): STATRAT BIH 3T SElaT
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(c) In case, outside the limit of this Police Station, then Name of P.S. ('«‘Jﬁ'
q1aAT AT & 98T § dY g1 FT ATH):

District (State) (ST (T57)):

6. Complainant / Informant (Rr&raaedr / Hjlﬂ'lﬁ‘f):

(a)
(b)
(c)

(e)
®

(2)

(h)
(i)

Name (71#H): Aoleg hAN &g

Father's/Husband's Name (Ram/afa &1 a1e):

Date/Year of Birth (Si=at fafd / (d) Nationality (XSERIdT): HRA
a¥): 1989

UID No. (T33! H.):

Passport No. (qTHYIE ¥.):

Date of Issue (SIY ¥ &1 f&aATH):  Place of Issue (STRY FIe T TUH):

ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (Y897 faavor (W #15 ,AdGET F13 ,qMEUIE, IS

H., ssfaer asdy, 49 #19))

S.No. 1D Type (9g=TeT 99 &1 ID Number (T89Te &)
FE)

Occupation (SIqH):
Address (9dT):

S'NO" Address Type (9T  Address (9dT)
(+.9.)

FT YFR)

I g9 gar IR AHfFFwar 33/11 F0dr , faega
3Yeheg BERT , S, YA, 3 9T,
HRA

2 TRl e 3R AT 33/11 0t , faggd
3Yheg, TR , Sid, AL, 3R ST,
HRA
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9.

10.

11.

() Phone number (gIHTY &.): Mobile (ST H.): 91-70603XXXXX

Details of known / suspected / unknown accused with full particulars (FITd /

|fewer / 3raa FffgEFT w1 @ RAawor afga qote):

Accused More Than (AT 3R v F 3% g ar F&dm): 0

S.No.  Name (arsr)  Alias Relative's Present Address(cHTT
(F.9.) (3YTTH) Name (R2aeR )
&1 ATH)

Reasons for delay in reporting by the complainant / informant (fﬂ?l’ﬂm‘f /
FaarFal gart RaiE & & goF F & FRO1):

Particulars of properties of interest (Hafetrd §&afa &1 fAavorn):

S. No. Propertty Category  Property Type Description Value(In
(#.9.) (@t (T & (faawon) Rs/-) (T
yoft) Y&K) (¥ #))

Total value of property (In Rs/-) (9T T hel AA(T H)):

Inquest Report / U.D. case No., if any (31?{1,' gatam Raie / 'Q'\-?LWUT q., afe

g B):

S.No.  UIDB Number (Z.2.90T H.)
(p.9.)
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12. First Information contents (T T ).

13,

Aehel dgIR fewar aTer daT H, Ul 3egeT Hgled AT Sid. HYI Heled,
eI 3G9 FAAT ¢ b Ealieh 18.09.2024 &t UMY FAT 11:45 arar 33/11
hdl fdegd 3Usheg ST & NN 11 Shdl SEHT dIveh TR T 3418
o W 3usheg W de1d 3udheg IRATe AT SIFAS IAT garT FAI 1150
a@rmﬂw@r;@aﬁmmmaﬁ@?oo.ooﬁa@aﬁ
gdl Bhee AT [9H W 3Udheg URTTeleh GdRT 3&d UI¥eh &l Shsi3ed H
Qe G T Sradr guar A Fea g diaeswd # & & 71 s
19.09.2024 & Hag FiAe [Hg MfAee T wehrer Afderrsdl garr amse &
UgIfeler Fr 38 AT 06.30 §F IMfdee TR GART HIT, TIRT S8
@W@éaﬁmmaﬁg&aﬂm%ﬁmm%aﬁ
YhIeT T Mg G@RT MUTelHG HI$s WioTh BTl HIST TTe] T 3T
T AT & GRIeT AT g3 T IO AfeeX & ATHA HT b STAfAAT
B g3 A THH US Hie U3 ¢ OH @ o U5 3ad GiVh A e |
fIN o3 § aur ar ¢ ug g1 foadh guen wAd &g afderendl gart g1
&l 18 Hih 9T SR SATThRT aled W AT g&ﬂmmmm
AATHS T ATHTCH GaRT TGN 1T § AT 3oieh SaRT 8 Sidlell gedrie
CaRT A 98 HIE I § AU AMSel I G&Ed I AT 18:10 wo
ATgeT TTe], IS ISTFT & 3o Hcd § [AHmhT g & qry-ary 3
STl I THATH fSFhal T ATHAT AT UST dUT R H ITgaT 9sT 3
3M9Y 3IE & foh AFAS IF AATHA T 3 FiFAfAd giFdar & faveg
I URT H AT dofichd A A HIAAET A I HUT Y| THY
Aeles  20/09/2024 Adles HAR g 3a¥ AHI=T 33/11 v fegd
39cheg BEIT HYI AT 70603XXXXX #Alc # g0HI0 1560 3MeRm HAR
Wﬁﬁmé%aﬁ?@rdqm Qrec, g eTeg 3fohd FT =T § |

Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(F T FRTE : 9fF IWFT TFER F gaT ToAqT g F AWy T
ST dlT A ¥. 2 # JeoW UNT & d&d &.):

(1)
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14. Signature / Thumb impression
of the complainant / informant

(RrFraasdr /| ga«aredar &

15.

(2)

3)

C))

Registered the case and took up the investigation (Y&9T gsi T 14T
AR F F v ™" m=): /0 oor (A

Directed (Name of 1.0.) (SITT HTAFHT HT Rank (I5): 3ufaieis/

STH): NARESH KUMAR BHATI 3R et

No. (H.): 972292856 to take up the Investigation (Y ST
A 9 F o & v @Ader 7 =m) or (M)

Refused investigation due to (ST & fow): or (¥ FROT
SR fRaT am)

Transferred to P.S. (YTsT): District (fare):

on point of jurisdiction (F SAAFR F FROT FEATARA).

F.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(%maﬂlagamﬁﬁmﬁﬁwmgﬂﬂ,aﬁﬁg@
A AR wF F fAew AFmawsar & =)

R.O.A.C. (3IR.3M.T.4)

Signature of Officer in charge,
Police Station (JTSIT THRY &

FEAIEN)
Name (s1TH): PS JAIT

Rank (9<): I (Inspector)

FEATRTT /30378 T foyeme) No. (¥.): 9454403955

Date and time of dispatch to the court (3TeTeld A gyor i e 3R
qAY):
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FIRST INFORMATION REPORT

(Under Section 173 B.N.S.S)
wH gaar Rae

(4RT 173 &t o7 TH TH & dEd)

District/Unit (frem/g®1$): AYT  P.S. (¥rn): S

FIR No. (T.q.R. #.): 0417 Date and Time of FIR (T.G.R. #r ==
3R g#@9): 20/09/2024 22:09 =

. ‘S°N°.' Acts (3rfafaae)
(%.9.)

Sections (&TRT(T))

Year (a¥): 2024

I adefas g st
fAraror fafagA, 1984

3

2 et wufy T
faror sifafags, 1984

(@)  Qccurrence of offence (3T9ITEr & ECol):

1 pay (R=): I&AR Date from (f&=T F):
19/09/2024
Time Period (AAT Time From (A7 ):
3rafer): gg< 4 10:30 s
(b) [nformation received at P.S. (gTeIT Date (fe&=TTs):
el T 9o Eé’): 20/09/2024

(c) General Diary Reference

(AsT=ITeaT Heel):

w.): 060

Date To (=TT

da): 19/09/2024

Time To (87

a%): 10:30 st
Time (FHY):
21:57 &t

Entry No. (m Date and Time

(R 3k
qHI):
20/09/2024
21:57 s

Type of Information (YT HT YHN): faf@a

Place of Occurrence (ACHIEA):
1.
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(a) Direction and distance from P.S. (41T & agfr ik Beat No. (e
f&am): gfaor - qg, 03 f&. &, H.):

(b) Address (9dT): BRI H THAUN [9gR A, aTel AT SR 3R 27T
Sd

(c) In case, outside the limit of this Police Station, then Name of P.S. (ﬂﬁ'
AT WAT F 98T § dl AT T ATH):

District (State) (ForeIT (I59)):

6. Complainant / Informant (fR/IasHdr / H‘:ﬂ'ﬂTﬁrT):
(@) Name (@#): @A Figen
(b) Father's/Husband's Name (Ramafa &1 ame):
(©) Date/Year of Birth (= fafd / (d) Nationality (XSERIdT): HRA
a¥): 1994
(©) UID No. (F3mésr 4.):
(®) Passport No. (qIH9IE H.):
Date of Issue (SIY ¥ &1 f&aATH):  Place of Issue (STRY FTe T TUH):
(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (89T fAaR0r (2 H18 ,AdGIAT 1S ,IHIIE, 2!'\311%3&
¥., sisfaer asdw, 4 #18))
S.No. 1D Type (4g=Ter 99 &1 ID Number (TE9T TEAT)
(.4.) 5T
(h) Occupation (SIqH):
() Address (9<):

S-NO" Address Type (9T  Address (9<T)
FH) 5 yow)
I gdo= gar 3 I FAYY Fearaet |, TwrE
ATTEEOT 3¢ 92T, HRd

p



1167 N.C.R.B (oT.€.3m.4h)

9.

10.

11.

2 Rl g 3R T 7YY geeae | faww
IIfOeRoT 30X Ueel, AR
() Phone number (LY H.): Mobile (AETB H.): 91-99270XXXXX

Details of known / suspected / unknown accused with full particulars (FTd /

"fewer / s FffgEd w1 @ fRawor afga o)

Accused More Than (3ATd 3R v § 31f8F g ar F&dn): 0

S. Nt?- Name (ATH) Alias Relative's Present Address(d@cHTeT
(F.9.) (394TH) Name (R2dgR )
&1 ATH)

Reasons for delay in reporting by the complainant / informant (FRrraaear /
AT g@RT RAE & @ &S A F FRO0):

Particulars of properties of interest (Hafetrd §&afy &1 fAavorn):

S. No. Propertty Category  Property Type Description Value(In
(F.9.) (& (T & (fara=on) Rs/-) (&
syofY) Y&HR) % #)

Total value of property (In Rs/-) (GF9Te T hel HA(T #)):

Inquest Report / U.D. case No., if any (ﬂ' gt Raxe / 't‘ll"\-?f-WUT q., afe

g A):

S.No.  UIDB Number (Z.3.9R0T H.)
(F.9.)
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12.

13.

First Information contents (YIH HIAT TY):

ofehel TEIR gl ardl @ar & SAGT UETeT Hgled Sid AYY o5y
BT H gograel Sl alel AT W R 3R 39 g1 1Y faer aRee
FYIT EaRT Jait T FAT W & T e 6 @ i &a1fd Ivq et
& HFeY A |HAGICY, I faYIh & FFaetl H Hadld Hielm ¢ &b
feeTeh 19-09 2024 I ureT: 10:30 sof T AREOT & FAY S@n 1T &
SR § TFATN IR ST alel AR R a7 3R 39 gof e faehre
aRee & E@RT SRR HEAT AYI Jearde fdehrd WiHIor #YT 4 Al
doc o TRET & T g foh farer &1 14 Tt 9 oererer 100 #
qFS H WA Joc & U5 FIced & HRUT &fdIed HT & AT § 59 Foaed
A el AR 99 H YehIfId FI=T H a7 [T ganrT ®1H §39 &
AR STATRAT TS T, Flefhlal fAarll AR gaTe STafan, ke HAR
YTeIhT, UM YTeIhT, FIMh TN, Jraldel ATl J&HIT THNGA Hlellell &
Hifoleh 3MTie & f@emd RO ol Yy - § AT I JeiorT H 7Y
gerael faera IIfRetoT ganT ool IRt T FFafad & 3asid 98t &
Fred g e o 3FT 0T safFaat ganT efqaed fohar mm &1 Fuar
dieh FFafd FrdreT IfRfAgs vd 3wy ARfHTAr & 3deid R Feafd
&I &Ifeed U9 7S¢ Tl & FFaeY H TYH I RUIE Gof Flel & Fv¢
Y HAGIsd IS IS faFe Higell A HAIA AT Feeraa  fahra
WO 99270XXXXX feiteh: 20/09/2024F¢TeAeh: 1. TUST & HICHH 2.
feeieh 19/09/2024 #I fRgEda FAMR T H FehfId FAER & Srmwfd
Ac & 10 1187 THer 3gHE YAUIT T § foh Aohel TEIN Use T
A HFYEX W 3Hfehed &l I-AT &

Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(F Tt FREE : 9fF IWRFT TEER F gaT ToAaqr g F I I
T allT A ¥. 2 # JeoW UNT & d&d &.):

D) Registered the case and took up the investigation (30T gor foram I
IR F F @Aw ™" m=): /0 oor (A

(2)
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14. Signature / Thumb impression
of the complainant / informant

(RrFraasdr / ga«redar &

15.

3)

C))

Directed (Name of 1.O.) (ST 3fAFNT T Rank (95): 3UHI8TH/

TH): NARESH KUMAR BHATI IR e

No. (H.): 972292856 to take up the Investigation (FT ST
Y 9 #H A & o Ader f&am =m) or (3M)

Refused investigation due to (T & foT): or (¥ FHFROT
ShI fHar am)

Transferred to P.S. (YTelT): District (Tore):

on point of jurisdiction (F SAAFR F FRUT FEATR).

F.L.R. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(Rrsrrasdl /| gaarnd! F JafA$r 13 # o 7h, 7@ oo §f
A AR wF F feew Aemasar s & =)

R.0.A.C. (3MR.31.T. &%)

Signature of Officer in charge,
Police Station (UTSIT 3T &

FEAIAN)
Name (dTH): PS JAIT

Rank (9%): I (Inspector)

FEATRT /379[S F1 faemeT) No. (¥.): 9454403955

Date and time of dispatch to the court (3TgTeld # gvor & aiw 3T
qAY):



ITEM NO.58

ANNEXURE RS
COURJ Jé?;) SECTION PIL-W

SUPREME COURT OF INDTIA

Writ Petition(s)(Civil)

M.C. MEHTA

UNION OF INDIA & ORS.

RECORD OF PROCEEDINGS
No(s). 13381/1984
Petitioner(s)
VERSUS

Respondent(s)

(IN RE: TAJ TRAPEZIUM ZONE (1) IA NOS. 237739 AND 237765/2024
(APPLNS. FOR IMPLEADMENT AND DIRECTIONS ON B/0 RAM AUTAR) (2) IA

D.NOS. 262456 AND 262458/2024 (APPLNS. FOR INTERVENTION AND O.T.
EXEMPTION ON B/0 DR. SHARAD GUPTA) (3) IA NOS. 259776 AND
270196/2024 (APPLNS. FOR DIRECTIONS AND EXEMPTION FROM FILING O.T.
ON B/0 SAROJINI NAIDU MEDICAL COLLEGE) “ONLY” IN W.P. (C) NO.
13381/1984 ARE LISTED. “ONLY” NAMES OF THE FOLLOWING ADVOCATES MAY
BE TREATED TO HAVE BEEN SHOWN IN THE LIST. PETITIONER-IN-PERSON MR.
A.D.N. RAO, SR. ADVOCATE (A.C.) MR. AMRISH KUMAR, MR. M.K. MARORIA,
MR. G.S. MAKKER, MR. VIJAY PANJWANI, MR. ANKIT GOEL, MR. AJIT
SHARMA, MR. ANSHUL GUPTA, MR. KAMLENDRA MISHRA, ADVOCATES)

Date : 29-11-2024 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

Mr. A.D.N.Rao,Sr.Adv. (Amicus Curiae)

For the parties:
Mrs. Aishwarya Bhati, A.S.G.
Mrs. Ruchi Kohli, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Ms. Shivika Mehra, Adv.
Ms. Astha Singh, Adv.
Ms. Rajeshwari Shankar, Adv.
Mr. Sarthak Karol, Adv.
Mr. Jagdish Chandra Solanki, Adv.
Mr. Aaditya Dixit, Adv.
Mr. Kartikeya Asthana, Adv.
Mr. Gaurang Bhushan, Adv.
Dr. N. Visakamurthy, AOR

Ms. Aishwarya Bhati, A.S.G.

Signature-Not Verified
/

{ Y
Digitally sij ) a&
ANITA MA] TRA

Mr.
Mr.
Mr.

Rajeev Kumar Dubey, Adv.
Siddharth Krishna Dwivedi, Adv.
Kamlendra Mishra, AOR



1171

Ms. Aishwarya Bhati, A.S.G.

Mr. Shreekant Neelappa Terdal, AOR
Ms. Ruchi Kohli, Adv.

Ms. Shivika Mehra, Adv.

Ms. Aastha Singh, Adv.

Ms. Rajeshwari Shankar, Adv.

Mr. Sarthak Karol, Adv.

Mr. Ajit Sharma, AOR
Mr. Kanchan Kumar, Adv.

Mr. Kishan Chand Jain, Adv.
Mr. Rajesh Kumar, Adv.

Mr. Siddhant Sahay, Adv.
Mr. Ashwini Kumar, Adv.

Mr. E. C. Agrawala, AOR

Petitioner-in-person
Applicant-in-person

Mr. Atishi Dipankar, AOR

Mr. Ankur Prakash, AOR

Mr. Gurmeet Singh Makker, AOR

Ms. Garima Prashad, Sr. A.A.G.
Mr. Sudeep Kumar, AOR

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Rakesh K.Mudgal, AAG
Mr. Akshay Amritanshu, AOR
Ms. Swati Mishra, Adv.

Ms. Pragya Upadhyay, Adv.
Ms. Drishti Saraf, Adv.

Mr. P. Parmeswaran, AOR

Mr. P. Narasimhan, AOR

M/S. Manoj Swarup And Co., AOR
Dr. Sumant Bharadwaj, Adv.

Mr. Vedant Bharadwaj, Adv.

Ms. Mridula Ray Bharadwaj, AOR
Dr. Manoj Kumar, Adv.
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Badri Prasad Singh, AOR
Lakshmi Raman Singh, AOR
Lawyer S Knit & Co, AOR

Rachana Joshi Issar, AOR
Svarit Uniyal Mishra, Adv.

Nandani Gupta, Adv.
Krishna Kumar, Adv.
Mrs. Vipin Gupta, AOR
Prashant Kumar, AOR
Rajiv Tyagi, AOR
Ajay K. Agrawal, AOR
Shiv Prakash Pandey, AOR
Sudhir Kulshreshtha, AOR
P. K. Manohar, AOR
Meharia & Company, AOR
Ankit Goel, AOR

Abhinav Agrawal, AOR

Rajeev Kumar Dubey, Adv.
Saroj Tripathi, AOR

Manoj K. Mishra, AOR
A. Baskar, Adv.
Umesh Dubey, Adv.
Madhulika, Adv.
Vuzmal Nehru, Adv.

Mayuri Raghuvanshi, AOR
Syed Abdul Haseeb, AOR
Anshul Gupta, AOR
Rishabh Darira, Adv.

Aditya Tainguriya, Adv.

Abhinav Shrivastava, AOR
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N. L. Ganapathi, AOR
Abhishek Chaudhary, AOR
Anurag Kishore, AOR
Rachit Mittal, AOR
Nishit Agrawal, AOR
Zoheb Hossain, AOR
Shishir Deshpande, AOR

Nischal Kumar Neeraj, AOR
Shalen Bhardwaj, Adv.
Virender Kumar, Adv.

Garima Kumar, Adv.

Lakshmi, Adv.

Banisha Verma, Adv.

Ashok Kumar Panigrahi, Adv.
Deepender Kumar Pathak, Adv.

Gurmeet Singh Makker, AOR
Arvind Gupta, AOR
Shantanu Bansal, AOR

Jogy Scaria, AOR

Guntur Pramod Kumar, AOR
Amrish Kumar, AOR

Sunny Choudhary, AOR

Ashutosh Dubey, AOR

Ashutosh Dubey, Adv.
Rajshri Dubey, Adv.

Abhishek Chauhan, Adv.
H.b. Dubey, Adv.

Amit P. Shahi, Adv.

Amit Kumar, Adv.

Rahul Sethi, Adv.

Shashi Bhushan Nagar, Adv.
Manish Dhingra, Adv.
Sona Khan, Adv.

Sumant Akram Khan, Adv.
Rajendra Anbhule, Adv.
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Mr. Adarsh Tripathi , AOR

Mr. Chitranshul A. Sinha, AOR
Mr. Saurabh Mishra, AOR

Mr. Shrimay Mishra, Adv.

Mr. Rakesh Chander, Adv.

Mr. Ankur Prakash, AOR

Ms. Rupali Panwar, Adv.

Mr. UM Tripathi, Adv.

Mr. Vivek Kumar Singh, Adv.
Mr. Vishal Arun Mishra, AOR
Mr. Vivek Narayan Sharma, AOR
Mr. Gaurav Goel, AOR

M/S. Gsl Chambers, AOR

M/S. M. V. Kini & Associates, AOR
Ms. Aparna Bhat, AOR

Mr. Gaurav Goel, AOR

Ms. Rajkumari Banju, AOR

Mr. Gaurav Agrawal, AOR

Mr. Saksham Maheshwari, AOR

Mr. Pushkar Sharma, AOR
Ms. Nagma Bee, Adv.

Mr. Arvind Kumar Sharma, AOR

Mr. Sanjeev Kumar Choudhary, Adv.
Mrs. Shradha Choudhary, Adv.
Mr. Seshatalpa Sai Bandaru, AOR

Mr. Gaurav Dhingra, AOR

Mr. Shashank Singh, Adv.
Mr. Surendra Gautam, Adv.
Mr. Raghvendra Shukla, Adv.

Mr. Shantanu Krishna, AOR
Mr. Ankit Mishra, Adv.
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Mr. Abhijit Banerjee, AOR
Mr. Shanto Mukherjee, Adv.

UPON hearing the counsel the Court made the following
ORDER

IA NOS. 237739 AND 237765/2024 (APPLNS. FOR IMPLEADMENT
AND DIRECTIONS ON B/0 RAM AUTAR)

1 We have perused Report No.29 of 2024 of the Central
Empowered Committee (CEC). The report discloses a
shocking state of affairs. It records that 454 trees were
illegally felled in the night of 18 and 19*" September,
2024. Out of these 454 trees, 422 trees which were on
the private land known as Dalmia Farm situated at
Vrindavan Chatikara Road, Tehsil Sadar, District Mathura,
Uttar Pradesh. The remaining 32 trees were on the
roadside strip adjoining this private land which 1is a
protected forest. The details of the trees have been
also mentioned in the Report. From the Report, it
appears that this blatantly illegal action of felling as
many as of 454 trees have been taken by the persons
mentioned in paragraph 8 of the Report in violation of
the orders of this Court dated 8™ May, 2015 in IA 527 of
2014 as well as the order dated 8% December, 2021 passed
in this petition.

2. Prima facie, we are of the view that the persons
mentioned in paragraph 8 of the Report are guilty of a

civil contempt. Hence, we issue notice to the following:



(1) Mr. Giriraj Agarl::l76

s/0 Sri Raj Kumar Agarwal,

r/o Anand Krishan Van, Sunrakh Road,

Madhuvan Colony, Vrindavan Bangar,

Mathura, Uttar Pradesh; and

(11i) Sri Ashish Kaushik

s/o0 Sri Ramesh Chandra Kaushilk

r/o 16C, Bank Colony, Arthara Krishna Nagar,

Mathura, Uttar Pradesh
The notice is made returnable on 16" December, 2024
calling upon them to show cause as to why action under
the Contempt of Courts Act, 1971 should not be initiated
against them.
3. In the meanwhile, we direct the persons to whom the
notice is issued not to carry on any construction or any
work whatsoever on Dalmia Farm including the work of
felling trees and maintain status quo in all respects in
respect of the property of Dalmia Farm situated at
Vrindavan Chatikara Road, Tehsil Sadar, District Mathura,
Uttar Pradesh.
4. The Registry to forward the notices for effecting
service to the Superintendent of Police, District
Mathura. The Superintendent of Police, District Mathura
will direct the Station House Officer of the local police
station to visit the site of Dalmia Farm with a view to

ensure that no further construction or felling of trees

is carried out.



5. Needless to add th;l1;zg7}urther actions including
confiscation of timber etc. in accordance with law shall
be taken.

6. We make it clear that whenever the permissions are
granted by this Court for felling of the trees, the
activity of felling of trees shall not be carried out
after 6.00 p.m. till 8.00 a.m. of the immediately next
day.

IA D.NOS. 262456 AND 262458/2024 (APPLNS. FOR
INTERVENTION AND O.T. EXEMPTION ON B/0 DR. SHARAD GUPTA)

T We request the CEC to examine the allegations made
in IA D.No.262456 of 2024 and submit a report on or
before 15" December, 2024 which will be considered on 16
December, 2024.

IN RE:Uttar Pradesh Protection of Trees Act, 1976

8. Our attention is invited to the provisions of the
Uttar Pradesh Protection of Trees Act, 1976 (for short,
"the Act"). We find that the provisions regarding the
penalty are inadequate and are not sufficient to deter
the persons from illegally felling trees. Even the
amount on the basis of which the offence can be
compounded as mentioned in Section 15 of the Act is too

low.



9. We request the Staje1éZ3§rnment to have a re-look
at the Sections 10 and 15 of the Act and consider of
amending the same suitably for enhancing the amounts
mentioned therein. We will consider the issue of the
implementation of the said Act on 16'" December, 2024 at
the end of the cause list.

IA NOS. 259776 AND 270196/2024 (APPLNS. FOR DIRECTIONS

AND EXEMPTION FROM FILING O.T. ON B/0 SAROJINI NAIDU
MEDICAL COLLEGE)

10. We request the CEC to examine the prayers made in
IA No.259776 of 2024 and report at the earliest.
11. These applications to be considered on 16" December,

2024 at the end of the cause list.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER



ITEM NO.62 COURJ Jé?;a SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 13381/1984

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)

(IN RE: TAJ TRAPEZIUM ZONE

(1) REPORT NO. 17/2024 SUBMITTED BY CENTRAL EMPOWERED COMMITTEE
(2) IA NO. 108684/2023 (APPLN. FOR DIRECTIONS ON BEHALF OF GOVT. OF
U.P.)

(3) IA NO. 116768/2018 (APPLN. FOR DIRECTION ON B/O GANGA GLASS
INDUSTRIES AND ORS.)

(4) IA NO. 237739 AND 237765/2024 (APPLN. FOR IMPLEADMENT AND
DIRECTIONS ON B/O RAM AUTAR)

(5) IA D NO. 262456 AND 262458/2024 (APPLN. FOR INTERVENTION AND
0.T. EXEMTION ON B/O DR. SHARD GUPTA)

(6) IA NO. 259776 AND 270196/2024 (APPLNS. FOR DIRECTION AND
EXEMPTION FROM FILING O.T. ON B/O SAROJINI NAIDU MEDICAL COLLEGE)

“ONLY” 1IN W.P. (C) NO. 13381/1984 ARE LISTED.

“ONLY” NAMES OF THE FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN
SHOWN IN THE LIST.

PETITIONER-IN-PERSON

MR. A.D.N. RAO, SR. ADVOCATE (A.C.)

MR. AMRISH KUMAR,

MR. M.K. MARORIA,

MR. G.S. MAKKER,

MR. VIJAY PANJWANI,

MR. ANKIT GOEL,

M/S. M. V. KINI AND ASSOCIATES,
MR. SHANTANU KRISHNA,
MR. KAMLENDRA MISHRA,
MR. GUNTUR PRAMOD KUMAR,
MR. LAKSHMI RAMAN SINGH,
MR. L. R. SINGH,
MR. VIVEK NARAYAN SHARMA
MR. M. K. MARORIA,
MR. CHITRANSHUL A. SINHA,
MR. SAURABH MISHRA,
socpriPUSHKAR SHARMA,
ARITA AL O TA

SSME. MANOJ K. MISHRA,
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MS. SUPRIYA JUNEJA,
MR. N. L. GANAPATHI,
MR. KAMLENDRA MISHRA,
MR. AJIT SHARMA,

MR. ANSUL GUPTA)

Date : 16-12-2024 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE MANMOHAN

Mr. A.D.N.Rao,Sr.Adv.(Amicus Curiae)

For the parties:
Ms. Aishwarya Bhati, A.S.G.
Ms. Ruchi Kohli,Sr. Adv.
Ms. Shivika Mehra, Adv.
Mr. Aaditya Dixit, Adv.
Mr. Kartikeya Asthana, Adv.
Mr. Gaurang Bhushan, Adv.
Dr. N. Visakamurthy, AOR
Mr. Mukesh Kumar Maroria, AOR
Ms. Astha Singh, Adv.
Ms. Rajeshwari Shankar, Adv.
Mr. Sarthak Karol, Adv.
Mr. Jagdish Chandra Solanki, Adv.
Mr. Shreekant Neelappa Terdal, AOR

Ms. Aishwarya Bhati, A.S.G.

Mr. Rajeev Kumar Dubey, Adv.

Mr. Ashiwan Mishra, Adv.

Mr. Nithin Chowdary Pavuluri, Adv.
Mr. Poornima Singh, Adv.

Mr. Kamlendra Mishra, AOR

Ms. Aishwarya Bhati, A.S.G.

Ms. Neetica Sharma, Adv.

Ms. Saloni Jagga, Adv.

Mr. Tavinder Sidhu, Adv.

For M/S. M. V. Kini & Associates, AOR

Mr. Pinaki Mishra, Sr. Adv.
Mr. Sumeer Sodhi, AOR
Mr. Sarthak Chaturvedi, Adv.
Mr. Vaibhav Maheshwari, Adv.
Mr. Nikhil Avana, Adv.
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Dr. S. Muralidhar, Sr. Adv.
Mr. Chitranshul A. Sinha, AOR
Ms. Pallavi, Adv.

Mr. Shivam Shorewala, Adv.

Mr. M. A. Karthik, Adv.

Ms. Ninni Susan Thomas, Adv.
Mr. Maitreya Subramaniam, Adv.
Ms. Pallak Bhagat, Adv.

Ms. Rakshita Bhargava, Adv.

Mr. S.wasim A.Qadri, Sr.Adv.
Mr. Saahil Gupta, Adv.

Mr. Saeed Qadri,Adv.

Mr. Lakshmi Raman Singh, AOR
Mr. B K Shukla, Adv.

Mr. Saurabh Mishra, AOR

Mr. Shrimay Mishra, Adv.

Mr. Rakesh Chander, Adv.

Mr. Ajit Sharma, AOR
Mr. Kanchan Kumar, Adv.

Petitioner-in-person
Applicant-in-person

Mr. Atishi Dipankar, AOR

Mr. Ankur Prakash, AOR

Mr. Gurmeet Singh Makker, AOR
Ms. Garima Prashad, Sr. A.A.G.
Mr. Sudeep Kumar, AOR

Ms. Manisha, Adv.

Ms. Rupali, Adv.

Mr. P. K. Manohar, AOR

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. P. Parmeswaran, AOR

Mr. P. Narasimhan, AOR

M/S. Manoj Swarup And Co., AOR
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Badri Prasad Singh, AOR
Sumant Bharadwaj, Adv.
Vedant Bharadwaj, Adv.
Mridula Ray Bharadwaj, AOR
D.M. Sharma, Adv.
Apoorva Chauhan, Adv.
Surbhi Sharma, Adv.

Lawyer S Knit & Co, AOR
Rachana Joshi Issar, AOR

Kishan Chand Jain, Adv.

Rajesh Kumar, Adv.

Siddhant Sahay, Adv.

Ashwini Kumar, Adv.

E. C. Agrawala, AOR

Mrs. Vipin Gupta, AOR

Prashant Kumar, AOR

Rajiv Tyagi, AOR

Rohit Gupta, Adv.

Rahul Tyagi, Adv.

Ajay K. Agrawal, AOR

Shiv Prakash Pandey, AOR

Sudhir Kulshreshtha, AOR
Meharia & Company, AOR

Ankit Goel, AOR

Prashant, AOR
Vagish Yadav, Adv.

Shantanu Krishna, AOR

Abhijit Banerjee, AOR
Shanto Mukherjee, Adv.

Shweta Sharma, AOR
Diggaj Pathak, Adv.
Vaibhavi Pathak, Adv.
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Abhinav Agrawal, AOR

Rajeev Kumar Dubey, Adv.
Saroj Tripathi, AOR

Manoj K. Mishra, AOR
Umesh Dubey, Adv.

Mithilesh Kumar Mishra, Adv.

Bheem Pratap Singh, Adv.
Vuzmal Nehru, Adv.

Satya Kam Sharma , AOR
Mayuri Raghuvanshi, AOR
Syed Abdul Haseeb, AOR

Anshul Gupta, AOR
Rishabh Darira, Adv.
Aditya Tainguriya, Adv.

Anju Thomas, AOR
Ripul Swati Kumari, Adv.

Abhinav Shrivastava, AOR

N. L. Ganapathi, AOR
Rini V. Tigga, Adv.
Amogh S. Rao, Adv.

Nishit Agrawal, AOR
Abhishek Chaudhary, AOR
Anurag Kishore, AOR
Rachit Mittal, AOR

Nischal Kumar Neeraj, AOR
Shalen Bhardwaj, Adv.
Ekta Kalra, Adv.
Lakshmi, Adv.

Jitendra Khurana, Adv.
Gursheen Kaur, Adv.
S.K.Mehta, Adv.
Virender Kumar, Adv.
Garima Kumar, Adv.

Deepender Kumar Pathak, Adv.
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Shishir Deshpande, AOR
Zoheb Hossain, AOR
Shantanu Bansal, AOR
Gurmeet Singh Makker, AOR
Arvind Gupta, AOR

Jogy Scaria, AOR

Prerna Singh, Adv.
Guntur Pramod Kumar, AOR
Arunabha Ganguli, Adv.
Keshav Singh, Adv.

Sunny Choudhary, AOR
Amrish Kumar, AOR

Veevak Goel, Adv.
Adarsh Tripathi, AOR

Ashutosh Dubey, AOR
Rajshri Dubey, Adv.
Abhishek Chauhan, Adv.

H.B. Dubey, Adv.

Amit P. Shahi, Adv.
Amit Kumar, Adv.

Rahul Sethi, Adv.
Shashi Bhushan Nagar, Adv.
Manish Dhingra, Adv.
Sona Khan, Adv.

Sumant Akram Khan, Adv.
Rajendra Anbhule, Adv.

Vivek Narayan Sharma, AOR
Shruti Priya Mishra, Adv.

Mahima Bhardwaj Kaluch, Adv.

Dinesh Sharma, Adv.
Rajeev Kumar Jha, Adv.

Ankur Prakash, AOR

Rochak Kharbanda, Adv.
Raj Kumar Jain, Adv.

0 P Kharbanda, Adv.
vVishal Arun Mishra, AOR
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Gaurav Goel, AOR

Gsl Chambers, AOR
Aparna Bhat, AOR

Gaurav Goel, AOR
Rajkumari Banju, AOR
Gaurav Agrawal, AOR
Saksham Maheshwari , AOR

Ajay Agarwal, A.A.G.
Pushkar Sharma, AOR

Vivek Pathak, Adv.

Yuvraj Chhabra, Adv.
Lokendra Kumar, Adv.
Navneet Kansal, Adv.
Ravinder Kumar Singh, Adv.
Mohini Kumari, Adv.
Praveen Swarup, AOR

Arvind Kumar Sharma, AOR
Sanjeev Kumar Choudhary, Adv.
Shradha Choudhary, Adv.
Seshatalpa Sai Bandaru, AOR

Gaurav Dhingra, AOR

the counsel the Court made the following
ORDER

REPORT NO. 34/2024 SUBMITTED BY CENTRAL _EMPOWERED

COMMITTEE

IN RE: AGRA METRO RAIL PROJECT

: The Central Empowered Committee (CEC) has recorded

that compliance with all the conditions incorporated in

the order dated 14'" July, 2020 has been made by the Agra

Metro Rail Project. Hence, no further directions are

required to be issued.
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IN RE: RAIL VIKAS NIGAM LIMITED PROJECT

- We have perused the report concerning compliance
with the order dated 13" May, 2022 by Rail Vikas Nigam
Limited. The project was of third rail line between
Mathura and Jhansi. Now, the CEC has reported a complete
compliance with all the conditions including condition of
planting 50,940 saplings. Therefore, we vacate the order
dated 14" October, 2024 by which the work of third rail

line between Mathura and Jhansi was stopped.

IN RE: YOGIRAJ SARKAR GODADI WALE TRUST PROJECT

3 We have perused the compliance of the order dated
31°* October, 2022. The CEC has reported compliance with
all the conditions in the order dated 31t October, 2022.
Hence, no direction is required to be issued in this

behalf.

IN RE: REMAINING PROJECTS

4, We grant time to the CEC to submit a detailed
report regarding 13 remaining projects. Time is granted
till 17" March, 2025 to submit a report which will be

considered on 215t March, 2025.



IA NO. 108684/2023 (APPL1.1 &Z DIRECTIONS ON BEHALF OF
GOVT. OF U.P.)

5 As regards this application, the learned amicus
curiae will look into the compliance report filed by the
State of Uttar Pradesh. We will consider the compliance
whenever the main petition is listed in January, 2025
i.e. on 24 January, 2025.

IA NO. 116768/2018 (APPLN. FOR DIRECTION ON B/O GANGA
GLASS INDUSTRIES AND ORS.)

6. The 1learned Additional Solicitor General stated
that in all probability, the NEERI will be able to come
out with the sectoral guidelines in January, 2025.

T List on 24 January, 2025 at the end of the cause

list.

IA NO. 237739 AND 237765/2024 (APPLN. FOR IMPLEADMENT AND
DIRECTIONS ON B/0 RAM AUTAR)

8. In view of what is stated in Report No.35 of 2024,
issue notice of contempt to Mr. Shankar Agarwal alias
Shiv Shankar Agarwal s/o Sri Rewati Prasad Agarwal r/o
Mayur Vihar, Bharatpur Road, Mathura, Uttar Pradesh
returnable on 24" January, 2025.

9. The notice be forwarded to the Superintendent of
Police, District Mathura, Uttar Pradesh for effecting

service on the said Mr. Shankar Agarwal.
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10. We have perused the conclusions and recommendations
of the CEC. We direct the Forest Department to take
action in terms of the recommendations in clauses (b)),
(c), (f) and (g) of paragraph 14 of the report of the
CEC. Before the next date, a compliance shall be filed by
the Forest Department of the State of Uttar Pradesh. As
regards clause (d) of paragraph 14, we direct the Forest
Department to close the entry path referred to therein.

[ ) We also make it clear that even 1if the Forest
Department plants trees in terms of clause (f) of
paragraph 14 of the recommendations, that will not
absolve the owners of the land and/or persons who are
responsible for felling of the trees from taking legal
action as well as from requirement of planting trees by
way of afforestation.

12. For considering the compliance by the State of
Uttar Pradesh and its Forest Department, 1list on 24
January, 2025 at the end of the cause list.

13. We also make it clear that status quo 1in all
respects in respect of the property shall be maintained
till further orders.

14. For the time being, the personal presence of the
persons to whom the contempt notice is issued (except
Mr. Shankar Agarwal) is dispensed with.

15. This order of status quo will not come in the way

10



of the Forest Department 1#1g§é93tate of Uttar Pradesh in
implementing the directions contained in this order.

16. We also direct that the notice of the application
be issued to Mathura Vrindavan Development Authority only
with a view to ensure that the recommendations of the CEC
in Report No.35 of 2024 are complied with by the
Development Authority.

REPORT NO. 33 OF 2024 IN IA D NO. 262456 AND 262458/2024

(APPLN. FOR INTERVENTION AND O.T. EXEMTION ON B/O0 DR.
SHARD GUPTA)

A7. We direct the Forest Department of the State of
Uttar Pradesh to implement the recommendations in clauses
(a), (b) and (c) of paragraph 16. The Agra Development
Authority shall ensure that the recommendations in terms
of clause (d) of paragraph 16 are scrupulously
implemented on the site. The Agra Development Authority
shall constitute a team of the officials to make frequent
visits to the sites to ensure that no constructions
activity commences.

18. The report shall be submitted by the State of Uttar
Pradesh and the Agra Development Authority before 22™
January, 2025. Compliance will be considered on 24%
January, 2025. We direct the Forest Department of the
State of Uttar Pradesh to seize the entire timber of
illegally felled trees and shall be disposed of in

accordance with law.

11



IA NO. 259776 AND 270196;IZJZQQAPPLNS. FOR DIRECTION AND
EXEMPTION FROM FILING O.T. ON B/0 SAROJINI NAIDU MEDICAL

COLLEGE)

19. The learned Additional Solicitor General appearing

for the State of Uttar Pradesh seeks time to file an
affidavit dealing with the recommendations of the CEC in
Report No.32 of 2024. The affidavit to be filed within a
period of three weeks which will be considered by this
Court on 24' January, 2025.

20. Till that time, felling of trees shall not be
undertaken.

21. Only for the purposes of passing an order for
conducting a tree census, this petition shall be listed
on 18'" pecember, 2024.

22. Interlocutory Applications and other matters
arising out of this petition ordered to be listed on
different dates in January, 2025 shall be listed on 24t
January, 2025 at the end of the cause 1list. To that

extent, the earlier orders stand modified.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER

12
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CENTRAL EMPOWERED COMMITTEE

(CONSTITUTED BY THE HON’BLE SUPREME COURT OF INDIA)
I Floor, Chanakya Bhawan, Chanakyapuri, New Delhi — 21, Tel: 21610612, 21610613
Email cecindia202@gmail.com, Website: www.cecindia.nic.in

F. No: 1-19/CEC/SC/2024-Pt. (68) Dated: 12" December 2024

To
The Registrar
Supreme Court of India
New Delhi-110001
(Attn: PIL Writ Section)

SUB: CEC REPORT NO. 35 OF 2024 - FINAL REPORT OF THE CENTRAL
EMPOWERED COMMITTEE IN I.A Nos. 237729 AND 237765 OF
2024 IN WP (C) NO. 13381 OF 1984 FILED BY SRI RAM AUTAR
BEFORE THE HON’BLE SUPREME COURT OF INDIA

Sir,

| am directed to inform you that Report No.35 of 2024 filed in W.P.(C)
13381 of 1984 of the Central Empowered Committee on the above subject is
enclosed (Four copies). It is requested that the Report may please be placed
before the Hon'ble Court for kind consideration.

Yours faithfully

L
(Barilinathi G.)

Member Secretary
Copy to :

Mr. Harish N. Salve, Sr. Advocate & Amicus Curiae.

Mr. A.D.N. Rao, Sr. Advocate & Amicus Curiae.

Mr. Siddhartha Choudhary, Advocate & Amicus Curiae

The Secretary, MOEFCC, New Delhi

The Chief Secretary, Government of Uttar Pradesh, Lucknow

The Principal Chief Conservator of Forests, Lucknow.

The Chairman, Taj Trapezium Zone, Agra.

Mr. M.C.Mehta, Petitioner in W.P.(C) No. 13381 of 1984

Standing Counsel for the MoEFCC

10. Standing Counsel for the Uttar Pradesh

11. Applicants/ Respondents through their Advocate on Record in IA.
Nos.237729 and 237765 of 2024 in W.P. (C) No. 13381 of-2024

12. All members of the CEC.

DN E LN S
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CENTRAL EMPOWERED COMMITTEE

REPORT No. 35 of 2024
IN

I.LA. NOS. 237729 AND 237765 OF 2024

IN

W.P. (C) No. 13381 of 1984

Filed by:-
Sri Ram Autar

Dated: 12" December 2024
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CENTRAL EMPOWERED COMMITTEE

FINAL REPORT OF THE CENTRAL EMPOWERED COMMITTEE IN
IA NUMBERS 237729 AND 237765 OF 2024 IN WP (C) NO. 13381 OF
1984 FILED BY SRI RAM AUTAR BEFORE THE HON’BLE SUPREME
COURT OF INDIA

BACKGROUND

1. These |As has been filed by Sri Ram Autar to bring to this Hon'ble
Court’s attention the alleged illegal felling of overgrown 300 trees in
Vrindavan town, District Mathura, Uttar Pradesh on 19.09.2024 by the

real estate mafia:

a. without obtaining any permission from the Central
Empowered Committee pursuant to the order dt. 08.12.2021
passed in the present petition, which mandated that any
felling of trees in the Taj Trapezium Zone would require prior

permission of this Hon’ble Court; and

b. Without obtaining any permission under the Uttar Pradesh
Protection of Trees Act, 1976

2 It has been alleged that on the intervening night of 18-19th
September 2024, around 150 persons along with JCB machines entered
a farm located in Vrindavan, District Mathura, Uttar Pradesh and illegally

felled over 300 fully grown trees in the night. No prior permission was
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taken for the felling of trees as is also evident from the media reports. It
has been submitted that an FIR 413/2024 dt. 19.09.2024 at Police
Station Jait, District Mathura, Uttar Pradesh has been registered by

forest officials.

INTERIM REPORT & ORDER OF THIS HON’BLE COURT

3. The CEC submitted an Interim Report (Report No.29 of 2024)
before this Hon’ble Court with a request that a time of another two weeks
may be granted to the CEC for filing the report in this matter. A copy of

the CEC Report No. 29 of 2024 is enclosed as ANNEXURE R-1 to this

Report. This Hon’ble Court upon hearing this |.A. on 29.11.2024 passed

the following order:

“1. We have perused Report No.29 of 2024 of the
Central Empowered Committee (CEC). The
report discloses a shocking state of affairs. It
records that 454 trees were illegally felled in the
night of 18 and 19th September, 2024. Out of
these 454 trees, 422 trees which were on the
private land known as Dalmia Farm situated at
Vrindavan Chatikara Road, Tehsil Sadar, District
Mathura, Uttar Pradesh. The remaining 32 trees
were on the roadside strip adjoining this private
land which is a protected forest. The details of
the trees have been also mentioned in the
Report. From the Report, it appears that this
blatantly illegal action of felling as many as of
454 trees have been taken by the persons
mentioned in paragraph 8 of the Report in
violation of the orders of this Court dated 8th
May, 2015 in IA 527 of 2014 as well as the order
dated 8th December, 2021 passed in this petition.
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2. Prima facie, we are of the view that the persons
mentioned in paragraph 8 of the Report are guilty
of a civil contempt. Hence, we issue notice to the
following:

(i) Mr. Giriraj Agarwal
s/o Sri Raj Kumar Agarwal,
r/o Anand Krishan Van, Sunrakh Road,
Madhuvan Colony, Vrindavan Bangar,
Mathura, Uttar Pradesh; and

(ii) Sri Ashish Kaushik
/o Sri Ramesh Chandra Kaushilk
r/o 16C, Bank Colony, Arthara Krishna
Nagar, Mathura, Uttar Pradesh

The notice is made returnable on 16th December,
2024 calling upon them to show cause as to why
action under the Contempt of Courts Act, 1971
should not be initiated against them.

3. In the meanwhile, we direct the persons to
whom the notice is issued not to carry on any
construction or any work whatsoever on Dalmia Farm
including the work of felling trees and maintain status
quo in all respects in respect of the property of
Dalmia Farm situated at Vrindavan Chatikara Road,
Tehsil Sadar, District Mathura, Uttar Pradesh.

4. The Registry to forward the notices for effecting
service to the Superintendent of Police, District
Mathura. The Superintendent of Police, District
Mathura will direct the Station House Officer of the
local police station to visit the site of Dalmia Farm
with a view to ensure that no further construction or
felling of trees is carried out

5. Needless to add that all further actions including
confiscation of timber etc. in accordance with law
shall be taken.
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6. We make it clear that whenever the permissions
are granted by this Court for felling of the trees, the
activity of felling of trees shall not be carried out after
6.00 p.m. till 8.00 a.m. of the immediately next day.”

OBSERVATIONS AND FINDINGS

4. A meeting of all stakeholders was called the CEC on 04.12.2024.

It was observed that the land has been sold by the original owners Shri

Chandra Kumar Dhanuka, Shri Narain Prasad Dalmia, Shri Pradyumna

Dalmia, Shri Vedant Dalmia, Shri Siddhant Dalmia, and Shri Rajendra

Prasad Pansari to M/s Radha Madhav Developers through 8 MoUs. The

details are as follows:

Amount
Date of Paid Details of Area (in
SN, MOuU Seliers Buyers (Rs.in Property Acres)
Cr.)
Shri Chandra Kumar Plot No. 255,
.Dhanuka 256, 264, 269,
Shri Narain Pasad 266, 268, 270,
Dalmia 271, 272, 273,
Shri Pradyumna Radha 274, 275 at
1. | 16.10.2023 : Madhav 165 : 22.4
Dalmia_ Davelobars Village
Shri Vedant Dalmia P Chhatikara,
Shri Siddhant Dalmia P.O. Vrindavan,
Shri Rajendra Prasad Tehsil and
Pansari District Mathura
Shri Chandra Kumar
Dhanuka
Shri Narain Pasad Plot No. 253,
3 254, 255, 256
LA i Radha at Village
2. | 27.03.2024 Shi g:l’g"i';m"a Madhav 51 Chhatikara, 4.2
Shri Vedant Daimia Developers P.O. Vnpdavan.
Shri Siddhant Dalmia R ang
Shri Rajendra Prasad Pestict Mathurs
Pansari
. Radha Plot No. 251-A,
3. | 24.06.2024 | SPMChandraKumar | g, 4 291-A, 251-B, | 0.9832
Developers 253, 256, 257,




1198

5
258, 261, 262,
264 at Village
Chhatikara,
P.O. Vrindavan,
Tehsil and
District Mathura
Shri Narain Pasad Plot No. 249,
Dalmia 250, 251-A,
Shri Vedant Dalmia 291-A, 251-B,
253, 256, 257,
Radha 258, 259, 260,
24.06.2024 Madhav 2 261, 262, 263, 5.9956
. " Developers 264 at Village
Shri Siddhant Dalmia Chhatikara,
P.O. Vrindavan,
Tehsil and
District Mathura
Shri Narain Pasad Plot No. 249,
Dalmia 250, 251-A,
Shri Vedant Dalmia 291-A, 251-B,
253, 256, 257,
Radha 258, 259, 260,
01.07.2024 Madhav 12.25 261, 262, 263, 0.9904
A y Developers 264 at Village
Shri Siddhant Dalmia Chhatikara,
P.O. Vrindavan,
Tehsil and
District Mathura
Shri Chandra Kumar
Dhanuka
Shri Narain Pasad Plot No. 274 at
Dalmia Radha Village
Shri Pradyumna Chhatikara,
01.07.2024 Dalmia Dgﬂ\/ae?:::rs 14 P.O. Vrindavan, 22585
Shri Vedant Dalmia Tehsil and
Shri Siddhant Dalmia District Mathura
Shri Rajendra Prasad
Pansari
Plot No. 253,
Shri Chandra K Badha 25(?:ha:'l\</mage
ri Chandra Kumar atikara,
01.07.2024 Bhaniika Dgﬂvi?:::rs 24.50 P.O. Viindavah. 2.0146
Tehsil and
District Mathura
Shri Chandra Kumar
Dhanuka
Shri Narain Pasad Plot No. 256 at
Dalmia i
Shri Pradyumna Radha Ch\r/:ggE:ra
31.07.2024 Dalmi Madhav 3.70 ; 2 0.3032
almia Developers P.O. Vrindavan,
Shri Vedant Dalmia Tehsil and
Shri Siddhant Dalmia District Mathura
Shri Rajendra Prasad
Pansari
Total 276.45 39.1743
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A copy of one MoU dated 16.10.203 is enclosed as ANNEXURE

R-2 for ready reference.

5. The land has been handed over to the new owners. The relevant

documents are enclosed as ANNEXURE R-3 to this Report.

6. Understandably M/S Radha Madhav Developers is an

unregistered partnership firm with the following partners:

S. N.

Partners

1

Satish Bansal S/o P.M. Bansal R/o 1/10, Shanti Niketan, South
West Delhi — 110021

Rahul Singhal S/o Shiv Shankar Agrawal R/o 68, Mayur Vihar,
Bharatpur Road, Dhauli Pyau, Mathura, Uttar Pradesh -
281001

Ashish Kaushik S/o Late Shri Ramesh Chand Kaushik R/o 16-
C, Geeta Enclave bank Colony Krishna Nagar, Mathura, Uttar
Pradesh

Girraj Agrawal S/o Mr. Rajkumar Agrawal R/o Ananda Krishna
Van, Sunrakh Road, Madhuvan Colony, Vrindavan Mathura
Uttar Pradesh — 281121

Satish Chandra Agrawal S/o Keshav Dev R/o Brijwasi Utsay,
Near Akashwani Kendra, Masani Tiraha, Vrindavan Road,
Mathura Uttar Pradesh — 281001

Rajeev Kumar Agrawal S/o Keshav Dev Agrawal R/o Brijwasi
Meadows, Masani Link Road, Hotel Brijwasi Lands Inn,

| Mathura, Uttar Pradesh - 281001

Copies of the Partnership Deeds are enclosed as:

ANNEXURE R-4 (Colly) to this Report.

7.  Representatives of M/S Radha Madhav Developers apprised the

CEC that they have transferred all their rights on the extant property to

Shankar Agarwal alias Shiv Shankar Agarwal s/o Sri Rewati Prasad
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Agarwal r/o Mayur Vihar, Bharatpur Road, Mathura. A copy of MoU

dated 05.09.2024 signed by them and Shankar Agarwal alias Shiv

Shankar Agarwal is enclosed as ANNEXURE R- 5 to this Report.

8.  The original owners have submitted their written submission as

follows:

a.

The private land on which trees have been felled stood sold
fo the Purchaser (Radha Madhav Developers represented
by its partners) by 8 separate memoranda of understanding
agreements executed between 16.10.2023 - 31 .07.2024

Thereafter, the Previous Landowners received the sale
consideration in its entirety by August 2024. Accordingly, on
04.09.2024. the possession over the private land was
handed over to the Purchaser by way of various letters of

possession duly acknowledged by the Purchaser.

The Purchaser had deducted the applicable TDS from the
sale consideration, and the Previous Landowners had paid
advance tax on capital gains in lieu of receipt of the sale
consideration. Therefore, the possession of the said private
land, i.e., wherein trees were felled, stood completely
transferred to the Purchaser on 04.09.2024.

It is well settled that land ownership carries with it a bundle
of rights. viz. the right to possess, sell, lease, develop, sub-
let, occupy etc. The Previous Landowners, post 04.09.2024,

had none of these rights over the said land. After
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04.09.2024, the Previous Landowners merely had an empty
husk of a title as only the ministerial task of execution of sale
deeds was left to be carried out. In this connection, reliance
is placed on the judgment of the Hon’ble Supreme Court in
Rameshwar & Ors v. Slate of Haryana (2022) 17 SCC 1.

Relevant extract from the said judgment is quoted below:

“42. Landownership typically carries with it a bundle of
rights. A landowner has the right to possess, sell,
lease, develop, sub-let, occupy eftc......... it is evident
that except for the empty husk of a title, the landowner
parted with predominant and substantial rights over
the property, including possession........”

It is thus submitted that post 04.09.2024, the Previous
Landowners were not the owners of the said land either in

fact or in law.

Furthermore, it is well settled that revenue records (like
Khatauni) do not confer title or ownership and are used only

for fiscal purposes to recover land revenue.

Moreover, the Previous Landowners have no role or
involvement in the said felling of trees. On the date of the
incident of felling of trees, i.e.. 18-19.09.2024, the Previous

Landowners were in Kolkata.

The Previous Landowners do not know as to who authorized
Mr. Shiv Shankar Agarwal and / or Guru Kripa Tapovan to
fell trees on the private land, or construct a colony on the
said land without obtaining requisite permission in

accordance with applicable laws as well as the orders of the
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Hon’ble Supreme Court of India. The Previous Landowners
reiterate that they have never interacted with Mr. Shiv
Shankar Agarwal and / or Guru Kripa Tapovan or authorized
such persons to access and / or use the private land in any
manner whatsoever, either prior to 04.09.2024 or at any time

thereafter.

I. Significantly, it is understood that one Mr. Shiv Shankar
Agarwal, ostensibly the owner of Guru Kripa Tapovan, has
admitted that he sought to construct a colony named Guru
Kripa Tapovan Colony on the private land. In furtherance of

which he cleared the trees on the private land.

They have further submitted that in view of the foregoing it is an
undisputed fact that at the relevant point of time the private land was
sold, transferred to the Purchaser and the possession of the private land
was handed over to the Purchaser on 04.09.2024. Hence, the Previous
Landowners were and are not the owners of the private land either in
fact orin law. A copy of their submission (without annexures) is enclosed

as ANNEXURE R-6 to this Report.

9. As also mentioned in the interim report the present owners were
planning to have the land sub-divided into residential plots and then sell
them to the prospective buyers. This was confirmed by the owners of

M/S Sarveshwar Constructions, 12 A Moti Manzil, Near Highway Plaza,
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NH-2, Mathura who in his letter dated 06.12.2024 has informed that the
person Shiv Shankar Agarwal to whom the Radha Madhav Developers
has handed over the land, has approached M/S Sarveshwar
Constructions for preparing the map of the colony that may be submitted
to Mathura Vrindavan Development Authority for sanction. A copy of the
letter dated 06.12.2024 of M/s Sarveshwar Constructions is enclosed as

ANNEXURE R-7 to this Report.

10. As submitted in the interim report of the CEC, the Police
Department has arrested the said Shiv Shankar Agarwal as the main
culprit for this illegal felling of 454 trees at the land commonly known as

Dalmia Farm.

CONCLUSION

11.  While the felling of trees in Uttar Pradesh is regulated by the UP
Protection of Trees Act 1976, the felling of trees in the TTZ area without
the permission of this Hon’ble Court is not allowed as per the orders
dated 08.05.2015 in WP(C) No. 13381 of 1994. It has been confirmed
by the Forest Department of Uttar Pradesh that a total of 454 trees were
illegally felled in the TTZ area without the permission of the Hon'ble
Supreme Court of India, allegedly for the construction of a colony. A total

of 422 trees that were felled were standing on private land and the
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the 422 trees standing on Private Land are as follows:

Botanical Name

Total Numbers

Azadirachta Indica 219
Morus alba 17

Ficus religiosa 20
Pongamia Pinnata | 1
Anthocephalus Cadamba 2
Syzygium cumini 31
Bougainvillea sp. 1
Cordia dichotoma 13

Adina cordifolia

Polyalthia longilfoila

Alstonia sp.

Artocarpur heterophyllus

Holoptelea integrifolia

Psidium guajava

Mangifera indica

Ziziphus Mauritiana

Citrus medica

Embelica offcinalis

Dalbergia sissoo

Bombax malabaricum

Albizza procera

Moringa oleifera

Carissa carrandus

Ficus golmerata

NININDINDINDINND| | alalalalala s |- -

Acacia nilotica

2
2
4
2
14
28
3
20
2
3
8
1
10
4
2
1
5

Total

422

12.  The CEC has held several rounds of discussions with the officials
of State Government including Additional Principal Chief Conservator of
Forests, Agra; Conservator of Forests, Agra; Divisional Forest Officer,
Mathura; District Magistrate, Mathura; Senior Superintendent of Police,

Mathura etc. Some local people of repute were also heard.
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13. The matter at hand is an example of blatant disregard for this
Hon'ble Court's extent orders and must be condemned in the strongest
possible terms. The Hon'ble Court may like to consider stern action to
set a clear precedent for ensuring that such violations do not get
repeated. Strict punishment appears to be essential to uphold the rule

of law and protect the fragile ecology of the TTZ.

RECOMMENDATIONS

14. After examination of all documents and the information gathered

during the site visit it is recommended that:

a) A penalty of a minimum of Rs.1,00,000/- (Rs. One lakh only) per
tree felled and removed without the prior permission of this
Hon’ble Court shall be imposed on the land owner. Hence for 454
trees felled and removed without the. prior permission of this
Hon’ble Court a minimum penalty of Rs.4,54,00,000/- (Rs Four
Crores Fifty-four lakh only) shall be imposed on the land owners.
The amount shall be deposited with the Forest Department for

taking up new plantations at suitable places in TTZ.

b) The Forest Department shall also recover the requisite penalty
due under the provisions of the UP Protection of Trees Act,1976

for this illegal felling.
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c) The Forest Department should take punitive action against the
land owners for felling 32 trees that were standing in the Protected

Forest as per the provisions under the Indian Forest Act 1972.

d) An entry path to the extant private land has been constructed
through the protected forest. Hence Forest Department shall
initiate action under the Forest Conservation Act 1980 for illegal

breaking of land without prior permission of the Central
Government.

e) The area be restored by planting 422 trees on the private land and

32 trees in the protected forest area at the cost of the land owner.

f) The Forest Department shall plant and maintain 4540 saplings of
Indigenous species (ten times the number of trees felled as per
norms applicable for compensatory plantation in TTZ) and another
4540 as penal compensatory plantation (ten times the number of
trees felled without the prior permission of this Hon’ble Court) i.e.
a total of 9080 saplings at the cost of thé land owners, at any
nearby place to be provided by land owner which is suitable for
plantation. This land shall also be declared as the Protected Forest

by the State Government.

g) The entire timber illegally felled shall be confiscated by the Forest

Department and disposed of as per the norms of the UP Forest
Department.
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h) The Mathura Vrindavan Development Authority should ensure that
no construction of any sort takes place at that part of the extent

site where the Forest Department will do the Plantation.

i) The Chairman, TTZ authority shall ensure compliance of all the
conditions /penalties that may be imposed by this Hon’ble Court.
The Chairman, TTZ authority shall intimate such compliance to the

CEC on a quarterly basis till all conditions imposed by this Hon’ble
Court are complied with.

j) This Hon’ble Court may consider imposing any other penalty for
the contempt of this Hon’ble Court committed by the land owners

by felling the trees without seeking prior permission of this Hon'ble
Court.

This Report has the approval of the Chairman and all Members of
the CEC and is submitted for the kind consideration of this Hon’ble

Court.

|92

(Bantymathi G.)
Member Secretary

Dated: 12.12.2024



CENTRAL EMPOWERED COMMITTEE

INTERIM REPORT OF THE CENTRAL EMPOWERED
COMMITTEE IN LLA. NOS. 237729 AND 237765 OF 2024 IN WRIT
PETITION (C) NO. 13381 OF 1984 FILED BY SRI RAM AUTAR
BEFORE THE HON’BLE SUPREME COURT OF INDIA.

BACKGROUND

This I.A has been filed by Sri Ram Autar to bring to this Hon’ble
Court’s attention that the alleged illegal felling of overgrown 300 trees in
Vrindavan Town, District Mathura, Uttar Pradesh on 19.09.2024 by the
real estate mafia without:

a. obtaining any permission from the Central Empowered
Committee pursuant to order dated 08.12.2021 passed
in the present petition, which mandated that any felling
of trees in the Taj Trapezium Zone would require prior

permission of the; and

b. obtaining any permission under the Uttar Pradesh
Protection of Trees Act, 1976

2. It has been alleged that on the intervening night of 18-19t
September 2024, around 150 persons along with JCB machines entered
a farm located in Vrindavan, District Mathura, Uttar Pradesh and illegally
felled over 300 fully grown trees in the night. No prior permission was

taken for felling of trees as is evident from the media reports. It has been

15
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submitted that an FIR 413/2024 dated 19.09.2024 at P.S. Jait, District

Mathura, Uttar Pradesh has been registered by the Forest Officials.

3. InlL.ANos. 237729 and 237765 of 2024 in W.P.(C) NO. 13381 OF
1984, this Hon’ble Court has on 25.10.2024 passed the following order:
“We direct the applicants that a copy of these
applications be sent to the Central Empowered
Committee (CEC). The CEC shall cause inspection
and submit a report before 29" November, 2024.

These applications shall be considered on 29"
November, 2024.”

DETAILS OF THE CASE

4, In compliance of these orders of this Hon’ble Court, the CEC called
the Divisional Forest Officer, Mathura with all the documents related to
this incident. As per the documents received 454 were illegally felled in
the night of 18-19'" September 2024. Out of these 422 trees have been
felled in Private Land known as Dalmia Farm situated on Vrindavan
Chatikara Road falling Tehsil Sadar of District Mathura. Another 32 trees
have been fallen in Roadside strip adjoining this Private Land. This strip
is part of a Protected Forest. The species wise summary of the trees

felled is as follows:
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In Private Land:
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S. No. | Name of the Botanical Name Total
Species Numbers
1. Neem Azadirachta Indica 222
2. Shahtoot Morus alba 17
3. Pepal Ficus religiosa. 27
4. Kanji Pongamia Pinnata 1
9. Kadam Anthocephalus Cadamba 1
6. Jamun Syzygium cumini 30
5 Bougainvillea Bougainvillea sp. 1
8. Lassoora Cordia dichotoma 13
9. Haldu Adina cordifolia 1
10. Sirus Albissia Chinensis 5
11. Subabul Acacia nilotica 2
12. Ashoka Polyalthia longilfoila 2
13. Chatiwan Alstonia sp. 4
14. Kathal Artocarpur heterophyllus 2
15. Chilbil / Papdi Holoptelea integrifolia 14
16. Amrood Psidium guajava 28
1% Aam Mangifera indica 3
18. Beri Ziziphus Mauritiana 20
19. Nimbu Citrus medica 2
20. Amla Embelica offcinalis 3
21, Shisham Dalbergia sissoo 8
22. Semal Bombax malabaricum 1
23. S. Siris Albizza procera 7
24. S. Seirus Alstonia sp. 5
25. Karonda Carissa carrandus 2
26. Gular Ficusgolmerata 1

In Protected Forest Land:

x

S. No. | Name of the Botanical Name Total
Species Numbers
1 Neem Azadirachta Indica 16
2 Kanji Pongamia pinnata 5
3. Subabul Leucaena leucocephala 1
4, Amaltas Cassia fistula 1
9 Siris Albizza procera 1
6. Imli Tamarindus indica 1
T Arjun Terminalia arjuna 1
8. Semia Cassia Siamea 1
9. Beri Zizyphus mauritiana 2
10. Desi Babool Acacia Nilotica 1
11. Chilbil/Papri Holoptelea integrifolia 1
12. Shahtoot Mors alba 1
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A copy of the detailed list of such trees is enclosed as ANNEXURE
R-1 to this Report. Photos of each tree felled in the Private Land and the
Protected Forest Land with geo-coordinates of the place of felling are

enclosed as ANNEXURE R-2 and ANNEXURE R-3 to this Report

respectively. A copy of the Joint Survey Report dated 30.10.2024 of

forest and revenue officials is enclosed as ANNEXURE R-4 to this

Report.

5.  The site was inspected by the CEC on 08.11.2024. The officials of
the Uttar Pradesh Forest Department were present during the visit. The

KML File of both Private Land and the strip of Protected Forest were

prepared and the Google Earth Map is as follows:
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The area of the private land is approximately 1,48,800 sqg.mt. i.e.
14.88 ha and the impacted Protected Forest is around 5000 sq. mt. i.e.

0.5 ha.

6.  As perthe evidence collected on site and subsequent investigation
it is evident that the act was executed in planned and deliberate manner
after knocking high tension electricity line. This caused total darkness in
the area and avoided detection by passersby. As the trees were large in
number and also fully grown large number of labourers must have been
engaged for this felling. During the inspection, there were marks of JCB
and excavator machines on site. The trees were cut using a power chain

saw as was evident from the cuts.

7.  As per the Revenue Records provided by the Revenue Authorities
the current owners of this land are as follows:

I.  M/S Dalmia & sons HUF 10/4 Lala Lajpat Rai Sarani, Kolkata,

ii. Sri Narayan Prasad Dalmia s/o Late Sri Raghunandan Prasad
Dalmia r/o 10/4 B Lala Lajpat Rai Sarani, Kolkata,

ii. ~Sri Shyam Sundar Dalmia s/o Late Sri Raghunandan Prasad
Dalmia r/o 10/4 Lala Lajpat Rai Sarani, Kolkata,

iv.  Sri Pradyumn Dalmia & Sri Vedant Dalmia both s/o Sri Madhu
Sudan Dalmia r/o 2/3 Sharat Bose Road, Kolkata

v.  Sri Siddhant Dalmia & Sri Nishant Dalmia both s/o Sri Surya Kant
Dalmia r/o 2/3 Sharat Bose Road, Kolkata

vi. M/S Chandra Kumar Dhanuka HUF with members Sri Chandra
Kumar Dhanuka s/o Sri Shankar Lal Dhanuka, Smt Aruna Kumar
Dhanuka and Sri Mrigank Dhanuka all r/lo 14, Lodan Street,
Kolkata.

Copies of the relevant Revenue Land Records are enclosed as

ANNEXURE R-5 (Colly) to this Report.
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8. The owners were served notice by the Police on 28.09.2024 at
Kolkata. The notice was received by their advocate who also produced
copies of eight MoUs ranging from date 16.10.2023 to 01.07.2024.
According to these MoUs the land has been sold to Sri Giriraj Agarwal
s/o Sri Raj Kumar Agarwal r/o Anand Krishan Van, Sunrakh Road,
Madhuvan Colony, Vrindavan Bangar, Mathura and Sri Ashish Kaushik
s/o Sri Ramesh Chandra Kaushik s/o 16C, Bank Colony, Arthara Krishna
Nagar, Mathura. The Police has served notice to both old and so-called
new owners to report to the Police Station and record their submissions
but none has appeared till 07.11.2024. The CEC was apprised by the
local officials that the owners had planned for plotting a colony on this
land. A site layout plan of proposed colony was also handed over which

is attached as ANNEXURE R-6.

9. A copy of the Notification dated 10.02.1960 of the Uttar Pradesh
Forest Department declaring Vrindavan Chatikara Road as a Protected

Forest is enclosed as ANNEXURE R-7 to this Report.

KEY EVENTS AND ACTIONS

10. The following gives in brief the sequence of events and actions

taken in respect of this illegal felling of 454 trees:
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i. Initial Discovery and Legal Action

L4

Inspection: Forest officers, including the Divisional Director,
inspected the site on 19.09.2024.

¢ FIR Lodged: FIR (0413/2024) filed against 6 named and

¢

other unnamed individuals under the U.P. Tree Protection
Act, 1976, Indian Forest Act, 1927, and for violating
Supreme Court orders.

Tree Count Update: Initially 298 trees were counted, later

revised to 454 by late night, and reported to authorities.

Copy of FIR No. 0413 dated 19.9.2024 and the copies of

Investigation Reports filed by the Police till 07.11.2024 are also enclosed

as ANNEXURE R-8 (Colly) to this Report.

ii. Summary of Charges

The accused face charges under multiple laws, including:

<

U.P. Tree Protection Act, 1976: For illegal tree felling.
Indian Forest Act, 1927: For unauthorized activities in
protected forests.

Wildlife Protection Act, 1972: For habitat destruction.
Environment Protection Act, 1986: For environmental
harm.

Prevention of Damage to Public Property Act, 1984: For

destruction of public assets.
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ili. Violation of the order dated 08.05.2015 in IA No. 527 in W.P.(C)
13381 of 1984 of the Hon’ble Supreme Court of India

¢ The following order of this Hon’ble Court has been violated:

VI) the Chairman, TTZ Authority (Divisional
Commissioner, Agra is the ex-officio Chairman) will
take effective steps to ensure that no felling of trees
within the areas falling in TTZ takes place without
first obtaining permission of this Hon’ble Court.

iv. Departmental Cases Initiated
¢ The Forest Department registered three cases:
= Case 10/Mathura/2024-25: Violation of the U.P. Tree
Protection Act.
= Case 11/Mathura/2024-25: Violation of the Indian
Forest Act, 1927.
= Case 12/Mathura/2024-25: Wildlife destruction.

Copies of all the above are enclosed as ANNEXURE R-9 (Colly)

to this Report.

v. Additional FIRs

+ Multiple FIRs lodged by different authorities:
= Mathura Vrindavan Nagar Nigam (FIR No.
0428/2024). For damaging municipal property,
including streetlights.
= Electricity Department (FIR No. 0415/2024): For

damaging electrical infrastructure.
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Vii.

viii.
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» Mathura Vrindavan Development Authority
(MVDA) (FIR No. 0417/2024): For damaging green
belt protection grills.

Copies of all the above FIRs are enclosed as ANNEXURE
R-10 (Colly).

Investigation, Arrests and seizures
¢ A five-member team collected intelligence via CCTV and
identified suspects.
¢ As of 07.11.2024, the police had arrested 42 individuals.
¢ Seized items included:
= 3 JCB machines used for tree felling.
= 1 Thar jeep likely used in the operation.
¢ Confiscation proceedings for these vehicles have been
initiated under Section 52(A) of the Indian Forest Act, 1927,

following the handover from the police

Timber and Area Management
¢ Seized timber was secured at Mayur Sarankshan Kendra,
Vrindavan.
¢ Remaining trees were protected on-site with teams
deployed for their safety.

¢ Information boards have been installed at the site to prevent

further damage.

Instructions to Stakeholders
¢ MVDA: Requested to declare the land as a green area,

prohibit construction, and take strict punitive action.
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¢ PCB (Pollution Control Board): Directed to take action under
the Environment Protection Act, 1986.

10

¢ Tree Plantation: Chairperson of TTZA instructed planting of

10 saplings for each felled tree at the accused's expense.

ix. Effective legal Advocacy

¢ Effective advocacy resulted in bail rejections for all 42
accused by the Hon’ble ACJM Court. They remain in judicial
custody.

Copies of the relevant orders of the Hon'ble Additional Chief

Judicial Magistrate, Mathura is enclosed as ANNEXURE R-11 (Colly) to

this Report.

11.  Meanwhile the recorded owners of the said Private Land Sri
Narayan Prasad Dalmia and others approached the Hon’ble High Court
of Judicature at Allahabad against the FIRs filed against them in the
extant matter. It is submitted that an allegation in the impugned FIR that
certain trees were felled on a piece of land as a result of which an
electricity line got disrupted and certain railings got damaged. It is
submitted that the allegations prima facie indicate the existence of civil
wrong and that initiation of criminal action is unwarranted. It is further
argued that the Petitioners otherwise have transferred the land and it

was the transferee who had felled trees and therefore by no stretch of
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imagination the Petitioners could be held liable for the alleged offence.

The Hon’ble Allahabad High Court has on 23.10.2024 inter alia passed

the following order:

“7.

Subject to petitioners cooperating in the
investigation, no coercive action shall be taken
against them pursuant to the First Information
Report registered as Case Crime No.0417 of 2024,
under Section 3 and 5§ of the Prevention of
Damage to Public Property Act, 1984, Police
Station Jait, District Mathura as well as in Case
Crime No.0415 of 2024, under Section 136 of the
Electricity Act, 2013, Police Station Jait, District
Mathura, till the next date of listing or till
submission of police report under Section 193(3)
B.N.S.S., 2023, whichever is earlier.”

A copy of the order dated 23.10.2024 of the Hon’ble Allahabad

High Court is enclosed as ANNEXURE R-12 to this Report.

PRAYER

12.

It is submitted that the documents enclosed as ANNEXURE R-

1 TO ANNEXURE R-11 to this Report are in Hindi, which was necessary

to produce here for authenticity and accuracy. Since the matter is urgent

and paucity of time the translated copies of the same will be submitted

as a part of the comprehensive Final Report. It is, therefore, submitted
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that this Hon’ble Court may please grant an EXEMPTION for submitting

English Translation copies with the Final Report.

13. The Site Inspection and the documentation have been completed
by the CEC. The preliminary discussion with the Government
Functionaries has also been done. The CEC has proposed a meeting
with the owners of the land in the first week of December 2024 and will
submit its final report with its recommendation to this Hon'ble Court
latest by 12.12.2024. Hence it is requested that a time of another two

weeks may kindly be granted to the CEC for filing the report in this

matter.

This Hon'ble Court may please consider the above Interim Report

and pass an order as may be appropriate in the matter.

(Ba athi G.)

Member Secretary

Dated: 27" November 2024
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i ; MEMORANDUM OF UNDERSTANDING (MOU]
E‘ . »
§ This Memorandum of Understanding is executed at Kolkata, West Bengal, on this M‘ﬂ, day of .
. October,2023,
BETWEEN
¢ Shri. Chandra Kumar Dhanuka sop of Late Shri, Shankarlal Dhanuka as Karta of Shankarlal
g Chandrakumar - HUF (PAN: AAMHS3207F), R/0 Dhunseri House, 3+ Floor, 4 - A Woodland
) §  Park Kolkata - 700 020 hereinafter called the First Party;
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AND
SHRI NARAIN PRASAD DALMIA son of Late Shri Roghuncndon Prasad Dalmia (PAN :

AFSPD6333E), residing at 2/3, Sarat Bose Road, Kolkata - 700 020 hereinafter colled
the SECOND PARTY:

Bl
AND »

SHRI PRADYUMNA DALMIA son of Shri Madhu Sudan Dalmia (PAN : AFNPD6485QL &

residing at 25/1, Rowland Road, Promenade, Flat No.4-B, Kolkata - 70002&

hereinafter called the THIRD PARTY: ©

AND ‘}2 1)
SHRI VEDANT DALMIA son of Shii Suryakant Dalmia (PAN : AJUPD35480), residing ct # :
2/3, Sarat Bose Road, Kolkata - 700020 hereinafter called the Fourth Parly; ’%
AND ;‘3?9’“

SHRI SIDDHANT DALMIA son of Shri. Suryakant Dalmia (PAN : AJUPD3553A), residingat - - -
2/3, Sarat Bose Road, Kolkata - 700 020 hereinafier called the FIFTH PARTY:
AND

SHRI RAJENDRA PRASAD PANSARI son ‘of Late Lal Chand Pansari (PAN : AAAJE1479R)
residing at 6-A, Iron Side Road, D-505, Windser Palace, Kolkata - 700019 as Execuior

fo the Esiate of Late Shyam Sundar Dalmia who made and published a Will dated

15.01.2020 (duly authorised and consented by all the beneficiaries), hereinafier

called the SIXTH PARTY;

[And that all parties of the First, Second, Third, Fourth, Fifth & Sixth Part hereinabove
shall collectively be jeferred fo as the SELLER]

' AND .
RADHA MADHAV DEVELOPERS (PAN : ABHFR1876R), a parinership firm, having its
office situated at Plot No. 62, Block-A, Sector 39, Goutam Budha Nagar, Noida, PIN-  ~ ,L(c
201301 (U.P), India represented by its partners namely (1) SHRI GIRRAJ AGARWAL pr
(PAN : ADDPPAS041H) son of Shri Raj Kumar Agarwal residing at Ananda Krishna > /;)
Van, Sunrakh Road, Madhuvan Colony, Vrindaban Bcngoi', Mathura - 281121{U.P.) )
and (2) SHRI ASHISH KAUSHIK (PAN : AUEPK0557A) son of Shri Ramesh Chand Kaushik &
residing at 16C, Bank Colony, Arthera Mathura, Krishna Nagar, Mathura - 281004 )//
(U.P.) hereinafter called the SEVENTH PARTY; Jé/ :

[And that the party of the Seventh /Parf Jhereincbove shall be cdlled as the

PURCHASER] bl \\uﬁ,u;(f‘ baﬁM“{

state of Late Shyam Sundar Dalfiia

Rer-
r’:—Egut or

SHANKARLAL EHAN

KARTA/MEMBER

A
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The expressions "Purchaser” and "Seller” shall mean and include in case of HUF, thes
members and co-parcerners of the HUF, in case of an individual his legal henr
execufors adminisirators and legal representatives and in case of partnership- firm,

the pariners therein for the time being and their respective heirs, execuiors
adminisirators and legal representatives and assigns.

1

- 2

AL 4
- 5
.n‘:,\

RTA

WHEREAS by virtue of sixteen separate Deeds of Conveyance registere"a on
diverse dates and years in the office of Sub-Registrar Mathura Shankar Lal Chonc%,o
Kumar (H.U.F) and Dalmia & Sons {(H.U.F.) became absolutely seised and possese@
of and/ or otherwise well and sufficiently entitled to in fee simple possession of Aliz-
Those pieces and parcels of land measuring 37.28 Acres be the same a litile more or
less and after amalgamation actual measurement of the said pieces and parcels of
land was found to be 37.6073 acres, situate and lying in Village : Chhatikara, P.O.

Viindavan, Tehsil and District - Mathura in the State of Uttar Pradesh morefully -

described in the First Schedule stated hereunder and hereinafter referred to as the

Entire Land free from all encumbrances whatsoever each of them having undivided

half share into or upon the said Entire land morefully described in the First Schedule
stated hereunder ;

AND WHEREAS in view of what is stated hereinabove Chandra Kumar
Dhanuka Karta of Shankar Lal Chandra Kumar (H.U.F.) beiﬁg the Seller herein as

recited hereinaboVe is seised and possessed of and/or otherwise well and'sufficiently

‘entitled to in tee simple possession of undivided half share of All Those pieces and

parcels of land measuring 37.6073 Acres be the same a litlle more or less situate and
lying In Village Chhatikara, P.O. Vrindavan, Tehsil and District Mathura in the State
of Uttar Pradesh morefully described in the First Schedule stated hereunder;

AND WHEREAS the successors-in-file of Dalmia & Sons (H.U.F.) are Narain
Prasad Dalmia, Pradyumna Dalmia, Vedant Dalmia and Siddhant Dalmia and R.P.
Pasari executor to the estate of Late Shyam Sunder Dalmia hereinafter collectively
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refered to as Dalmia Family who are absolutely seised and possessed of 0nd>/> /7;
" otherwise well and sufficiently entitled to in fee simple possession of undivided half

share of the said All Those pieces ang\p ):els of land measuring 37.6073 Acres be

- "y ‘
deovate of Late Shyam Spnaar Daliaes
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the same a little more or less situate and lying in Village : Chhatikara, P.O. Vrindava

Tehsil and District - Mathura in the State of Uttar Pradesh more fully descnbed in th
First Schedule as stated hereunder :

S
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AND WHEREAS the said Shankar Lal Chandra Kumar (HUF) and Dalmia chuly
have cmlcobly decided to carve out a demarcated portion of an area of Icmd
being All That 5.9956 Acres of land out of the sald 37.4073 Acres be the same a hﬂle,
more or less situate and lying at Vilage Chhatikara, P.O. Vrindavan, Tehsil onéc':J o

District - Mathura in the State of Uttar Prodesh morefully descnbed in the Second *:';
Schedule stated hereunder:; %

AND WHEREAS the remaining plot of the said entire land measuring about
31.6117 Acres be the same a little more or less remained vested upon Shankar Lal

Chandra Kumar (HUF) and members of Dalmia family being the parties as stated
hereinabove in the proportion as stated hereunder :

AND WHEREAS by virtue of the aforesaid the Seller joinily holds the undivided

share or part of the said land measuring about 31.6117 Acres in the prdporﬂon as
stated hereunder:

SI. No. Name ' Proportion of Share
) ' in the Property

1 Shankarlal Chandrakumar - HUF 50%

2 Narain Prasad Dalmia ; ) 12.50%

3 Pradyumna Dalmia : 12.50%

-4 Vedant Dalmia 6.25%

5 Siddhant Dalmia 8.25%

6 Estate of Late Shyam Sundar Dalmia represented by its " 12.50%
Executor Shri Rajendra Prasad Pansari with the
consent of dll the legal heirs and beneficiaries.

AND WHEREAS the Purchaser has approached the Seller to sell and transfer
the land measuring 22.4000 Acres out of the said 31.6117 acres of land be the same
a little more or less herelnafter referred to as the “said Property” and more fully and .~ “ L‘c

particularly described in the Third Schedgyle as stated hereunder ; 7/, / -8
SHANKARL ‘Estate of Late Shyam Sundar Dalmia u,) Vd
R /=
= . o
KARTA/MEMBER e '~/7Executo.r ~

' c
e . ‘dwbwf ‘/j



fo sell and transfer arid the Purchaser has agreed to purchase the said 22.4000 Acres

of land hereinafter referred to as ihe said Pro
Rs.1 65,00,00,000/-

of Tax at Source @ 1%

the terms and conditions as stated hereunder:

NOW THIS AGREEMENT WITNESSETH and it is hereby agreed by and beiween the
parties hereto as follows:-

1. That it is agreed and recorded that the P(Jrchoser has a

greed to purchase All
That the said area of the land measuring about 22.4000 Acre

s be the same a little
more or less morefully described in the Third Schedule stated hereunder and

delineated in the Map or Plan attached hereto and bordered thereon in RED colour

at a total consideration of a sum of Rs.165,00,00,000/- (Rupees One Hundred ‘Sixty

Five Crores) only, subject to deduction of Tax at Source @ 1% (One percent} free

from all encumbrances whatsoever on the terms and conditions as envisaged
herein,

"2 Itis agreed and recorded that the Purchaser has paid part payment of a sum

" of Rs.90,00,00,000/- [Rupees Ninety Crores} only subject to deduction of Tax at

source @ 1% (One percent), vide Bank DD Cheques as detailed in the Memo of

Consideration is hereby acknowledged provided however it is made clear that the .

payment of the balance sum of Rs.75,00,00,000/- (Rupees Seventy Five Crores) only

shall be paid by the Purchaser at or before the regisiration of the Deed or Deeds of
Conveyance within December, 2024. ' o

3. That it is agreed and recorded that the tolal area of the land as delineated in

the Map or Plan is more or less 22.4000 Acres and if for any reasons whatsoever the
area of the land is reduced and/or increased then the total price of the sale
consideration shall remain fixed at Rs.1 65,00,00,000/- (Rupees One Hundred Sixty Five

SHANKAA L EHANDRA KUMAR H.U.F, Estate of Late Shyam Sundar Datmla
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- : Executor

Yedood™ Sabiaf

KARTAIMEMHER
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perty at a consolidated sum of
(Rupees One Hundred Sixty Five Crores) only, subject to deduction g

[One percent), free from all encumbrances whatsoever on &
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Crores) only, subject to deduction of Tax at Source @ 1% (one percent) and the said =;

total consideration shall not be reduced or increased under any circumstances.

¥

4, It is agreed that the Purchaser shall bear all expenses of this deed as well osé?ﬁa &
sale deed or sale Deeds fogether with stamp duty, registration fees, and othér =
charges whatsoever for transfer by way of sale in respect of the said land meosuriné}*“

3

22.4000 Acres and the sale of the said land shall be completed within Decembef;f,
2024, .

t
=
~<
a
3

ner

part

g
[#}

g It is agreed and recorded ihdt alfl Taxes including Property Tax and othef%
municipal/ statutory taxes both present and future, relating fo the Said Property with ;3,
effect from 1 day of October, 2023 shall be borne and paid by Purchaser and prior&w
thereto the Seller shall pay the same provided further the Seller shall not be liable for

any variation in respect of the rates and taxes or the imposition of any new fax or.
levy thereon.

6. It is agreed and recorded that the Seller after giving prior intimation shall
execute and register sale deed/s in favour of the Purchaser or in the name of their
nominees in one lot or more lots as may be desired by the Purchaser.

7. It is agreed and recorded that the Seller shall execute sale deed/s in favour of
the Purchaser or In the name of their nominee or nominees within the said period
excepting due to some extra ordinary unusual circumstances.

8. It is agreed that in case the Seller cannot execute the sale deed/s in respect
of the said land measuring 22.4000 Acres hereinaiter referred to as the said Property
within the above stipulated time from this date hereof, the Purchaser shall have right

to get the sald Property registered from the Seller enforcing specific performance by
the relevant court.

9 It is agreed that the Seller, who is iﬁ possession of the said Property, shall hond /fb
over possession to the Purchaser on receipt of the full consideration and execuiiopP/))b) ﬁ
and registration of the sale deed or sale deeds as envisaged herein provided '

SHANKHREA RIKUMAR 1..F. Estate of Late Shyam Sundar Dalmia
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however the Purchaser shall be entitled to raise or erect a boundary of bricks or *
barbed wire as the Purchaser may deem fit and proper in respect of the said ~ k &'j
Property at its own costs and expenses before taking over peaceful possession.

o

10. It is confirmed and recorded that this deed has been drafted and written

after reading over by the parties and all the parties have signed
understanding the contents of this Agreement.

it after

THE FIRST SCHEDULE ABOVE REFERREDTO : -
Village Mouza: Chhatikara, P.S. Vrindavan, Tehsll & Districi: Mathura, State U.P.

ol Date Deed | Khasra | Purchased Vendor Purchaser
No. No.. Nos. Area
(In Acres)
1 ]01.10.1992 | 8912- 128 2.595 Murlidhar Agarwal | Shankarlal
1/92 Chandrakumar
HUF
i 2 | 01.10.1992 | 8913- 128 2.595 Rajendra  Prasad | Dalmia & Sons (H.U.F.)
2 1/92 Shanna & Others
3 [ 28.10.1992 | 9537- 129 1.65 Shyam Sundar Dalmia & Sons (H.U.F,)
1/92 g and Another
4 |24.11.1992 | 1807- 129 8.5 Mahant Krishna | Dalmia & Sons (H,U.F,)
1/92 Keshavanand Dcv | and Another
: Coswami
5 107.01.1993 | 290- 125 0.2 Shyam Babu & | Dalmia & Sons (H.U.F) }
1/93 Another and Another ‘
6 111.01.1993 | 341~ 123 - 1.25 Salish Gupta Dalmia & Sons (H.U.F.)
1/93 and Another
7 1 11.01.1993 | 364- 123 1.55 Rajendra Prasad | Dalmia & Sons (H.U.F.)
: 1/93 Gupta & Another and Another
8 | 15.10.1994 | 2066~ 1178 - 0215 Parshadi & Another | Dalmia & Sons
1/94 ‘ (H.U.F.)
9 15.10.1994 | 2044- 117B 09215 Ramkishore & | Shankarlal
1/94 Others Chondrckumor
» HUF
10 | 08.11.1994 | 1712- 120 & 7.36 Shyam Sundar Dalmia & Sons
1/94 119 (H.U.F.) and
- Another
11 1 16.05.1995 | 1998- 124 0.03 Raghunandan Dalmia & Sons
1/95 Prasad Agarwal {H.U.F.) and )
Another %
12 | 24.08.1997 | 41764- 180 3.68 Suresh Chandra & | Dalmia & Sons . -
/97 Ancther (HU.F.) and /2,
Another s ﬁ
Pl %
SHARKARLAL CHHANDRA KUNAR H. y L\I . Bstate of Late Shyam Sundar Dalmiz %
| R 7~
KARTAIMEMBER L~ Executor
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13 [03.11.1997 [109- | 117-A 17 Ramkishore & [ Daimia & sons 3
1197 Others (H.U.F.) and i
" Another =1
14 | 02.09.1998 5000- | 117-A 0.36 Sharal Lal Agarwal Dalmia & Sons g& "
1/98 (H.U.F.) and o [P B
Another 7‘%) -
15 102.09.1998 | 3812- 118 0.98 Ramsharan & | Dalmia & Sons b
1/98 Others (H.U.F.) and
Another E
16 | 23.09.1998 4537- 116 3.00 Deviram Dalmia & Sons f
1/98- (H.U.F.) and 1 e
Another X
Total area of land 37.28 Acres 3
E SECOND SCHEDULE ABOVE REFERRED TO

Carved out of sald Entire Land

ALL THOSE pieces and parcels of Land measuring an area of 5.9956 Acres,
situated at Mouza - Chattikara, Tehsil & District-
bounded as follows :-

East

Mathura (U.P.) and butted and

Land Owned by the Others

West Land Owned by the Seliers

~North Land Owned by the Sellers
South :

Vrindavan Chattikara Road

THE THIRD SCHEDULE ABOVE REFERRED TO :
) SAID PROPERTY)
’ SUBJECT MATTER OF SALE

ALL THAT total area of the land measuring about 22.4000 Acres be the same a
little more or less situate and lying at Vilage Chhatikara, P.O. Vrindavan, Tehsil and -

District - Mathura in the State of Uttar Pradesh butted and bounded as follows-and
as stated hereunder :-

East Canal and Outside Boundary Wall
West Land owned by Seller;

North Land owned by others;

South

Land owned by Seller;

Estate of Late Shyam Sundar Dajmia
g M.
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Plot No. Actual Area in Acres “Area In Acres as per Revenue Records 4=
255 5.0946 ' 5.5250 :
256 0.7417 0.7315
269 0.3199 0.2891
264 6.7225 6.1019
264 0.7074 0.6795 '

268 1.2774 1.4579 N
270 . 0.4919 0.4077
271 0.3714 0.3015 B
272 1.0371 1.0724 ax
273 0.1561 0.2471 IR
274 3.4420 2.9455 T
275 2.0378 2.0172 \
Total 22.4000 21.7763 |
=

the said property is delineated in map or plan annexed hereto and coloured in Eé“
“RED" thereon. “ =

In Witness whereof the said Sellers and Purchasers hereto set and subscribed their
respective hands in quadruplicate hereof.

' S.‘-}.’\l‘\!K{\TLﬂ(LICPAI\IE?R/{\ NG HA
TN

KARTAIMEMBER
Chandra Kumar Dhanuka

SIGNED SEALED AND DELIVERED
by the Seller in the presénce of:

= Yok

—T i
UDITA BAJAJ
16/2C CHETLA ROAD

Enrl, No.- WB/204/1982
28/2, Dwijen Mukhe: jee Road
Kolkata-700060

KAMAL, KUNJ (Karta of Shankarlal Chandrakumar - HUF)
KOLKATA-700027 Party hereto,of the First Part (Seller)
2. /
@/\/( " / p D7)
*N. D. Harsha, Advocate =
Calcutta High Court Narain*Prasad Dalmia

e Second Part (Seller)

Wnc Dalmia ~—"
Pa ereto of the Third Part (Seller)

Jedast™ ® alesid

Vedant Dalmia

Party hereto of the F_gur’th Part (Seller}
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27

Voayy”
P

"
ta

Siddhant Dalmia
Party hereto of the Fifth Part (Seller)

—

Estate of Late W Sundar Dalmia

7

o
Rajendra Prasad Pansar” <ec @ ror

(Executor to the Estate of Late Shyam Sundar )
Dalmia)

Party he_rgto Q_Lthe-Sig( P

SIGNED SEALED AND DELIVERED
by the Purchaser in the presence

of:
=

RAVINDRA CHAMARIA 1
11, ASHOKA ROAD,
KOLKATA-700027

{

L

( Lt e Afiacies

¢ 4 s "-’)8‘?3

2. Ashish Kaushik, Partner
-Both.Partners of RadhdMaethay Developers

Party hereto of the Seventh Part{Purchaser)
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MEMO OF CONSIDERATION

Receipt and Memorandum of Consideration under MOU dated 16 October, 2023

Received from the within named Purchasers the within mentioned sum of Rs.20,00,00,000/--
g } (Rupees Ninety Crores) only subject to deduction of Tax at Source, towards full and final

payment of the total consideration for sale of the said Property described in the Schedule
hereto in the followmg manner :

Mode Date Particulars Amount (Rs.) IDS Favouring
D/DoR 06/09.2023 | 029365 25,00,00,000.00
HDFC Bank | 26092023 | 029384 12.55.00,000.00-| 45,000,000 | Shankar Lal Chandra Kumar HUF
44,55,00,000.00
| 06/09.2023 | 029358 6,25,00,000.00
-Do- | 25092023 | 029381 Lmzspam | ‘Ti2seon | Eioientiolehvem Sunder
11,13,75,000.00
| 06/09.2023 | 0293460 6,25,00,000.00
-Do- 25.09.2023 | 029380 4,88,75,000.00 11,25,000 Pradyumna Dalmia
11,13,75,000.00 !
06/09.2023 | 029359 6,25,00,000.00
-Do- 26.09.2023 | 029383 4,88,75,000.00 11,25,000 |-Narain Prasad Dalmia
3 : 11,13,75,000.00
06/02.2023 | 029364 3,12,50,000.00
-Do- 25.09.2023 | 029379 2.44,37,500.00 5,62,500 Vedant Dalmia
5,56,87,500.00
¥ 06/09.2023 | 029342 3,12,50,000.00
g -Do- 25.09.2023 | 029378 2.44,37,500.00 5,62,500 Siddhant Dalmia
' 5,56,87,500.00
89,10,00,000.00
_ STcx at 90,00,000.00 50,00,000
ource
) Total } 20,00,00,000.00

Witnesses :

SIGNED SHANKARLAL|[CHANDRA KOMAR HALF. '
by ihe Seller in the presence of: ’ 7 /P f 7 7 / ,/ / /
1. i T : V W

S T J( ABTAIME BH?V(/Z

U DITA. BA AJ Chandra Kumar Dhanuka
15/2C CHETLA ROAD s
KAMAL, KUNJ {(Karta of Shankarlal (ﬁcndrokumcr )

KOLKATA-700027 Party hereto ofliq'-’e Fifsf Part (Seller)

larsha, Advocate
u Court . .
nrl, No.- WB/204/ 1982 ok

¥ d
28/2, ?(‘;‘jl‘:“thi.‘f}ga%gg o Party hereto of the Second Part (Seller)

—

almia
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5z

Prod&v-- Dalmia
Parly hereto of the Third Part (Selier) -

\edewst b«LMQ/

Vedant Dalmia’
Porry hereto of the Fourth Part (Seller)

A\
Siddhant Dalmig

Party hereto of the Fifth Part (Seller)

Estate of Late Shyam Sundar Dalmia

R77~
Rajendra Prasad Pankon/lﬁ‘fxgcu tor

(Executor to the Estate of Lofe Shyam Sundar
Dalmia)

Parly hereto of the Sixth Part (Seller)

-
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LAND SCHEDUTL, ]
g PLOT -5/1 [22.40 ACRES

Estate of Late Shywr Dalmia
P l'\o '°‘°pers "")

- %% R ,,‘,--"\ hprel L ‘E‘xecutor
Pﬂw W ?Ntmé?:
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DATED THIS [{#hDAY OF () ¢ t. 2023

BETWEEN

SHRI' CHANDRA KUMAR DHANUKA &
ORS.

RADHA MADHAY DEVELOPERS

...... P HASER

i

-

: J



s
\‘."\“_':'_"l
NIy,

o
AT

oo
d{:} %)}E b
M 3

“ S Y
Y U

(A2

TAR PRADESH GM 097492
E] 4th September,2024 %
04
.
a To, .
& RADHA MADHAY DEVELOPERS (PAN : ABHFR1876R),
Plot No. 62, Block-A, Sector 39, Goutam Budha Nagar, 3
i Noida, PIN - 201301 (U.P), 2
Partners 3 T
it 1. Ashish Kaushik S/o Late Shri Ramesh Chand Kaushik R/o 16-c Geeta Enclave Bank =
Colony Krishna Nagar Mathura ) a2

2.Rahul Singhal R/o Mayur Vihar, Bharatpur Road Mathura

3.Rajeev Kumar Agrawal S/o Kshav Dev Agrawal R/o Brijwasi Meadows, Masani Link Road,
ji  Hotel Brijwasi Lands Inp Mathura

" 4.Satish Bansal S/o P.M Bansal R/o 1/10 Shanti Niketan ,South West Delhi-110021

u S5.Girraj Agrawal Slo Shri R, K Agrawal R/o Ananda Krishna Van ,Sunrakh Road Vrindavan

s )

fd
[

% Mathura g o
6.8atish Chandra Agrawal Sfo Shri Keshav Dev Agrawal R/o Brijwasi Utsav, Near e
Akashwani Kendra Masani Tiraha Vrindavan Road Mathura P

G

IS 2

Sub : Possession Letter in respect of All That piecé and parcel of demarcated area of
i land measuring about 29.1617 Acres situate and lying in Village - Chhatikara, P.O.
Vrindavan, Tehsil and District - Mathura in the State of Uttar Pradesh.

§SHANKARLAL C AYORA KUMAR 1.9 F-
oY ‘ j\/ f P A :’ / 1{/{//" f{
b ViV U Y

KARTAICLLER

-
e

3
'3

For Estate of Late Stiyam Sundar Balmia
. ﬁ@’l 3

Kl R Prarutar




We,

» %
SHRI CHANDRA KUMAR DHANUKA son of Late Shri Shankarlal Dhanuka as Karta of
Shankarial Chandrakumar (HUF) (PAN : AAMHS3207F), residing at Dhunseri House
3 Floor, 4-A, Woodland Park, Kolkata — 700020
AND
SHRI NARAIN PRASAD DALMIA son of Late Shri Raghunandan Prasad Dalmia
(PAN : AFSPD6333E), residing d’r 2/3, Sarat Bose Road, Kolkata - 700 020
AND
SHRI PRADYUMNA DALMIA son of Shri Madhu Sudan Dalmia [PAN : AFNPD6485Q)
residing at 25/1, Rowland Road, Promenade, Fiat No.4-B Kolkata - 700020

AND

SHRI VEDANT DALMIA son of Shri Suryakant Dalmic (PAN : AJUPD35480), residing
af 2/3, Sarat Bose Road, Kolkata - 700020

o
w
22
- "3\ &
S=) <
e
SHRI SIDDHANT DALMIA son of Shri. Suryakant Dalmia (PAN : AJUPD3553A) “5
>
residing at 2/3, Sarat Bose Road, Kolkata - 700 020 !
' &)
‘ <
AND s
. 4
SHRI RAJENDRA PRAS8.4456AD PANSARI son of Late Lal Chand Pansari (PAN jé
<«
AAAJET479R) residing at 6-A, Iron Side Road, D-505, Windser Palace, Kolkata - o
700019 as Executor to the Estate of Late Shyam Sundar Dalmia who made and ‘éi—

' >
published a Will dated 15.01.2020 (duly authorised and consented by Il the uz-’
beneficiaries),

\
\ o
\N\r
(\ \

! 1\\(
SHANK’\RMZ%MKZ m

harta/\dem er




31.07.2024 we confirm to have delivered vacant and peaceful possessioh of

demarcated area of Piot of land admeasuring about 29.1617 Acres out of All
Those pieces and parcels of land measuring 31.461

District Mathura in the State of Uttar Pradesh which is delineated in the Map or
Plan attached hereto and please confirm that save and except an area
already above demcrcated as stated hereinabove you have no right tifle

interest claim or demand in respect of the balance area of 2.4500 Acres of land

1237

in respect of which we remain in absolute possession of the same.

duplicate of this letter.

Kindly confirm and acknowledge the receipt of the same by signing in the

Thanking you,

Possession handed over
by the Seller in the presence of:

4y

in pursuance of our MOUs dated 16.10.2023,27.03.2024,01.07.2024 and

17 Acres, be the same a little
more or less situate and lying in Vilage Chhatikara, P.O. Vrindavan, Tehsil and

L £ o
ADtalofoy
UDITA BAJAJ

16/2C CHETLA ROAD
KAMAL, KUNJ

——KOLIKATA-700027

LA AL
SELAIST

AR A KAMAR HUL

b

Karta/tembe
Chandra Kumar Dhcnu‘f(c

S,
ey

(Karta of Shankarlal Changrakumar - HUF)
Party hereto of the First Part (Seller}

o

PARTNER




-
+
-
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45

A/

-

N. D. Harsha, Advecate
Calcutta High Court
Enrl. No.- WB/204/1982
28/2, Dwijen Mukhei jee Road
Kolkata-700060

Fo
A e NSNS
Narain Prasad Dalmia

Party heteto ffthe Second Part (Seller)
N

A.. )

P

Pradyumha Dalmia

Party hereto of the Third Part (Sefler}

Nedast MLL«/

Vedant Dalmia
Party hereto of the Fourth Part (Seller)

Ay

Siddhant Dalmia
Party hereto of the Fifth Part (Seller)

A
For Estate of Late Shyam Sundar D2

(Executor to the Estate of Lafe Shyam Sundar
Dalmia)
Party hereto of the Sixth Part (Selier)

Possession Taken over

by RADHA MADHAYV DEVELOPERS
Plot No. 62, Bloc
Goutam Budha égcr

Noidd, PIN -201301 i&U P)‘_iSA
with consent of All Partners (A AD
mentioned (1-6)

Signed wwfh‘jeagonsem‘ of All Partners

nashant O Eonh

i Ashlswmdner

MACDHAV DEVELOPERS
AT herat

2. Girrgj Agorwq)

Partners of Radha Madhay Developers

Party hereto of the Seventh Part{Purchaser)
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LAND SCHEDULE-
LEGEND| SLNO M;'?;?é A I;Rc{kxA,‘;V

Ll

PLOT-5 | 22.4000

2 PLOT- 52| 0.3032

B 3 PLOT-5/3| 22385
s 4AT | PLOT-s/

At 42000
g 4B.  |PLOT-5/5

TOTAL AREA 20,0617

SHANKAR

o\

L CHANDRA KUMAR HUF

Wl

Karta/Member

for Estate of Late Shyam Sundar Dalmia
falida

FReeUE

ELAN SPRIMPO

C S LSS KR (90

~

P hed

By .



= L RO
I RH RADESH
4th September,2024
f
B To,
RADHA MADHAV DEVELOPERS (PAN : ABHFR1876R), |
ﬁi Plot No. 62, Block-A, Sector 39, Goutam Budha Nagar,

|

i
i

i

Noida, PIN -201301 (U.P), :

Pariners

1. Ashish Kaushik S/o Late Shri Ramesh Chand Kaushik Rfo 16-¢c Geeta Enclave Bank
Colony Krishna Nagar Mathura

2.Rahul Singhal Rfo Mayur Vihar, Bharatpur Road Mathura

3.Rajeev Kumar Agrawal S/o Kshav Dev Agrawal R/o Brijwas! Meadows, Masani Link Road,
Hotel Brijwasi Lands Inn Mathura

4.Satish Bansal S/o P.M Bansal R/o 1/10 Shanti Niketan ,South West Delhi-110021
5.Girraj Agrawal S/o Shri R. K Agrawal Rlo Ananda Krishna Van ,Sunrakh Road ,\Vrindavan
Mathura

6.Satish Chandra Agrawal S/o Shri Keshav Dev Agrawal R/o Brijwasi Utsav, Near
Akashwani Kendra Masani Tiraha Vrindavan Road Mathura

Sub : Possession Letter in respect of All That piece and parcel of demarcated area of
land measuring about 1.4989 Acres situate and lying in Village - Chhatikara, P.O. Vrindavan,
Tehsil and District - Mathura in the State of Uttar Pradesh.

'J %erzjﬁ?.UE o

'

HARTAIMEMBER

For Batata of Lute Y¥S
KET

=7 _7 szerutor

%

GM 097490

svelopary

Feiu i3
&\

13
G

NoE L
imdhg Mia

T
¥

¥

&
.

Pl g o

.
ora
¥
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We,

SHRI CHANDRA KUMAR DHANUKA son of Late Shri Shankarlal Dhanuka as Karta of
Shankarlal Chandrakumar (HUF) (PAN : AAMHS3207F) residing at Dhunseri House
39 Floor, 4-A, Woodlénd Park, Kolkata — 700020

AND
SHRI NARAIN PRASAD DALMIA son of Late Shri Raghunandan Prasad Dalmia
(PAN : AFSPD6333E), residing at 2/3, Sarat Bose Road, Kolkata - 700 020
AND
SHRI PRADYUMNA DALMIA son of Shri Madhu Sudan Dalmia (PAN : AFNPD4485Q)
residing at 25/1, Rowland Road, Promenade, Flat No.4-B, Kolkata - 700020
AND

SHRI VEDANT DALMIA son of Shri Suryakant Dalmia (PAN : AJUPD35480) residing
at 2/3, Sarat Bose Road, Kolkata - 700020

e
1’2 e
SHRI SIDDHANT DALMIA son of Shri. Suryakant Dalmia (PAN - AJUPD3553A)

ol
O-
S
residing ot 2/3, Sarat Bose Road, Kolkata - 700 020 =
wl
(&
AND
| 2
SHRI RAJENDRA PRAS8.4456AD PANSARI son of Late Lal Chand Pansari [PAN : Py
e
AAAJE1479R) residing at 6-A, Iron Side Road, D-505, Windser Palace, Kolkata - i
o7
700019 as Executor to the Estate of Late Shyam Sundar Dalmia who made and %
published a Will dated 15.01.2020 {duly authorised and consented by all th %\c‘
T Nedesb b g3¢
beneﬁcmnes) A\ %ﬁ_ X2
; 6 R o
030 ~ \\'\\, ‘ quadet pale* ?ﬁ z (fo!.
N, \w o s 5
T [T g
1 % pxectt©
IlANKARLAﬁ/W ur : L

Karia/ Iunbcr '




delivered vacant and peaceful possession of demarcated area of Plot of }snd
admeasuring about 1.4989 Acres out of All Those pieces and parcels of land
measuring 37.6073 Acres, be the same a little more or less situate and lying in

Village Chhatikara, P.O. Vrindavan, Tehsil and District Mathura in the State of

1242

Yqg

In pursuance of our MOUs dated 24.06.2024 and 31.07.2024 we confirm to have

Uttar Pradesh which is delineated in the Map or Plan attached hereto

Kindly confirm and acknowledge the receipt of the same by signing in the

duplicate of this letier.

Thanking you,

Possession handed over

by the Seller in the presence of:

1. :Q_é—? \ '—‘2 l‘o‘1 S
- ULITA BAJAJ
15/2C CHETLA ROAD

KAMAL, KUNJ

KOLKATA-700027
.

mmmm /mzfm n

Chandra kumar Dhandigsta/ Mcmber
(Karta of Shankarlal Chandrakumar - HUF)
Party hereto @f the First Part (Seller)

N. D. Harsha, Adyocate

Calcutta High Court
Enrl. No.- WB/204/1982

28/2, Dwijen Mukhei jee Road

Kolkata-700060

/; ,(_/\‘\'\ b

Nara Pr olmxc
Party hereto e Second Part (Seller)
' P .
Dalmia &~

Prgdyu
Pcrﬁrﬂgrefo of the Third Part (Seller)

LOOPERS
sk
PARTNER

A

RADHA MADHAV DEV

RS
'\,Cbé’v“fﬁ
PARTNER

Crr A

RADHA MADHAV DEVE LOPE
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\JexJ/a:Zi" t>OJL~u$qu~f

Vedant Dalmia
Party hereto gf the FoUr?h Part (Seller)

>

Snddhont Dalmia
Party herefo of the Fifth Part (Seller), ,

For Estate of Late Siyafd SUTGSt Balm

Rl

Rajendra Prasad Pcﬁccu tor

{Executor fo the Estate of Late Shyam Sundar
Dalmia)
Party hereto of the Sixth Part (Seller)

Possession Taken over

by RADHA MADHAYV DEVELOPERS

Plot No. 62, Block- 5@ sy

Goutam Budha N

Noida, PIN-201301 (U.P) &

with consent of All Partners (As
mentioned {1-6)

RADH

Slgned W, ‘953‘&91? of All Partners
N

A DF A%%r
1. Ashish K88shik, Pariner

OPERS
N M%\iyﬂ u«u)‘“;}

2. Girraj Agarwal, WR\'ENE“ '
Partners of Radha Madhav Developers
Party hereto of the Seventh Part{Purchaser)
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4th September,2024

To, ;
RADHA MADHAV DEVELOPERS (PAN : ABHFR1876R),

Plot No. 62, Block-A, Sector 39, Goutam Budha Nagar,
Noida, PIN - 201301 (U.P),

Partners S
1. Ashish Kaushik S/o Late Shri Ramesh Chand Kaushik R/o 16-c Geeta Enclave Bank %
Colony Krishna Nagar Mathura

2.Rahul Singhal R/o Mayur Vihar, Bharatpur Road Mathura .

3.Rajeev Kumar Agrawal S/o Kshav Dev Agrawal Rio Brijwasi Meadows, Masani Link Road,

Hotel Brijwasi Lands Inn Mathura '

4.Satish Bansal S/o P.M Bansal R/o 1/10 Shanti Niketan South West Delhi-110021

5.Girraj Agrawal S/o Shri R, K Agrawal R/o Ananda Krishna Van ,Sunrakh Road ,Vrindavan

Mathura

6.8atish Chandra Agrawal S$/0 Shri Keshav Dev Agrawal R/o Brijwasi Utsav, Near

Alkashwani Kendra Masani Tiraha Virindavan Road Mathura

-
Sub : Possession Letter in respect of All That piece. and parcel of demarcated area of

land measuring about 2.9978 Acres situate and lying in Village - Chhatikara, P.O. Vrindavan,
Tehsil and District - Mathura in the State of Uttar Pradesh,

SHay

Box Hstate of mugm Sundar Daimia . Q\ ) o
e ‘).‘",. ‘. v B . » ¥ ;
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We,

SHRI CHANDRA KUMAR DHANUKA son of Late Shri Shankarlal Dhanuka as Karta of
Shankarlal Chandrakumar (HUF) {(PAN : AAMHS3207F), residing at Dhunseri House
3 Floor, 4-A, Woodland Park, Kolkata — 700020
AND
SHRI NARAIN PRASAD DALMIA son of Late Shri Raghunandan Prasad Dalmia
(PAN : AFSPD6333E). residing at 2/3, Sarat Bose Road, Kolkata - 700 020
AND
SHRI PRADYUMNA DALMIA son of Shri Madhu Sudan Dalmia [PAN : AFNPD4485Q)
residing at 25/1, Rowland Road, Promenade, Flat No.4-B, Kolkata - 700020
AND

SHRI VEDANT DALMIA son of Shri Suryakant Dalmia [PAN : AJUPD35480), residing
at 2/3, Sarat Bose Road, Kolkata - 700020

EVELOPERS
¢
A en

SHRI SIDDHANT DALMIA son of Shri. Suryakant Dalmia (PAN : AJUPD3553A)
residing at 2/3, Sarat Bose Road, Kolkata - 700 020

AND

SHRI RAJENDRA PRAS8.4456AD PANSARI son of Late Lal Chand Pansari (PAN

AAAJET479R) residing at é-A, Iron Side Road, D-505, Windser Palace, Kolkata -

f  RADHAMADHAY D

700019 as Executor to the Es’rbfe of Late Shyam Sundar Dalmia who made and

{/
PARTNER

published a Will dated 15.01.2020 (duly authorised and censented by all the
beneficiaries), .

sltaNKARLAL \KX\NK

EVELOPERS

il

"OHA MADHAVE’

¥
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In pursuance of our MOUs dated 24.06.2024 qnd' 31.07.2024 we confirm to have
delivered vacant and peoceful possession of demarcated area of Pk;t 3 &4
admeasuring about 2.9978 Acres out of All Those pieces and parcels of land
measuring 37.6073 Acres, be the same a little more or less situate and lying in

Village Chhatikara, P.O. Vrindavan, Tehsil and District Mathura in the State of

Uttar Pradesh which is delineated in the Map or Plan attached hereto .

Kindly confirm and acknowledge the receipt of the same by signing in the

duplicate of this letter.

Thanking you,

Possession handed over
by the Seller in the presence of-

'L:Q;A‘ s =p SHANKARFAL CHANDRA
el [T
UDITA BAJAJ :

15/2C CHETLA ROAD Chandra Kumar Dhaltdgd/ Member .
KAMAL, KUNJ (Karta of Shankarlal Chandrakumar - HUF)
KOLKKATA-700027 Party hereto of the First Part (Seller)

2 /L /
o //7/n PAVALLL

N. D. Harsha, Advocate NarainPraserd-Dalmia

Caleutta High Court Pa ereto ¢t the Second Part {Seller)
Enrl. No.- WB/204/1082 ;.
28/2, Dwijen Mukhel jee Road '
Kolkata-700060

P dyu na Dalmia
Party hereto of the Third Part {Seller)

2

A lar
“PARTNER

RADHA MADHAV DEVELOPERS

RS
?’U’v&u/f
PARTNER

by

RADHA MADHAV DEVELOPE
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Nedoztbabo /) - o

Vedant Dalmia i

Party hereto of the Fourth Part {Seller)
X « W
W\ e
Siddhant Dalmia

Party hereto of the Fifth Part (Seller)

For Estate of Late%h?m Sundar Dalmia

Rajendra Prasad Pansari * /éecutof
{Executor to the Estate of Late Shyam Sundar
Dalmia)

Party hereto of the Sixth Part {Seller)

Possession Taken over
by RADHA MADHAY DEVELOPERS ;
Plot No. 62, Block-A, Sector 39,

Goutam Budha Nagar, P-O\'\

Noida, PIN - 20130RUP) &

with consent of All Partitrs (As ~ RAD

menfioned (1-4)

Signed wifwaa consent of All Partners

QY
g\l%\'\yg""
™. Ashish 6@@1\%@?P0ﬁner |
JHAY DEVELOPERS
HA WARYA) W

2. Girraj Agarwal, Pa A%
Partners of Radha Madhav Developers
Party hereto of the Seventh Part{Purchaser)
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pARTNER

A MF\DHM

por
peps ®
AV DEVELO . W‘V"’
AADHA MADH! U] ~ For BS

LAND SCHEIDHULE

PLOT AREA [N

LEGEND|  SL.NO MARKED |  ACRES,
B PLOT-3A 10233
PLOT 4A 0.9913
d PLOT 3B 0.4756
e PLOT 4B 0.5076
TOTAL AREA 2.9978

T i

T T T T »:».-.-—
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CONSTITUTION OF PARTNE NSHIP DEED
This deed of Partnership is made on Muay 2023 between the following:

1} Ashish Raushik S/o Late Shri Ramesh Chand Kaushik residemt of 16-C Geety
Enclave Bank Colony Krishna Nagar Mathura Uttar Pradesh-28100 1 Herein
after referred to as the First Party)

2} Mr. Girraj Agrawal S/o Mr. Rajkumar Agrawal R/o Ananda Krishna Van
Sunwakh Road Madhuvan Colony  Vrindavan Mathura  Uttar
Pradesh 281121 .Herein after referred (o as the Second Party

Now this partnershin deed witniesses as follow:

1} That the parties hereto shall work jointly in partnership for carrying on the
business of purchase and sale of land/plot/ building and property, developing
lands and property, construction of building & apartments for residential /
commwercial/industrial purpose, to enter into agreements with other partics /
firms / cowpanies for construction and collaboration and 1o do uil related
business of rend estate.

_Z) That the business shall be carried on under the name & style of M/S Radha
Madhav DEVELOPERS.

e b B
X #~ ", AT R L_g’
e E{ T (-3) That the head office & principal place of business of the firm shall he a1 Plot No,
#5 4t 62, - Situared in Block A Sector 39 Noida Distt Gautam Budh Nagar UP. The firrn
o pan carry on its business at any other place/places with the consent of all tho

partners.

the husiness shall be eontributed or arranged by {he partners as may he
mutually agreed upon by and beiween the partners from time to time,

4} That the capital of Lhe firm as well as further funds required for the purpose ol

S} Interest « 12% PA. or as may be preseribed U /S 40 (b} {iv) of the Jncome Tax
Assessmont of the partnership firm for assessment period shall be payable ta the
partners on the amount standing to the Credit Balance of the Capital Account of
the respective partner. In case of a loss in any financial year, the interest of
partner's capital may be reduced to lower rate or may be taken as NIL. Such
interest shall be caleulated and credited ta the accounts of each partner at the
close of ihe accounting vear,

6} that all the partners of the firm shall actively engage in conducting the affairs of
the business of  the firm as working partiers [t is hereby agreed that in
consideration of being the working partner of ihe firm, all the partners of the firg
shall be entitled o take remuneration as may be prescribed U/8. 40 (b){v) of the
Income Tax Act or any other applicable provisions as may be foree in the Income
Tax Assessment of the portnership firm for the asscssment period shall be
ﬁa.\fu}}ir- to the  variners. Such remuneration shall be coleulated and credited in
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ihe aceounts of cach partier i their respoctive profit-sharing ratios
;xwuummg Tour.

al the close of the

o That s jn-si?! foes of the partnershug iirpy as PO necont i B iy the iy

AR Gl inen of afl CRpeRRey relithing e business of Partaeniig suey el
UHOICSE dined retitmieration payable 10 partners in accordanee with the chaase of m-m;
of parwersiip shall be divided and disiribwted betwevit the dartiers om the close of
weounting vedr in the following propontion:

Ashish Kagshik S0 Ldzc Shri- Ramesh Chand Kaushik g Porcent

M Givaj Agrawal 8/ Mr. Ragkumuy Agrawal 30 Pergont

A Thaw tandy seCoBIL decounts in the nome of the firns shall be opened in bank/bunks,
which shali he operated jointly by two partners Shri Ashish Kaushik (Firg p arty ) and
M. Girraj Agranat (Sceond Pariy).

bt propa book of aecounts 01 “the partnership finn shail be ¢t tegnkarty maintgined m
iy cotre of business at the feny's plaee of Tusisnes,

1 That every partiner of the firm has a right to see the books of accounts of the fim.

P That nene of the partners, without written consent of ; all the other partners shall:
arAssig. mortgage or charge bis‘her share in th Wassety of the fipng
Tam "’"r"
A 3§ B Lend ey belonging !uthL {irm
\ia‘,, R )é;:g
"- e '.f;;\:',; 15 the erdinary course off the businiess, - dispose o by pledoe, sule
R nu'!_é,,ﬁ/ﬁ" 45y partnership propedy or profits
&
, ;-f_) "> “}"/m =\ a

{3 //fi"_(; .é i}ﬁ-{?} :nnus have entered into this parinership in their individual capacity,
¢ { %4

B
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fitie .nw» may borrow: aoney for the business of the {irm inthe pame o pattnurship
Ju’(l],é*\'l EY pTson, h.mI\. flrm. company, {inaveil msmmmns Co-Opeiatn
g, w,-i& Y Lan or Nemi Gigvy, Fustitutions il suclt fesns an u w']dmum and o such

Fate ol iuterest as may be mutually agreed upon,

[
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4 Tha parties shall be at hhmv O carry on their privie business individually or m
partnvship with any other person at their own visk and “Jhshr“, atsd the firm shall
lw € o voncen with such business of the puriy.

P50 Thatm e come of dissolion of the firan or retirement of 40y pariner from the i
all the ussers and fig ibilities of the fism shail be valued at the market valye at the e,

H6) No ey pavtners shall withowt the consent of the other partners be admisted in this

partiership business. However new partaer can be admitied vk lual consent of
' afl the pumiers,

i7y Vit I Uiy ek alty dsapuh arm-q :mnmu the ;)dfln.‘\ ol this dee d the dlapmtd maitors
shall be sobved by the ar bitration. The decision at arbitearor shalf be binding 1o ‘}j, the
s of ithis Jeed, ;
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18} That the provisionNis of The Indian p
the maiier which are n

artmership Act, 1932, shalt apply as regards
ot expressly provided for

herein above

19} That the terms of this partnership deed may be
the writte

altered, added to cancelled by
1 of all the parties to this deed.

20} That the parinership deed iy b

CiNg written or (he
under certificate no-IN up

¢-stamp papers of Rs, 750/ -
r 182293884 avviss e THE
NAME GF M/S Radha Madhay DEVELOPERS.

on .-,_*?3‘7_1}_4?-3 i

9 Te hind the parties

and their le
.signed in pro

gal heirs and suce

semee of witnesses on the day

essors, the partie

s hereto have
and year abave mientioned,

Signature of Parts
1) Ashish Kaushik

0TS

W Lk
S/o Late Shri Ramesh Chand Kaushik RIS

. & 2 ' .,
Agrawal 8/0 Mr, Rajlcuman Agrawal GJ/"""." § (}3\"’3}“{

d

fo
i
2} Mr. Girrnj i

WITHNESS

\ N
A ':'\\é’:\.—- .
\ e
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RECONSTITUTION OF PARTNERSHIP DEED

g1

This deed of Reconstitution of Partnership is made on 5 September 2023 between the

following:

Serid Parties

i Satish Bansal S/o P. M Bansal Rio 1/10, Shanti Niketan, South West Delhi-110021
{ The New Partner ) - The First Party

2 Rahul Singhal $/o Skiv Shankar Agrawal R/o 68, Mayur Vihar, bharatpur Road,
Dhauli Pyau, Mathura Uttar Pradesh-281001
{ The New Pariner } - The Second Party

Bank Colony Krishna Nagar Mathura Uttar Pradesh
(The Existing Partner) - The Third Party

13 Ashish Kaushik Sio Late Shei Ramash Chand Kaushik vesident of 18-c Geeta Enciave

& Cirvaj Agrawal S/o Mr. Rajikumar Agrawal R/o Ananda Krishna Van, Sunrakh Road,
Madhuvan Colony, Vrindavan Mathura Uttar Pradesh-281121
{The Existing Pariner) - The Forth Parly

Masani Tiraha, Vrindavan Road » Mathura Uttar Pradesh-281004

5 Satish Chandra Agrawal S/o Keshav Dev R/o Brijwasi Utsayv, Near Akashwani Kendra,

( The New Partner ) - The Fifih Party f-/f’

4
6 | Rajeev Kumar Agrawal S/o Keshav Dev Agrawal R/o Brijwasi Meadows, Mas)aﬁ@. '
Hotal Brijwasi Lands Inn, MathuraUttar Pradesh-281001 i p
{ The New Partner ) - The Sixth Party . i fmaw"ﬂ
?D! \n:f’u .
LR i

W
>

0

WHEREAS the existing Partner (Third & Forih Party } mentioned above at set.

are Carrying a business in partnership in the name of M/s Radha Madhaug“w&!*épe?é

under the deed of partnership dated 26 May 2023 . The First, Second, Fifth

aiid Sixth

Parties show their desire o join the existing parinership firm as Partners. The Third &

Forth Party the existing partners has agreed and has given their consent to
in the partnership Firm . ‘

Now this_reconstitution of partnership deed witnessaes as follow:

add them

1. That the parties hereto shail work jointly in partnership for carrying on the business of
purchase and sale of land/plot/building and property, developing lands and property,
construction of building & apartments for residential / commercial/indusirial purpose,
to enter into agreements with other parties / firms / companies for construction and

collaboration and to do all related business of real estats.

2. That the business shall be carried an under the existing name & style of WS RADHA

MADHAY DEVELOPERS.

3. The heatl office & principal place of business of the firm shali be at Piot No. 682,
Situated in Block A Sector 30 Noida Disit Gautam buddha Nagar Uttar Pradesh. The

firm can cany on ils business at any other piace/places with the consent
partners. ’
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4. That the capital of the firm as well as further funds required for the purpose of the
business shail be contributed or arranged by the pariners as inay be mutually agreed
upon by and between the partners from time to tima.

8. That the Interest shali not be payable for assessment period to the pariners on the
amount standing to  the Cradit Balance of the Capital Account of the respective
partner. Profit sharing ratio wil not be changed on the basis of Capital Account.

being the working pariner of the firm, all the pariners of the firm shali be entitied to
take remuneration as may be prescribed U/S. 40 (b}v) of the Income Tax Act or any
other applicable provisions as may be force in the Income Tax Assessment of the
partnership firm for the assessment period shall be payable to the partners, Such
remuneration shall be calculated and credited to the accounts of each partner in their
respective profit sharing ratios at the close of the accounting year.

7. That net profit / loss of the partnership firm as per account maintained by the firm afier
deduction of ali expenses relating to business of partnership firm including interest
and remuneration payable to parners in accordance with the clause of desd of
perinership shail be divided and distributed between the partners on the close of

The Partner Name The Ratio
1 Satish Bansal (The First Party) 19% ) ﬁ,,?» 4., ~,
g "322':: e A
2 _{ Rahul Singhal (The Second Party) 19% f;p},»* A A
: Y A s g
3| Ashish Kaushikl (The Third Party) 24% ""—’? :’w W "}é-‘\f;'): x
e ac A
4 Girraj Agrawal (The Forth Party) 9% 57( M ‘,w%.':z ;
T e S o
5 Satish Chandra Agrawa (The Fifth Party) 9.5% : L e « .,;/
76 | Rajeev Kumar Agrawal (The Sixth Party) 95% ., - -4

7

8. That bank accountaccounts in the name of the firm shal he opened in bank/banks,
which shall be operated jointly by any two partners.

9. That proper book of accounts of the partnership firm shall be regularly maintained in
ordinary course of business at the firm's place of business and avery pariner of the
firm have a right to see the books of accounts of the firm,

10. That none of the pariners, without written consent of ail the other partners shall:

® Assign, mortgage or charge his/her share in the assets of the firm,
® Lend money belonging to the firm '

@ Except in the ordinary course of the business, dispose of by pledge, sale or
otherwise any partnership Droperty or profits,

o "/{/’ SRS 7% I/
h;@Lhmgl . /}// :f%gf,w i
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i2. The parties may borrow money for the business of the firm i the
firm From any person, bapk, firm, company, financial institutions, Co-Operative
Society, Govt. or Semi Govi, Institutions on sueh terms and conditions and af such
rate of interast as may be mutually agreed upon.

13. That parties shall be at liberty to Cary on their private business indlviduauy of in
parinership With any other person a their own risk and iability and the finn shall have
RO concern with such business of the party.

4. That in the case of dissolution of the firm or retirement of any patiner from the finm all

ali the partners.

16. That in case of any dispute arising among the parties of this deed; the disputed
matters shali be solved by the arbitration. The decision of arbifrator shall be binding to
ait the parties of this deed.

17. That the provisions of The Indian Partnership Act, 1932, shail apply as regards the
malter which are not expressly provided for haroin above,

18. That the terms of this parinership deed may be altered, added to rancelled by the
written of all the parties 0 this deed.

19. That the partnership deed is being written on the e-stamp papers of Rs. 750/~ under

certificate no-IN-UP06293396806620v Isste on 5 SEP 2023 N THEJ{I’.}I'_%%‘GF

RADHA MADHAY DEVELOPERS,. et

20. To hind the parties and their tegal heirs and successors, the parties he € signéd.
in presence of witnesses on the day and year above mentioned. /E{:,, 'cf\" K .
Signature of Partners oo f _Wz, "i/ el i
. 3 / ’ o
L3 e P
' s sy
Pariners Name Signature St & f
1 Batish Bansal (The First Party ) "55‘} ma—-;-?-'”;
2 Rahu! Singhal (The S8econd Party ) /ég\{;);p
- i o i
3| Ashish Kaushik (The Third Party) ; J _
4 | Gimaj Agrawal (The Forth Party) Girre] > ?\fb‘;% '
> | Satish Chandra Agrawal (The Fifth Party) i, "
8 | Rajeev Kumar Agrawal (The Sixth Party) ¢ g |
Signature of Witness T A
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04.12.2024
The Central Empowered Committee,
11T Floor, Chanakya Bhawan,
Chanakyapuri, New Delhi-110021.
Email: cecindia2(2@omail.com

Reference: Notice for meeting dated 27.11.2024

Subject: Note on behalf of: (1) Mr. Narain Prasad Dalmia; (2) Mr. Rajendra Prasad Pansari
Executor of the estate of Late Shyam Sunder Dalmia: (3) Mr. Pradvumna Dalmia, (4) Mr.
Vedant Dalmia; (5) Mr. Siddhant Dalmia; (6) Mr. Nishant Dalmia; (7) Mr. Chandrakumar
Dhanuka; (8) Mrs. Aruna Dhanuka; and (9) Mr. Mrigank Dhanuka.

Dear Members

The present note is being submitted in relation to the notice number 1-51CECISCI2020-

Pt. XV1dated 27.11.2024, inter alia calling upon the Noticees therein to appear before you
on 04.12.2024.

1. The present note is being filed on behalf of (i) Mr. Narain Prasad Dalmia; (ii) Mr.
Rajendra Prasad Pansari (executor of the estate of Late Mr. Shyam Sunder Dalmia);
(iii) Mr. Pradyumna Dalmia; (iv) Mr. Vedant Dalmia; (v) Mr. Siddhant Dalmia; (vi)
Mr, Nishant Dalmia; (vii) Mr. Chandrakumar Dhanuka; (viii) Mrs. Aruna Dhanuka;
and (ix) Mr. Mrigank Dhanuka (“Previous Landowners™), who were the erstwhile
owners of private land on which trees have been felled. The note is being filed by
the authorized representatives of the Previous Landowners, who have been duly

authorized by the Previous Landowners.

Copies of the authority letters are attached herewith and collectively
marked ANNEXURE-1.

2. By way of the present note, the Previous Landowners wish to place on record the
true and complete facts in relation to the illegal felling of 454 trees in Vrindavan,
District Mathura, more particularly, the non-involvement of the Previous

Landowners in the said act. The said relevant facts are stated herein below.

68
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Acquisition of land at Village Chhatikara, Vvindavan, District- Mathura

Between 1992 and 1998. Dalmia & Sons HUF and Shankar Lal Chandra Kumar

HUF purchased approximately 37.28 acres of agricultural land situated at Village

Chhatikara. near Vrindavan in District Mathura, from difterent private vendors as

follows:
S.N Date Deed No. Purchased Vendor Purchaser
Areas (in
Acres)
l. 01.10.1992 8912-1/92 2.595 Murlidhar Shankarlal
Agarwal Chandrakumar
HUF
2. 01.10.1992 | 8913-1/92 2.595 Rajendra Dalmia & Sons
Prasad Sharma | HUF
& Others
3. 28.10.1992 | 9537-1/92 [.65 Shyam Sundar | Dalmia &  Sons
HUF and
Shankarlal Chandra
Kumar HUF
4. 24.11.1992 1807-1/92 8.5 Mahant Dalmia & Sons
Krishna HUF and
. Shankarlal Chandra
Kumar HUF
5 07.01.1993 290-1/93 0.2 Shyam Babu & | Dalmia & Sons
Another HUF and
Shankarlal Chandra
Kumar HUF
6. 11.01.1993 361-1/93 LZ5 Satish Gupta | Dalmia & Sons
HUF and
Shankarlal Chandra
Kumar HUF
7 11.01.1993 364-1/93 1.55 Rajendra Dalmia & Sons
Prasad Gupta | HUF and
& Another Shankarlal Chandra
Kumar HUF
8. 15.10.1994 | 2066-1/94 0915 Parshadi & Dalmia & Sons
Another (H.U.F)
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9. 15.10.1994 2064-1/94 0.915 RamKkishore & | Shankarlal
Others Chandrakumar
HUF
10. | 15.10.1994 1712-1/94 7.36 Shyam Sundar | Dalmia & Sons
HUF and
Shankarlal Chandra
Kumar HUF
1. | 16.05.1995 | 1998-1/95 0.03 Raghunandan | Dalmia & Sons
Prasad HUF and
Shankarlal Chandra
Kumar HUF
12. | 24.08.1997 4176-1/97 3.68 Suresh Dalmia & Sons
Chandra & HUF and
Another Shankarlal Chandra
Kumar HUF
13. | 03.11.1997 109-1/97 17 Ramkishore & | Dalmia & Sons
Others HUF and
Shankarlal Chandra
Kumar HUF
14. | 02.09.1998 5000-1/98 0.36 Bharat Lal Dalmia & Sons
Agarwal HUF and
Shankarlal Chandra
Kumar HUF
15. 102.09.1998 3812-1/98 0.98 Ramsharan & | Dalmia & Sons
. Others HUF and
Shankarlal Chandra
Kumar HUF
16. | 23.09.1998 4537-1/98 3.00 Deviram Dalmia & Sons
HUF and
Shankarlal Chandra
Kumar HUF
Total Area of 37.28 Acres

land

On amalgamation of the aforestated pieces and parcels of land, and on actual

measurement, the acquired land was found to be actually measuring 37.6073 acres.

The said private land was held jointly by Dalmia & Sons HUF and Shankar Lal

Chandra Kumar HUF, with each party enjoying an undivided half share.
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Dissolution of Dalmia & Sons HUF and division of its share among members of

the Dalmia family

On 04.03.2013, Dalmia and Sons HUF was dissolved. The said dissolution was

duly recorded in a Registered Deed of Assent and Transfer dated 03.04.2013.

Resultantly, the undivided half share of Dalmia & Sons HUF in the said private

land devolved amongst the members of Daimia & Sons HUF as follows:

i. Mr. Shyam Sundar Dalmia: 25% (undivided share)
ii. Mr. Narain Prasad Dalmia:  25% (undivided share)

iii. Mr. Pradyumna Dalmia: 25% (undivided share)

iv. Mr. Vedant Dalmia: 8.33% (undivided share)
V. Mr. Siddhant Dalmia: 8.33% (undivided share)
Vi. Mr. Nishant Dalmia: 8.33% (undivided share)

Pursuant thereto, on 11.09.2018, the Court of the Tehsildar (Judicial). Mathura
directed that division of share in the said private land owned by Dalmia & Sons

HUF be recorded in favour of its members in the Khataunis.

A copy of a sample Khatauni, along with its translated copy. is annexed hereto and
marked as ANNEXURE-2.

On 31.10.2022, Mr. Nishant Dalmia, by a registered gift deed. transferred his share
of the said private land to Mr. Vedant Dalmia and Mr. Siddhant Dalmia [each being
granted an equal share]. Hence, Mr. Nishant Dalmia did not own any share in the

said private land thereafter.

Division of lunds at Village Chhutikara, Vrindavan, District Mathura

Mr. Chandra Kumar Dhanuka (Karta of Shankar Lal Chandra Kumar HUF) and
the aforementioned members of the Dalmia family [post dissolution of Dalmia &
Sons HUF] mutually agreed to demarcate and carve out 5.9954 acres from the said

private land admeasuring 37.6073 acres.
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The carved-out portion o 5.9954 acres of land (*Carved-Out Land™) was divided
into four equal plots of 1.4989 acres each, and allocated in severalty and to the

exclusion of all others. as follows:

Plot No. 1: Admeasuring 1.4989 acres allocated to Mr. Shyam Sundar

Dalmia and Mr. Pradyumna Dalmia.

Plot No. 2: Admeasuring 1.4989 acres allocated to Mr. Narain Prasad
Dalmia, Mr. Vedant Dalmia and Mr. Siddhant Dalmia.

Plot Nos. 3 and 4: Admeasuring 2.9978 acres allocated to Shankar Lal

Chandra Kumar HUF [represented by its Karta Mr. Chandra Kumar
Dhanuka].

The remaining portion of the said private land. i.e., 31.6117 acres (“Jointly Held
Land”), continued to be held jointly by Shankar Lal Chandra Kumar HUF and

members of the Dalmia family.

On 20.02.2023, in view of the demise of Mr. Shyam Sundar Dalmia, his share
devolved unto his estate. At present, Mr. Shyam Sundar Dalmia’s estate is managed

by Mr. R.P. Pansari as the executor of his last Will and Testament dated 15.01.2020.
A chart showing the landholding is annexed hereto and marked ANNEXURE-3 -

Sale of Private Land at Village Chhatikara, Vrindavan, District Mathura, to the

Purchaser

On 16.10.2023, a Memorandum of Understanding (“1** MoU”) was executed
between Shankar L.al Chandra Kumar HUF [through its Karta, Mr. Chandra Kumar
Dhanuka] and the members of the Dalmia family. on the one hand and M/s. Radha
Madhav Developers. a partnership firm represented by its partners - Mr. Giriraj

Agarwal and Mr. Ashish Kaushik (“Purchaser™) on the other.

By way of the 1* MoU, the Purchaser agreed to purchase a portion of the Jointly
Held Land, admeasuring approximately 22.4 acres, for a total consideration INR

165 crore. As on the date of execution of the 1 MoU, the Purchaser made part
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payment of INR 90 crore out of the total consideration. The balance consideration

of INR 75 crore was to be paid no later than December 2024.

A copy of the 1Y MoU dated 16.10.2023 is annexed hereto and marked as

ANNEXURE-4.

On 27.03.2024, another memorandum of understanding (~2"! MoU™) was entered
into between Shankar Lal Chandra Kumar HUF [through its Karta. Mr. Chandra
Kumar Dhanuka] and the members of the Dalmia Family on the one hand and the

Purchaser on the other hand.

By way of the 2™ MoU, the Purchaser agreed to purchase a portion of the Jointly
Held Land admeasuring approximately 4.2 acres [out of 31.6117 acres]. for a total
consideration of INR 51 crore. As on the date of execution of the 2™ MoU, the
Purchaser had made part payment of INR 34 crore and the balance consideration

of INR 17 crore was to be paid on or before December 2024.

A copy of the 2™ MoU dated 27.03.2024 is annexed hereto and marked as
ANNEXURE-S.

Thereafter, on 24.06.2024 an agreement (1% Agreement™) was entered into
between the Purchaser and Mr. Chandra Kumar Dhanuka [in his capacity as the
Karta of Shankar Lal Chandra Kumar HUF] as the Seller and the Dalmia family
members as the Confirming Parties, whereby the Purchaser agreed to purchase
0.9832 acres of land (out of Plot Nos. 3 and 4 of the Carved-Out Land admeasuring
2.9978 acres in total), for a consideration of INR 4 crore. The entirety of the
consideration was paid by the Purchaser at the time of execution of the [¥

Agreement.

A copy of the 1™ Agreement dated 24.06.2024 is annexed hereto and marked as
ANNEXURE-6.

On 24.06.2024, another agreement (“2"! Agreement”) was executed between Mr.
Narain Prasad Dalmia, Mr. Vedant Dalmia and Mr. Siddhant Dalmia as the Sellers
and the remaining Previous Landowners as the Confirming Parties on the one hand

and the Purchaser on the other. By the 2™ Agreement, the Purchaser agreed to
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purchase 0.5085 acres of land (out of Plot No. 2 of the Carved-Out land
admeasuring 1.4989 acres in total). for a consideration of INR 2 crore. The entirety
of the consideration was paid by the Purchaser at the time of execution of the 2™

Agreement.

A copy of the 2" Agreement dated 24.06.2024 is annexed hereto and marked as
ANNEXURE-7.

On 01.07.2024. an agreement ("3" Agreement”) was executed between Mr.
Narain Prasad Dalmia, Mr. Vedant Dalmia and Mr. Siddhant Dalmia as the Sellers
and the remaining Previous Landowners as the Confirming Parties on the one hand,
and the Purchaser on the other hand. By way of the 3™ Agreement, the Purchaser
agreed to purchase 0.9904 acres of land (out of Plot No. 2 of the Carved-Out land
admeasuring 1.4989 acres in total) for a consideration of INR 12.25 crore. The
entirety of the consideration was paid by the Purchaser at the time of execution of

the 3" Agreement.

A copy of the 3" Agreement dated 01.07.2024 is annexed hereto and marked as
ANNEXURE-S.

On 01.07.2024, another agreement (“4™ Agreement™) was executed whereby the
Purchaser agreed to purchase 2.0146 acres of land (out of Plot Nos. 3 and 4 of the
Carved-Out land admeasuring 2.9978 acres in total) from Mr. Chandra Kumar
Dhanuka [Karta of Shankar Lal Chandra Kumar HUF] for a consideration of INR
24.5 crore, with others joining as Confirming Parties. The consideration in its

entirety was paid on the date of execution of the 4™ Agreement.

A copy of the 4™ Agreement dated 01.07.2024 is annexed hereto and marked as
ANNEXURE-9.

On 01.07.2024, another agreement (“5" Agreement™) was executed whereby the
Purchaser agreed to purchase approximately 2.2585 acres (out of the Jointly
Owned portion of 31.6117 acres) from the Previous Landowners for a total

consideration INR 16.5 crore. On the date of execution of the 5™ Agreement, the
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Purchaser made part payment of INR 14 crore. The balance consideration of INR

2.5 crore was 1o be paid no later than December 2024,

A copy of the 5" Agreement dated 01.07.2024 is annexed hereto and marked as
P3 g

ANNEXURE-10.

On 31.07.2024, an agreement (“6" Agreement™) was executed whereby the
Purchaser agreed to purchase approximately 0.3032 aecres (out of the Jointly
Owned portion of 31.6117 acres) from the Previous Landowners for a total
consideration INR 3.7 crore. The entire sale consideration was paid by the Purchase

to the Sellers at the time of the execution of the said Agreement.

A copy of the 6™ Agreement dated 31.07.2024 is annexed hereto and marked as
ANNEXURE-11.

Thereafter, by 31.08.2024. the Purchaser remitted the remainder of the sale
consideration in terms of the above-mentioned MoUs and Agreements for the
purchase to Shankarlal Dhanuka Chandra Kumar HUF and members of the Dalmia

family as per their respective shares.

Consequently, on 04.09.2024, Shankar Lal Chandra Kumar HUF and members of

the Dalmia family handed over vacant and peaceful possession to the Purchaser of

-

the entire sold land.

Copies of the possession letters issued on 04.09.2024, which are duly signed by all
concerned (including the Purchaser), acknowledging receipt of possession, are

annexed hereto and marked as ANNEXURE-12 (COLLY.).

It may be mentioned that all the above MoUs and Agreements provided that the

sale deeds would be executed on or before 31.12.2024.

The Previous Landowners duly paid advance income tax on 12.09.2024 and

13.09.2024, on account of long-term capital gains due to sale of the said land.
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Copies of the Challans evincing payment of such taxes by all the Previous

l.andowners. are annexed hereto and marked ANNEXURE-13 (COLLY.).

It may be noticed that all the Previous Landowners had paid full capital gains tax
as per their respective computations, except Mr. Pradyumna Dalmia and the
Shankar Lal Chandra Kumar HUF, who had made an ad hoc payment as advance
tax. It is also pertinent to mention that the Purchaser had deducted tax at source
(TDS) at the rate of 1%. in terms of Section 1941A of the Income Tax Act, 1961, at

the time of making payments.

Also attached and marked ANNEXURE-14 (COLLY.) are the TDS Certificates

and certificates given by respective chartered accountants of each Previous

Landowner certifying receipt of the sale consideration and payment of taxes.

The details of the land sold under the various MoUs / Agreements, along with the

old Gata Nos. and corresponding new Gata Nos., are provided below:

OLD GATA NEW GATA SALE DETAILS OF GATA
NO. NO.

107 254A | 2% MoU dated 27.03.2024

242 253 | (@  2"'MoU dated 27.03.2024

(b) 1*' Agreement dated 24.06.2024
(¢) 4™ Agreement dated 01.07.2024

243 250 2" Agreement dated 24.06.2024

244 253 (@) 2" MoU dated 27.03.2024
(b) 1** Agreement dated 24.06.2024
() 4" Agreement dated 01.07.2024

246 254 2" MoU dated 27.03.2024

249 251B (a) 1** Agreement dated 24.06.2024
(b) 3" Agreement dated 01.07.2024

253 270 1** MoU dated 16.10.2023

254 259 2" Agreement dated 24.06.2024

255 251B (a) 1% Agreement dated 24.06.2024
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(b) 3" Agreement dated 01.07.2024

256 259 2™ Agreement dated 24.06.2024

Tllegal tree felling and initiation of criminal proceedings

The Previous Landowners later on came to understand that on the intervening night
of 18.09.2024 and 19.09.2024. j.¢., more than two weeks after the delivery of
possession of the said land to the Purchaser. certain persons had felled trees situated

in certain Gatas included in the said land.

At time of the said incident. the Previous Landowners were in Kolkata and not
even present in Vrindavan. Moreover, having sold and transferred the concerned
private land to the Purchaser for consideration duly received, and having handed
over vacant and peaceful possession to the Purchaser (including trees growing on
the private land) on 04.09.2024, the Previous Landowners were no longer owners

of the private land.
In relation to the said incident, the following FIRs have been filed:

i On 19.09.2024, FIR No. 413 of 2024 was registered at Police Station: Jait,
District: Mathura, under Sections 29, 33,41, 42 and 51 of the Indian Forest
Act, 1927, naming, inter alia :(i) M/s. Dalmia and Sons; (iij Mr. Narain
Prasad Dalmia; (iii) Mr. Chandra Kumar Dhanuka; (iv) Mrs. Aruna
Dhanuka; and (iv) Mr. Mrigank Dhanuka as accused persons. The 1% FIR
was registered on the basis of a written complaint filed by Mr. Atul Tiwari.
Regional Forest Officer, Mathura Range. (“1% FIR™), which alleges that
around 300 trees were felled in the private land, ie., Gata Nos 107, 242,
243,244,246, 248. 249, 253, 254, 255 and 256 (corresponding to new / re-
numbered Gata Nos. 254, 253, 250, 253. 254, 249, 251B, 270, 259, 251B,
259) which belonged to the Previous Landowners. A copy of the 1* FIR is
annexed with the Interim Report as Annexure-R-8 (Colly.) at pages 85-91.
It is pertinent to note that the 1 FIR incorrectly/inadvertently states that
trees in Gata No. 249 [old Gata No. 248] were felled. Gata No. 249 [Plot |
of the Carved-Out Land] is bounded and butted by a separate boundary
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wall. with a separate gate and security arrangement. and no trees have been

felled within Gata No. 249 whatsoever.

On 20.09.2024, FIR No. 415 of 2024 was registered at Police Station: Jait.
District: Mathura, under Section 136 of the Electricity Act, 2003. The 2™
FIR names the owner of Dalmia Farmhouse, a Mr. Shankar Seth. and other
unknown persons as accused. The 2™ FIR is registered on the basis of a
written complaint by Mr. Shailendra Kumar Singh, Junior Engineer, K.V

Power Substation, Mathura (“2" FIR™).

On 20.09.2024, another FIR No. 417 of 2024 was registered at Police
Station: Jait, District: Mathura, under Sections 3 and 5 of the Prevention of
Damage to Public Property Act, 1984 (3" FIR™). The 3" FIR is registered
pursuant to a written complaint by Mr. Vimal Kohli, Junior Engineer.

Mathura Vrindavan Development Authority.

It is also understood that a 4" FIR has been registered with regard to the said

incident with Police Station: Jait, District: Mathura. The Previous Landowners do

not have the details of the said FIR nor have they received any notice from the

Police Authorities in connection with this FIR.

Pursuant to the registration of the 1* FIR, 2" FIR and 3™ FIR. various notices /

communications have been received by the Previous Landowners from the

concerned Police Authorities. The Previous Owners have duly responded to all the

said communications and promptly provided all the details / information sought

from them. The Previous Landowners have clarified that:

The Previous Landowners were joint owners of the land in village
Chhatikara, Vrindavan. However, pursuant to various agreements during
the period between 16.10.2023 and 02.09.2024, an area of 33.5484 acres

was sold and possession was given to the Purchaser on 04.09.2024.

The Plot Nos. mentioned in the notices stood transferred to the Purchaser

by way of the aforementioned MoUs and Agreements.
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iii. Possession of land was required to be handed over on receipt of the entire
consideration. As soon as the entirety of the consideration was received by
the Previous Landowners from the Purchaser, vacant and peaceful
possession of the said private land was handed over to the Purchaser by the

Previous Landowners on 04.09.2024.

iv. Since the Purchaser was in possession of the private land, it was fully

responsible for any actions taken.

Copies of the Notices dated 27.09.2024 are annexed hereto and marked as

ANNEXURE-15 (COLLY.).

A copy of the joint response dated 28.09.2024 is annexed hereto and marked as
ANNEXURE-16.

Copies of the documents submitted, along with the response and receipt of the said
documents by the Police Authorities (except those which are already annexed

separately). are annexed hereto and marked as ANNEXURE-17 (COLLY.).

Copies of the notices dated 30.09.2024 are annexed hereto and marked as

ANNEXURE-18 (COLLY.).

Copies of the replies dated 30.09.2024 are -annexed herewith and marked as

ANNEXURE-19 (COLLY).

Copies of the replies dated 05.10.2024 with attachments (except those which are
already annexed separately) are annexed hereto and marked as ANNEXURE-20
(COLLY.).

A copy of the letter dated 08.10.2024 is annexed hereto and marked as

ANNEXURE-21.

A copy of the letter dated 11.10.2024 is annexed hereto and marked as
ANNEXURE-22.
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The Previous Landowners have not heard anything thereafier. It is clear from the
above that the Previous Landowners have always been and still are ready and

willing to co-operate in the investigation by the Police Authorities.

Subsequently, the Previous Landowners learnt that the Police Authorities had

proceeded to arrest numerous individuals in relation to the 3 FIRs.

In fact, Mr. Narain Prasad Dalmia has also taken appropriate actions to clarify the
position of the Previous Landowners vis-a-vis the concerned land and shun

misrepresentation of the true and correct facts.

In this regard, on 03.10.2024. Mr. Narain Prasad Dalmia filed a complaint against
unknown persons, wherein it was stated that some unknown anti-social elements
had acted contrary to law by feeling of trees in the concerned land and that he had
no knowledge, will or consent in the said unlawful felling of trees. It was further
stated that those unknown individuals misrepresented their actions as having the
authority of the Previous Landowners. Through this letter of complaint, Mr. Narain
Prasad Dalmia requested the station-in-charge to register a formal complaint

against these unknown individuals.

A copy of the letter of complaint. which was duly received by the Police Authorities

on 04.10.2024, is annexed herewith and marked as ANNEXURE-23.

The Previous Landowners later on also came to learn that someone had submitted
an application to the Mathura Vrindavan Development Authority for plotted
development of the said land in which Mr. Narain Prasad Dalmia was purportedly
shown as the owner, Mr. Narain Prasad Dalmia, therefore, wrote a letter dated
11.10.2024 to the said Authority, inter alia stating that he had neither submitted
any application nor authorized anyone to submit the same on his behalf and the
same was done with the sinister motive of harassing the Previous Landowners.
Further. the details given about Mr. Narain Prasad Dalmia were also incorrect. Mr.
Narain Prasad Dalmia, therefore, requested the said Authority to take appropriate
action against the people concerned and delete his name from the records of the

Authority.
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A copy of the said letter dated 11.10.2024 is annexed herewith and marked
ANNEXURE-24.

The said letter was sent by email and speed post on 14.10. 2024. Copy of the said
letter was also sent to the Police Authorities for information. However, Mr. Dalmia
has not received any response from the Authority nor is he aware whether any
action has been taken by the Authority. In view of the fact that no response has
been received by Mr. Dalmia to the earlier communication, another reminder was

sent by him to the concerned authority on 05.11.2024.

A copy of the said reminder dated 05.11.2024 is annexed herewith and marked
ANNEXURE-25.

Proceedings before the Hon’ble High Court of Allahabad

In view of the above criminal proceedings, the Previous Landowners preferred
three Criminal Misc. Writ Petitions before the Hon’ble High Court of Allahabad,
challenging the 1%, 2" and 3" FIRs inasmuch as the FIRs arrayed the Previous
Landowners as accused persons, or in relation to which the Previous Landowners
were in receipt of notices from the police authorities. The details of the said writ

petitions are as follows:

Writ Petition No. FIR details
Crl. P. 19143 /2024 41772024
Crl. P 19144 /2024 415/2024
Crl. P. 19143 /2024 | 413 /2024

The Hon’ble High Court of Allahabad, by an order dated 23.10.2024 in Crl. P.
19143 /2024 and Crl. P. 19144 /2024, restrained the Police Authorities from taking
any coercive step against the petitioners (Previous Landowners) in relation to the

2" and 3" FIRs.

A copy of the order dated 23.10.2024 passed by the Hon’ble High Court of
Allahabad is annexed herewith and marked as ANNEXURE-26.
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43, Similarly. by an order dated 24.10.2024 in Crl. P. 19146/2024. the Hon ble High
Court of Allahabad restrained the Police Authorities from taking any coercive

action against the petitioners (Previous Landowners) in relation 1o the 1% FIR.

A copy of the order dated 24.10.2024 passed by the Hon’ble High Court of
Allahabad is annexed herewith and marked as ANNEXURE-27.

CONCLUDING REMARKS
44.  Inview of the above narration of facts. we humbly submit as under:
a. The private land on which trees have been felled stood sold to the Purchaser

(Radha Madhav Developers represented by its partners) by 8 separate
memoranda of understanding / agreements executed between 16.10.2023-

31.07.2024 (copies of which have been attached to the present submission).

b. Thereafter, the Previous Landowners received the sale consideration in its
entirety by August 2024, Accordingly. on 04.09.2024, the possession over
the private land was handed over to the Purchaser by way of various letters
of possession duly acknowledged by the Purchaser [copies of which are

attached to the present submission].

& The Purchaser had deducted the applicable TDS from the sale
consideration, and the Previous Landowners had paid advance tax on
capital gains in lieu of receipt of the sale consideration (copies of which are

attached to the present submission).

d. Therefore, the possession of the said private land, i.e., wherein trees were

felled, stood completely transferred to the Purchaser on 04.09.2024.

€ It is well settled that land ownership carries with it a bundle of rights, viz.
the right to possess, sell, lease, develop, sub-let, occupy etc. The Previous
Landowners, post 04.09.2024, had none of these rights over the said land.
After 04.09.2024, the Previous Landowners merely had an empty husk of
a title as only the ministerial task of execution of sale deeds was left to be

carried out. In this connection, reliance is placed on the judgment of the
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Hon ble Supreme Court in Rumeshwar & Ors v. State of Haryana. (2022)

17 SCC 1. Relevant extract from the said judgment is quoted below:

42, Landownership (vpically carries with it a bundle of righis. A
fandowner has the vight to possess, sell, lease. develop, sub-lel,
oceupy ete. ... ...l is evident that except for the empty husk of a
title, the landowner parted with predominant and substantial rights

.

over the property, including possession... ... ... i

It is thus submitted that post 04.09.2024, the Previous Landowners were

not the owners of the said land either in fact or in law.

Furthermore, it is well settled that revenue records (like Khatauni) do not
confer title or ownership and are used only for fiscal purposes to recover

land revenue.

Moreover, the Previous Landowners have no role or involvement in the said
felling of trees. On the date of the incident of felling of trees. ie., 18-
19.09.2024, the Previous Landowners were in Kolkata [their city of

residencel].

The Previous Landowners do not know as to who authorized Mr.
Shivshankar Agarwal and / or Guru Kripa Tapovan to fell trees on the
private land, or construct a colony on the said land without obtaining
requisite permission in accordance with applicable laws as well as the
orders of the Hon’ble Supreme Court of India. The Previous Landowners
reiterate that they have never interacted with Mr. Shivshankar Agarwal and
/ or Guru Kripa Tapovan or authorized such persons to access and / or use
the private land in any manner whatsoever. either prior to 04.09.2024 or at

any time thereafter.

Significantly, it is understood that one Mr. Shivshankar Agarwal, ostensibly
the owner of Guru Kripa Tapovan, has admitted that he sought to construct
a colony named Guru Kripa Tapovan Colony on the private land, in

furtherance of which he cleared the trees on the private land.
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In view of the foregoing. it is an undisputed fact that at the relevant point of time.
gomg P p

the private land was sold, transferred to the Purchaser and the possession of the

private land was handed over to the Purchaser on 04.09.2024. Hence, the Previous

Landowners were and are nol the owners of the private land either in fact or in law.

[tisalso an undisputed position that the Previous Landowners have no involvement
whatsoever with respect to the illegal felling of trees on the private land. Therefore.
the Previous Landowner cannot be held liable for any act committed on the private

land.

The Previous Landowners trust that the information and documents provided by

way of the present note will be of assistance to the CEC.

The Previous Landowners, being law-abiding citizens, endeavor to provide due

assistance to the CEC, as and when required.

We shall further elucidate the above at the personal hearing.

Sincerely.

[Narayandas Harsha] / |[AaKkash Bajaj]

(Authorized Representatives of the Previous Landowners)
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01.12.2024
From:
Chandra Kumar Dhanuka
Karta
Shankar Lal Chandrakumar HUF
14, Loudon Street
Kolkata-700017

To

Member Secretary

Central Empowered Committee (“CEC™)
Chanakya Bhawan, Chanakyapuri
Delhi-21

Dear Sir
LETTER OF AUTHORITY

Subjeect: Enquiry in relation to CEC Report No. 29 of 2024 in Interim Application Nos.
237729 and 237765 of 2024 filed by Shri Ram Autar before the Hon’ble Supreme Court
of India in Writ Petition No. 13381 of 1984

We, the above-named persons do hereby authorize Mr Narayan Das Harsha, son of Late Mr
Gourishankar Harsha, resident of 28/3, Dwijin Mukherjee Road, Kolkata 700060 and Mr
Aakash Bajaj, son of Mr Ashok Bajaj, resident of B1329, Tower 6, Ashiana Upvan,
Indirapuram, Ghaziabad 201014, to appear, submit and file required information/details as may
be required by your good office in connection with the enquiry relating to the subject report
and Interim Applications and any other related proceedings or applications thereto.

Chandra Kumar Dhan

Karta

Shankar Lal ChandrakumarHUF : -

I accept. I accept. \

N.D. Harsha Aakash Bajaj
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